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HOUSE OF THE PEOPLE

WedrussdaVt 26th November, 1952

The House met at a Quarter to Eleven
ofthe Clock,

[Mr. Speaker in the Chair}

ORAL ANSWERS TO QUÊpTIONS

Indians discharged from Go||j&tNMENT

OF Burma Services

•669. Sardar Hakam Sinffh: (a) Will 
the Prime Minister  be  pleased  to
state whether all the Indian Nation
als discharged from  services under 
the Government of Burma had been 
discharged on grounds of nationality?

(b)  What is the number of  such 
discharged persons absorbed  imder 
the Government of India?

The Deputy Minister  o£ External 
Affairs (Shri AnU K. Chanda):  (a)
Practically all the  Indian nationals 
who have been discharged, have been 
discharged. on grounds of nationality.

(b)  The eiaact figures are not readily 
available and it is not worth the time 
and labour involved  to attempt to
collect them.  There were only 227 ex- 
Burma Government employees on the 
registers  of  the  Employment  Ex
changes on 30-6-1952.  From  this it 
would appear that most of the dis
charged men have been re-employed 
in some capacity or the other, whether 
by Government  or private bodies in 
India.

Sardar Hukam Singh: Is the Gov
ernment aware of the number of per
sons who have been  discharged on 
account of nationality?

Shri Anil K. Chanda: We have made 
enquiries from Burma sources but we 
have not yet got the number.
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Sardar Hukam Singb: Have anjr of
them been retained in Burma Govern
ment service?
Siiri Anil K. Chanda:  Those  who 

chose to acquire Burmese nationality 
have been retained in service.

Sardar Hukam Singli: Was it only 
their choice or were any  conditions . 
laid down?  V̂as  any representation 
made to the Burma  Government in
respect of oersons who had lived there 
for more than » years before 1942?

Shri Anil K. Chanda:  I have not
got the details with me.

Sardar Hokam Singh: What was the 
result of that representation?

Mr. Speaker:  Was any representa
tion made to the Burma Government?

Shri Anil K. Chanda: Not to our in
formation, Sir.

Shri B. S. Mnrthy:  Have the Gov
ernment any information  as to how
many of these persons have taken to 
Burmese nationality?

Mr. Speak er: He has no knowledge 
and he hâ not even got the figures.

Shri Veeraswamy: May I know. Sir, 
how many Indian  nationals belong
ing to the Madras State have been dis
charged from service by the Burma 
Oovemment?

Shri iUiil K. Chanda:  I have al
ready said that details «re not avail
able.

Dr. S. P. Mookerjee: Is the Govern
ment aware that the Government of
Burma is now appointing Indian na
tionals to particular  posts and has 
•sent a mission recently to India for
that purpose?
Shri AnU K. Chanda:  Yes. Sir; in

particular they wanted doctors, and,
I believe, a number of  them have 
gone on contracts.
Dr. S. P. Mookerjee:  Are facilities

being given by the * Government to 
enable such persons to go to Burma 
and accept those appointments?
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The Prime Afinister (Shri Jawahar. 
lal Nehru): When the Mission came, 
we co-operated with them in getting 
the doctors,

Mr. Speaker: This point was clari
fied before in this Hoû.

Surplus  Defence  ̂Itores

*670. Sardar Hiduun  Singh:  WiU
the Minister of Works,  Honstng aad 
Supply be pleased to state:
(a) what was the  value  of  the 

Surplus defence stores disposed of by 
the Ministry during the year 1951-52 
and during the period trom 1st April
1952 up to date; and

(b) whether any of the items dis
posed of were controlled items among 
textiles, steel salvage and scrap?

The Deputy  Minister  of  Works, 
Housing and Supply (Shri  Burago-
hain): <a) As regards the first part,
I would invite the attention  of the 
hon. Member to the reply given to his 
Question No. 1520 on the 8th July,
1952.

The book value of surplus Defence 
Stores disposed of during the period 
from the 1st April,  1952 to the 31st 
October, 1952, is Rs. 4-83 crores.

(b) Yes, Sir.

Sardar Hukam Singh:  What is the
total book value of the stores await
ing disposal just now?

Shri Bnragohain:  The  total book
value of surplus stores outstanding, 
including  American  surpluses  and 
civil stores is 35’14 crores.

Sardar Hukam Singh: What was the 
amount  of  declarations  of  surplus 
during the last 12 months?
Shri Buragohain: I cannot give the 

figure for the past 12 months; but  I 
can give for the  whole of 1951-52. 
It was Rs. 15  CTores.  The  book 
value of declarations for the period 
1-4-52 to 31-10-52 is 3*77 crores.

Sardar Hukam Singh: Is any sepa
rate account kept of the expenditure 
incurred in the maintenance of this 
Disposal Wing pf the Supply  Orga
nisation?

ĥri Buliagohain: Yes, Sir, we have 
got a separate wing of the Directorate 
General of Supplies and Disposals.

Sardar Hukam Singh: May I know 
whether a separate account of expen
diture for this wing is kept, and, if 
so. what, was the expenditure incur
red during this v period?

Shii Bnnn̂iMuiim: 1 should like to 
have notice of this question.

Shri V. P. Nayar: What percentage 
of such surplus stores  was sold by 
notified auction and what percentage 
by negotiated sales, Sir?

Shri Buragohain: I  have not  got 
these figures. Sir.

Articles produced in  India for the

FIRST  TIME

*671. Sardar Hukam Singh (a) Will 
the Minister of Commerce and Indus
try be pleased to state whether any 
new articles were produced in India 
for the first time  during  the  last 
twelve months  with the help  and 
encouragement given by the Develop
ment Wing of the Ministry?

(b) If so, what were theSe items?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(b)  A list of items is placed oh the 
Table of the House. [See Appendix
IV, annexure No. 15]

Sardar Hukam Singh: What was the 
amount of foreign exchange that  we 
had to spend for the import of these 
articles in the previous year?

Shri T. T. Krishnamachari: Which
articles. Sir?

Sardar Hukam Singh: Those that
we are making here in India for the 
first time.

Shri T. T. Krishnamachari: I am
afraid. Sir, the information  is not 
available.

Sardar Hukam Singh: What is the 
amount of foreign exchange saved on 
aci.oimt of the manufacture of these 
articles in India? ,

Shri T. T. Krishnamachari: Sir. the 
hon. Member asked whether new ar
ticles were produced in India for the 
first time during the twelve months. 
The list is a very  formidable  one. 
The extent of the help that we have 
iliven varies  with  each particular 
commodity.  I am afraid, Sir, that it 
would not be possible for me to col
lect the information which the hon. 
Member wants.

Sardar  Hukam  Singh: Have  any 
foreign concerns  taken  up  manu
facture of these articles for the first 
time or is it all Indian owned?

Shri T. T. Krishnamachari: I have 
not got it. Sir.
Shri B. S. Murthy: May  I know.

Sir, what are the Cknnmodities which 
have reqwyed "goveriun̂t aid ,smd to 
what exieht Gbvemmeht  has spent 
on them? '
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jShri T. T. Krishiuuiiacliari: I cannot 
catch the question, Sir.

Shri G. P. Sinha: May I know. Sir, 
whether the cost  of production ot 
these articles which are being manur 
lactured since recently is cheaper than 
the cost of imported goods?

Mr. Speaker:  It is a remotely re
lated question.

Sardar Hnkam Singh: May I know,
Sir, whether all these  articles have 
been tested and found up to the mark 
Or equal to the standard of the im
ported ones?

Shri T. T. Krishnamacliari:  There
are two methods of testing quality. 
One is for the Alipore Test House test 
to be conducted.  This is done invaria
bly if Government is  purchasing the 
articles manufactured for their stores 
requirements.  For that every article 
has to go to the Alipq»e Test House to 
be tested.  The other method is to 
lay down standards  by the Indian 
Standards Institution and see whether 
the standards are being adhered to. 
We have furnished about 50 of these 
items and it is very difficult for me 
to say how many of them have been 
tested, what portion  of the manu
facture has been tested.  It is a very 
omnibus question and I must plead 
incapacity to answer this question.

Import of  Used  Cars

•672. Dr. Bam Subhag Singh: Will 
the Minister of Commerce and Indus
try be pleased to refer to the reply 
given  to a  supplementary  question 
raised on starred  question No. 1319 
on the 30th Jime, 1952 regarding im
port of  used  cars and  state  the 
number of cars imported from dollar 
and soft currency areas in the year
1951-52 which were disposed of soon 
after their arrival?

The Minister of Commerce  (Shri 
Karmarkar): Since there was no res
triction on the sale of used cars im
ported as personal baggage from soft 
currency areas it is not possible to 
say how many such cars were dis
posed of soon after their arrival in

Used cars  from  dollar, areas  are 
allowed to be brought into India on 
the passenger executing a bond not 
to sell the car for a  period of one 
year and to produce evidence within 
a month from the date of expiry of 
the one year period that the car was 
still in his possession.  So far no case 
of violation of this Agr̂ ment  has 
c&ihe to ttie notice of Govtfttrfheht. '

*673. Dr. Bam
the Minister of 
ed to state:

(a) whether it is a  feet that  an 
upper limit of production of selected 
grades of metallurgical coal has been 
fixed; and

(b) if so, what is  that limit and 
how is that going to be worked out?

The Minister of Prodnî n  (Shri 
K. C. Reddy): (a) Yes, for the years
1952  and 1953.
(b)  7-9 ixiillion  tons in 1952 and 

7-4 million tons in 1953.  The  Coal 
Board has fixed targets for individual 
collieries  taking  into  consideration 
the production in 1950 and the anti
cipated normal production in 1952. For 
each colliery, or  group of collieries 
under the same ownership or manag
ing agency, the pegging of output will 
be regulated by the supply of wagons.

Dr. Ram Snbhag Singh: May I know 
whether after the fixation of this upper 
limit of production of  metallurgical 
coal the collieries  would be free to 
increase the production of lower grade 
cô?

Shri K. C. Reddy: The  collieries
have been given a certain latitude to 
switch over from the production of 
certain selected grades to other grades 
of coal for a certain period with de
fined limits.

Dr. Ram Sabhag Singh: May I know 
whether the Government has assessed 
the number of coalminers  who are 
likely to be retrenched as a result of 
the fixation of this upper limit?

Shri K, C. Reddy: Every care is
being taken to fix the limit in such 
a way as not to involve any excessive 
retrenchment of labour.

Shri A. C. Gnha: May I know how 
this \ipper limit compares with the 
usual  production  of  metallurgical 
coal during the last few years?

Shri K. C. Reddy: I cannot say how 
it compares with the production dur
ing the last few years, but compared 
to the 1950 figure the 1952 figure is 
108 per cent, and the 1953  figure is 
expect6d to be the same as in 1950.

Shri A. C. Goha: May I know how 
the recommendations of the Metallur
gical Coal Enquiry  Committee have 
been implemented if the fact is that 
instead of decrease in consumption, in 
production there is an increase?

fiW K, C.  The recommen-
datl6iift of that Committee were, ac
cepted broadly by Government, bnt
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in the process of actual implementa
tion certain difficulties have come up, 
and taking all aspects into considera
tion the practical limit has  now been 
fixed by Government.

Sbri T. N. Sinsh: May I know the 
basis on which the  distribution of 
metallurgical coal is done and what 
are the criteria applied thereto?

Shri K. C. Beddy: A good part of
this coal is intended for metallurgical 
purposes but even so  some quantity 
will be left and that  is mostly ex
ported.  '

Shri S. C. Samanta: May I  know 
whether Government  coUieries will 
be included in this arrangement?

Shri K. C. Reddy: Yes. Sir.

Shri S. C. Samanta: May I know
whether the limit of production that 
has been fixed will affect the labour?

Shri K. C. Reddy: I have already
said that it  would not  affect the 
labour unduly.

Art  Silk  Yarn  (Import  Quota)

*674. Dr. Ram Snbhag Singh: WiU 
the Minister of Commerce and Indus
try be pleased to  state the  impprt 
quota of art silk yam for the latter 
half of the current financial year?

The Minister of Commerce  (Shri 
Kaimarkar): For the July-December
1952  licensing period, licences will be 
granted for the import of artificial silk 
yarn to :

(i) the three Art Silk Mills As
sociations in Bombay, Amrit
sar and Calcutta; and

(ii) mills,  manufacturing  artifir 
cial silk cloth, which are not 
members of the above associa- ‘ 
tions, on the basis of actual 
requirements as certified by 
the Director of Industries of 
the State  concerned or the 
Textile Commissioner.

Dr. Ram Snbhag Singh: What is the 
quantity of our  actual annual  re
quirements? -

Shri Karmarkar: Our actual annual 
imports were as follows:—

1949-50  Rs. 10*46  crores worth

1950-51  14-71 -do-
1951-52  17.29 -do-

The average would be the average 
of these figures.

Dr. Ram Subbag Sineh: What is the 
quantity of our  indigenous produce*

Shri Kannaikar: Indigenous produc
tion »̂̂ch has just  started is ex
pected to be of the order of 10 million 
lbs. out of 45 million lbs. required 
by us.

Dr. Ram Snbhag Singh:  May  I
know whether the art silk yam that 
is imported from foreign countries is 
cheaper than the one that is produced 
here?

Shri Karmarkar: I could not say
that offhand, but I think an attempt 
has been made to give a fair price 
to our indigenous yarn.

Indians in  Fiji

•675. Shri F. T. Chadio: WiU the 
Prime Minister be pleased to state:

(a) the estimated number of  Ir
dians living in Fiji;

(b) whether  the  residential  tax
system has affected them  adversely; 
and ^

(c)  if  so,  whether  Government 
have made any representations in the 
matter?

The Deputy  Minister of External 
Affairs (Shri Anil K. Chanda): (a)
At the end of 1951, the total number 
of persons of Indian origin was ap
proximately 1,43,000.

(b)  and(c).  The residential tax is 
levied on the entire non-Fijian popu
lation but those among them who pay 
income-tax can claim refund of the 
residential tax.  As the majority of 
the Indians in Fiji do not pay income- 
tax, they are the main contributors 
to ithe revenue from the residential 
tax.  Exemption from  this  tax is 
granted wherever it is likely to cause 
hardship.  The tax was the subject of 
correspondence with the U.K. authori
ties in 1948 in which  attention was 
drawn  to the fact  that the main 
burden of this form of taxation fell 
upon the Indians but the Government 
of Fiji expressed their inability, owing 
to  financial  circumstances  of  the 
colony, to dispense  with it.  How
ever, they have stated that the num
ber of exemptions  granted has in
creased in recent years.

Shri P. T. Chacko: May  I  know 
what percentage of the Indian commu
nity staying in Fiji is paying this tax?

Shri Anil K. Chanda: As I stated, 
most of the Indians do not pay in
come-tax and therefore they are liable 
to pay this tax.

Shri P. T. Chacko: May  I  know 
whether there is a very good demand 
for Indian textiles among the Indians
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in Fiji, and if so, are thê Ĝovern- 
ment giving any special facilities for 
Se export of Indî textiles to Fiji?

Shri Anil K. Cfaaada: Does this
supplementary  arise out  of  this 
question?

Mr. Speaker: No.

Shri Dabhi: Do the Indians living
in Fiji enjoy full citizenship rights?

Shri Anil K. Chanda: Those  who 
have acquired̂citizenship do.

Shri Yenkataraman: Is it a fact
that the Indians in Fiji are under a 
disability with regard to holding of 
lands and they are  prevented from 
owning lands there?

Shri Anil K. Chanda:  I would like
to hnve notice,

Shri Damodara Menon: Are the In
dians who have acquired Fiji citizen
ship there subjected to this residential 
tax?

Shri AnU K. Chanda:  This tax is
levied on all,  irrespective of  their 
nationality of origin, if they do not 
pay income-t5ix.

Shri Nanadas:  To what language
grouo do'̂s the majority of the In 
dians in Fiji belong?

Mr. Speaker: Order, order.

Shri C. R. Chowdary: Is there any 
Indian Government representative in 
Fiji?

Shri Anil K. Chanda: We have a
Commissioner there.

Shri C. R. Chowdary: To what lan
guage group does he belong?

Mr. Speaker: I  won’t  allow  that 
question about language groups.

Indian  Emigration to  Canada

•676. Shri P. T. Chacko:  WiU the 
Prime Minister be *pleased to state:

(a) how far Indians are permitted 
entry  into Canada for  permanent 
residence;

(b) whether Indians are allowed to 
aquire citizenship in Canada and if 
so, on what conditions; and

(c) whether  Government  have 
taken any steps to see that the pro
prietary interests of Indians residing 
in Canada are protected by the Grov- 
emment of Canada?

The Deputy  Minister of External 
Affairs (Shri AnU K. Chaada); (a) Ac
cording to the Agreement between the

Governments of Canada  and d̂ia 
signed in January, 1951, 150 citizens 
of India will be admitted into Canada 
every year for permanent settlement 
provided they comply with the provi
sions of the Canadian  /Immigration 
Act.  In addition to the above, hus
bands, wives or unmarried children 
under 21 years of age of a Canadian 
Citizen are admitted for permanent re
sidence provided that (i) they comply 
with provisions of the Canadian Im
migration. Act, and (ii)  the settle
ment arrangements are shown to the 
Candian authorities to be satisfactory.

(b) Yes, on complying with the re
quirements of Section 10(1)  of the 
Canadian Citizenship Act, 1946. Copy 
of the relevant Section is placed on 
the Table. [See  Appendix  IV,  an- 
nexure No. 16]

(c) So far as the Government of 
India are aware, Indian citizens re
siding in Canada do not ̂ suffer from 
any disabHity in acquiting, holding or 
disposing of property.  The question 
of protecting  their  proprietary  in
terests does not therefore, arise.

Shri P. T. Chacko: May I know whe
ther it is the Government of India 
that selects these 150 people who are 
permitted  entry  every  year  into 
Canada? ^

Shri Anil K. Chanda: No, Sir.  The 
Canadian authorities do it

Shrii P. T. Chacko: May I know 
whether it is a fact that even row there 
are Indians permanently staying in 
Canada to whom franchise  rights— 
municipal and federal—̂have not yet 
been granted?

Shri Anil K. Chanda: I have no in
formation on this subject, but if they 
have not acquired the Canadian citi
zenship, obviously they cannot have 
the franchise rights.

Shri B. S. Murthy: May  I  know
whether this agreement is for a spe
cified period?

Shri Anil K. Chanda:  I have no
idea.

Pandit LingaraJ Mlsra: Does  this
number of 150 include minor children 
of a family?

Shri  Anil  K.  Chanda: Children
under 21 years of age are allowed 
over and above the number of 150.

Shark  Liver  Oil

•677. Shri V. P. Nayar:  Will  the
Minister of  Commerce and Industry 
be pleased to state:
(a)  what quantity of Shark  Liver 

Oil is produced in the  country an
nually; and
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(b)  whether  Government  have 
considered the possibility of inĉr̂as- 
ing the production of this oil?

The Minister of Commerce and In
dustry (Shri T. T. KHshnamachari):
(a)  Approximately 9,000 gallons.

(b) Yes, Sir.

Shri V. P. Nayar:  How does the 
Indian Shark Liver oil compare  with 
imported Cod Ldver oil in its content 
of Vitamins A and D?  .

Mr. Speaker: It is better that that 
question is put to some expert.

Shii V. P. Nayar: Is any scheme for 
increasing  the  production  of  Cod 
Liver oil included in the Five Year 
Plan, and if so, what is the target 
contemplated by the Plan?

Mr. Speaker: Order, order. Let the 
Plan come.  It is coming.

Sbii N. Sreekantsui Nair: Are the
Government aware of the fact that in 
certain laboratories shark liver oil is 
contaminated by adding other oUs?

Shri T. T. Krtehnamachari:  Not to
my knowledge.

Shri V. P. Nayar: May I know, Sir, 
the value of cod liver oil imported 
into this country for which shark liver 
oil could be u  ̂as a very effective 
substitute?

Shri T. T. Krishnamachari: I. can
not say. Sir, whether shark liver oil 
could be used as an effective substi
tute for cod liver oil that is imported. 
I can give the House the figures of 
cod liver oil imports.  They are:

1948-49
1949-50

1950-51

170 tons. 

260 tons. 
60 tons.

I am afraid I have not got the figures 
for 1951-52.

Shri V. P. Nayar. What is the price 
of imported cod liver oil, as compar
ed with indigenous shark liver oil? .

Shri T. T. Krishnamachari: Unfor
tunately the way in which we keep our 
figures does not help my answering 
a question of this  nature,  because 
sometimes figures are kept in quanti- 
t’.es and not in value.  Oftentimes in 
this world of ours where prices fluc
tuate it is much better to keep figures 
in quantities rather than̂ m Value. 
At the momoit I have not got the in
formation.

Sbxi ftmoose: May I know. Sir, 
whether the entire quantity of sh«pk

liver oil produced, is  produced in 
government laboratories or is it also 
done by private agencies?

Shri T. T. Krishnamajchari:  I am
afraid I have not got the break-up of 
figures.

Shri M. D. Joshi: May I know the 
centres at which shark liver  oil is 
produced?

The Minister of Commerce  (Sliri 
Karmarkar):  Bombay,  Calicut and
Trivandrum. ,

Shri Kelappan: Is there any export 
of shark liver oil and, if so, to what 
countries and how much?

Sliri T. T. Krishnamachari:  A very 
small quantity.  In 1951 we sent 130 
gallons to U.K, 10 gallons to Mauri
tius, 88 gallons to U.S.A., and a thou
sand gallons to Australia.

There have been no exports in 1952.

Prevention of  Floods

•678. Shri V. P. Nayar:  Will  the
Minister of Planning be  pleased to 
state:
(a) the area inimdated by the re

cent floods in the River Jumna and 
in the floods in the State of Assam;
(b) the estimated value  of  crops 

destroyed; and
(c) whether Government have any 

plans under the Five  Year  Plan to 
prevent such disastrous floods which 
are recurring  and if so,  what  are 
those plans?

The Deputy Minister  of IMgation 
and Power (Shri Hafhi): (a) Nearly 
12,390 acres were inundated by the 
recent floods in the River Jumna in 
Delhi State and 10,000 square miles 
were inundated  particularly in the 
the districts of Lakhimpur, Nowgong, 
Kumrup and Golpara in Assam, during 
July 1952 floods.

(b) The estimated  value of crops 
destroyed in Delhi State is Rs. 3,80,300. 
About 3 to 4 per cent. of-±he  total 
crop in Assam was damaged.

(c) No  scheme - has  so far been 
finalised to prevent floods in  Delhi 
State.  It is, however,  proposed* to 
carry on surveys for the construction 
of  floods  preventing  bunds  along 
river Jumna, cleaning of old drains 
and digging of new drains, etc.  As 
regards Assam, the schemes included 
in the Five Year Plan are:

(1)  Protection  of  Dibrugarh 
town,
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Shri V. P. Nayar: May I know Sir, 
how many tenements were destroyed 
by these floods and how many people 
were rendered homeless?

Mr. Speaker: He refers to Delhi or 
Assam, or both?

Shri Hathi:  I have not the figures
available with me.

Shri V. P. Nayar: May I know the 
estimated over-all  losses on account 
of these floods?

Shri Hathi: So far as Delhi was
concerned, the estimated loss to  the
crops was Rs. 3.80,600.  So  far  as
property was concerned, it was about 
Rs. 3,80,000.

For Assam the figures are not avail
able.

Shri V.  P. Nayar: That is not the
answer to my question.  I asked  in
formation about the estimated over-all 
loss.

Mr. Speaker: He has supplied it,
as far as it is available.

Shri V. P. Nayar: Am I to under
stand that the hon.  Minister is not 
competent to give me an answer?

Mr. Speaker: It does not follow.

Shri V. P. Nayar: In view of the
fact that China has successfully pre
vented havoc due  to  floods, has the 
Government any proposal to send a 
team of flood control  specialists to- 
study the working of  flood control 
in China?

Mr. Speaker: Order, order.  It is a 
suggestion for action.

Shri V. P. Nayar: It is not a sug
gestion  for  action.  I  asked  whe
ther there is any such proposal under 
the  consideration  of  Government.

Mr. Speaker: He may ask it in any 
form.  But the substance is—“look at 
China and see what they do.”

Shri Nambiar: May I  know, Sir,
whether any relief was given in the 
affected argas and if so to what ex
tent?

Shri Hathi: Relief was given in the 
Delhi State as also in  Assam.  The 
extent of it I am not in a position to 
give now.

Firing by  Pakistan Forces on  Indian 

Camp

•679. Sardar A. S. Saigal: (a) Will 
the Prime Minister be pleased to state 
whether the attention of Government 
has been drawn to the article publish
ed oh  page 3,  coloumn  2 of  the

‘̂ Hindustan  Standard”, seventh  dak 
Edition, dated the 25th August, 1952 
under the caption *Tak Forces open 
flre  on  Indian camp.  Villager kid
napped to extort secrecjr”?

(b) Is it a fact that Indian nation
als are still in the hands of Pakistani 
Forces?

(c) How  many Indian  nationals 
died by flre which  was opened  by 
Pakistani forces?

The Deputy Minister of External 
Affairs (Shri Ami K. Chanda): (a)
Yes.  On the 5th and 6th July and 
the 17th August 1952, Pakistani forces 
fired altogether six  rounds on the 
Indian outpost at  Nilokhia on  the 
Assam-East Bengal border.  No  In
dian national was  kidnapped from 
Indian territory,  but a villager who 
had crossed the border to visit rela
tives  was  assaulted  by  Pakistani 
forces.  An Indian constable who had 
by mistake strayed near the Pakistani 
outpost wgs assaulted  in an attempt 
to extort information from him.

(b) The Indian  nationals  are re
ported to be in the custody of the dist- 
trict authorities.

(c) No Indian national died.

Shri T. N. Singrh: May I suggest that 
this question and No. 684 standing in 
my name may be taken up together?

Mr. Speaker: Is it convenient for the 
Minister..

Shri Anil K. Chanda: I am afraid 
these two questions relate to different 
subjects.  One refers to East Pakistan 
and the other to West Pakistan.

Sardar A. S. Saigal: May  I  know, 
how many times and in how many 
places Pakistan forces opend fire on 
Indian nationals?

Shri Anil K. Chanda: It is too vast a 
question. Sir.

Sardar A. S. Saiĝal: May I  know. 
Sir, whether the Government of India 
has protested.to the Pakistan Govern
ment and  » what is the reply re
ceived from ̂ ŝtan?

Mr. Speaker: The hon. Member re
fers to this particular incident.

Shri Anii K. Ciianda: The Govern
ment of Assam is in correspondence 
with the Government of East Bengal 
on this.

Sardar A. S. Saigal: Will Government 
please lay on the Table a copy of the 
reply when it is received from the 
Pakistan Government?

The Prime Minister (Shri Jawaharlal 
Nehni): In this case a citizen of India 
went to visit, as my colleague has £aid.
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some of his relatives on the other side. 
It is in  Pakistan  territory  and  the 
Pakistan  people  assulted  him.  The 
person concerned was a Muslim, Sheikh 
Rahman and he had relatives in Pakis
tan.  Now whatever happened was on 
Pakistan territory.  The Pakistan Go
vernment’s case is that somebody was 
trespassing on  their territory,  with 
illegal  object,  whatever it was.  So 
that, the case is different from a case 
where our territory is invaded or tres
passed upon.

Shri A. C. Giiha: Is it true that in 
view of repeated  raids  by Pakistan 
armed forces or Pakistani citizens on 
the Assam border, the Chief Minister 
of Assam has asked for the strengthen
ing of the frontier guards?

Shri Jawaharlal Nehm: I am not
quite sure about frontier guards.  But 
there is no doubt that the Chief Minis
ter of Assam sometime back wanted 
to strengthen all frontier defences and 
steps were taken to that eno.

Shri A. C. Guha: Is it due to the fact 
that there have been repeated attacks 
on Indian territory from Pakistan and 
no effective steps have yet been devis
ed to stop them?

Mr. Speaker: He is combining an in
ference with a question for information.

Shri Jawaharlal Nehm: The streng
thening of the frontier guards is due 
to a variety of factors, some of which 
the non. Member himself has men
tioned.  Even otherwise we wanted to 
strengthen  them  anyhow  for  the 
future.

Dr. S. P. Mookerjee: Is there any 
friendly understanding between India 
and  Pakistan  that  whenever  such 
firings take place, either by India or 
Pakistan, none is  injured on  either 
side?

Cycle  Factories

*680. Shri S. C. Samanta: Will the 
Minister  of Commerce and Industry
be pleased to state;
(a) the nimiber of cycle factories 

in India on  the  31st  March,  1952 
(State by State);
(b) how many of  these  factories 

have newly been started;
(c) whether any of the  factories 

has  been  able to  manufacture all 
parts;
(d) if not, the smallest number of 

parts that a factory has to import to 
deliver a complete bicycle; and
(e) whether India will become sdf- 

sûient in cycles when all the fact
ories existent in India start running 
at their full production capacity?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a)-

Bombay 

Bihar 

Madras 
Punjab 

West Bengal

1

•1

1

1
2

Total:

(b) Four.

(c) No, Sir.
(d) Three,  namely  free  wheels, 

chains and spokes with nipples.
(e) It is expected we  shall then 

reach a stage of near self-sufficiency.

Shri S. C. Samanta:  May  I know 
wnether  the  proposed  Development 
Council for bicycles and parts and ac- 
ctessories thereof has been formed; if 
so. who has been nominated Chairman 
of the Council?

Shri T. T. Krishnamachari: No De-
vejooment Council has yet been con
stituted.

Shri S. C. Samanta: Do Government 
propose to constitute any such Coun
cil as was referred to recently by the 
hon. Minister in his address?

Shri T. T. Krishnamachari: That is 
'the intention of Government.

Shri S. C. Samanta: May I know 
whether Government has banned the 
miport of bicycles into India; if so, for 
what period?

Shri T. T. Krishnamachari: The ban
will lapse on the 31st December, 1952.

Shri S. C. Samanta: May I know 
whether any factory has tried to manu
facture free wheels, chains etc. in this 
country?

Shri T. T. Krishnamachari: I believe 
there are people who do manufacture 
chains and free wheels; but tha plant 
is not located in the bicycle assembl
ing or manufacturing factories.

Shri S. C. Samanta: May I know the 
other raw materials for this which are 
not available in our country and which 
are imported?

Shri  T.  T.  Krishnamachari: One
particular part which goes into the 
manufacture of a bicycle has to be 
imported—that is common to all fac
tories—̂that is tubes which we do not 
make in this country.

Shri S. C. Samanta: May I know 
whether rubber parts are imported?
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Shii T. T. Krishnamachari: Not that 
I know of.

Shri Pmmoose: Can the hon. Minis
ter tell us what percentage of India’s 
requirement of bicycles is produced by 
these factories either in whole or in 
parts?

Shri T. T. Krishnamachari:  Well.
Sir, one factory has been producing 
almost to caoacity.  The other facto
ries are in various stages of progress 
towards  that  end.  At the  present 
moment it is very difficult to say what 
percentage of oar total requirements 
is produced.  It may be that by the 
end of the year I might be able to 
answer a question of that nature.

Shri V. P. Nayar: What is the aver
age  number of Indian-made  cycles 
purchased by Government for the pur
poses of the Government yearly; and 
what percentage dioes this purchase 
cover in the total requirements of cy
cles for the Government?

Shri T. T. Krishnamachari:  That
question can be addressed to my col
league on my right at the proper time.

Shri V. P. Nayar:  Sir, on a point of 
personal explanation.  When I raised 
this point’during the debate my hon. 
friend said that he had not got the 
information then.  I thought he would 
be ready with the information now.

Mr. Speaker: Well, I do not know 
what the facts are.

Sardar Hukam Singh: Is the price 
of indigenous manufacture regulated 
by Government,  or  are  the  manu
facturers  free  to ' sell  them at any 
price?

Shri T. T. Krishnamachari: The hon. 
Member perhaps knows that we have 
no price control over bicycles at the 
moment.

Shri A. C. Guha: May I know with 
how many of these factories foreign 
interest is connected, and how many 
are purely Indian concerns?

Shri T. T. Krishnamachari: I have 
no information.

Shri S. C. Samanta:  Is it not  a
fact that in August last in the In
dustrial  Development  Committee's 
meeting the hon. Minister  declared 
that Development  Coimcils wiU be 
formed within one month  for seven 
industries?

Shri T. T. Krishnamachari: Sir, my 
memory is not as good as  the hon. 
Member’s.  But the  meeting of  the 
Industries Advisory Council  was,  I 
think, on the 3rd of October, and not

in August.  And I am afraid I was 
not so categorical in my  statenient 
that I could  constitute a  Develop
ment Council within one month, for 
the reason  that I have to get tiie 
•necessary staff for it and I am de
pendent on the Union Public Service 
Commission.  If the hon.  Member 
can tell me when the Union Public 
Service Commission  would be able 
to select the staff for me I can also 
tell him when I can constitute  the 
Council.

Occupation of Indian  Border Village 

BY  Pakistan  Police

•684. Shri T. N. Singh: (a) mv
the Prime Minister be pleased to state 
whether Pakistan Police an.i  troops 
occupied certain villages on the West
ern border in September, 1952?

(b) What were the causes for the 
violation of the Indian  territory  by 
the Pakistan Officials?

(c) What is the position today?

The Deimty Minister  of  External 
Affairs (Shri Anil K. Chanda): (a)
No Indian village as such was occu
pied in September last by Pakistani 
Forces.  On the  12th  September, 
however, the Pakistani Border Police 
occupied  an area of about 22 acres in 
the Indian village of Ranian in Amrit
sar District.

(b) The  Pakistani  authorities 
claimed ownership over the strip  of 
land on the pretext that it had never 
been cultivated  or used by Indian 
nationals ever since Partition and that 
their Border Police had' been natrol- 
ling it regularly. It is true that this - 
patch of land had not been cultivated 
in recent years, but there is no doubt 
about its being Indian territory.

(c) The matter is being discussed 
between the East and  West Punjab 
authoril̂î.

Shri T. N. Singh: According to rbe 
border as demarcated, may I know at 
how many places there are, or there 
is likelihood of, differences regarding 
border demarcation even today?

The Prime Minister (Shri Jawahar- 
lal Nehm): At how many places, it 
is difficult to say. There are a number 
of places where there are continuing 
disputes, partly because of the want 
of demarcation,  partly because  the 
nullahs and rivers change their course 
somewhat. All this territory is uninha
bited in the sense that there ar« no 
inhabited dwellings and sometimes it 
is uncultivated.  Many of  these dis
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putes arise  about  this  uncultivated 
territory.

My hon. friend  opposite  talked 
about firing resulling in no casualties. 
There are two t3̂ s of firing, if  I 
may be permitted to point out. Some
times of course there is what might 
be called a conflict where firing bikes 
place between two groups, whatever 
they may be—small  groups or big. 
But normally what happens is there 
is this uninhabited  territory in-be
tween and when somebody is seen to 
come the border patrol fires, not  at 
him so much, as in the nature of a 
warning and either captures him  or 
the person runs aŵ.  That sort of 
firing often takes place.  The border 
patrol is trigger-happy or rather trig
ger-conscious  and when  they hear 
some rustling or some such thing they 
fire.  That is one sort of firing.  The 
other is the one which sometimes is 
deliberately done—which is more ob
jectionable—̂ which  might cause oc
casional casualties.

Shri T. N. Singh:  In view of the
large nimiber of such incidents,  has 
either the Pakistan Government  or 
the Government of India ever discus
sed any proposal for final  demarca
tion of the territories?

Shri Jawaharlal  Nehm:  Yes, de
marcation is taking  place in many 
places.

Dr. Ram Subhag Singh: Is it a fact 
that the area of land taken possession 
of by Pakistan on the ground that it 
was not cultivated, was not cultivated 
by our cultivators because of the fact 
that the Government of India whh'h 
used to giVe protection to these culti
vators later withdrew that protection?

Mr. Speaker: I think he is making 
a statement.

Shri Jawaharlal Nehm: May I say, 
Sir, that normally speaking—I  can
not speak of these 22 acres consisting, 
maybe, of jungle and  aU  that—̂but 
normally speakiiig our cultivators cul
tivate right up to the border.

Shri S. V. Ramaswdmy:  Is there
any barbed wire fencing?

Shri Jawaharlal Nehra:
no such demarcation.

There is

It is hundreds  ofMr. Speaker:
miles.

Goods purchased for  Government 

Departments

*<«>. Shri B. K. Dm: Wm the
Mmirter at Works,  Housiw aad

be pleased to state:

(a) the total value of  indigenous 
goods purchased for Government de
partments during the first half of the 
year 1952-53; and

(b) the total value of foreign goods 
purchased during the same period?

The  Deputy  Minister  of Works, 
Honsing  and Supply (Shri  Burago- 
hain): (a) and (b).  The  value  of 
goods purchased for Government De
partments during the first half of :he 
financial year 1952-53 is—

Indigenous Stores  Rs. 18.30 crores.
Foreign goods  Rs. 41.88 crores.

Shri B. K. Das: What are the prin> 
cipal items of indigenous and foreign 
goods purchased?

Sl̂ Boragohain: The main types of 
foreign goods purchased during the 
period through the Central Purchase 
Organisation here are motor vehicles 
and parts, railway materials, machine 
tools, power plant, cables and wires, 
paper insulated power cables, naper 
insulated telephone cables and -heavy 
chemicals.  With regard to indigenous 
stores, they were jute and jute pro
ducts,  motor  vehicles  and  parts, 
cement, paper and paper  products, 
railway  materials,  machine  tools, 
power plant, cables and  *wires and 
heavy chemicals.

Sliri B. K. Das: Is there any parii- 
cular item which has been purchased 
entirely from the indigenous goods?

Shri Biiragohain;  I should like to 
have notice of that question.

The  Minister  of Works,  Housing 
and Supply (Sard̂r Swaran  Singh):
May I add, Sir, that jute products and 
cement arp the ones purchased entire
ly from indigenous sources?

Shri B. K. Das:  What is the  basis 
of the choice made as between ina:- 
genous and foreign goods?

Shri Bnragohain: It is the policy of 
the Government to  purchase  indi
genous products as far as p>ossible pro
vided  they are  of suitable  quality 
and can be obtained at a reasonable 
price.  Even where the price of the 
indigenous product is slightly  higher 
than the price of the  imported pro
duct perference as a rule is given to 
the Indian product, other things being 
equal.

Shri B. K. Das: Do  I understand
that price is the only  consideration 
on which the purchase is made?

Shri Buragidiafn: Quality and the
question of delivery axe  also conn- 
dered among other things.
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Sliri B. K. Das: Are the purchases 
made through contractors or through 
the purchasing department of Govern
ment?

Shri Buragohain:  By the  Central
* Purchase Organisation of the Gr<jveni- 
ment.

Shri Dabbi: May we know the value 
of Khadi purchased by Government?

Shri  Buragohain:  I  cannot  say
of Khadi but some handloom cloths are 
purchased through  the Textile Com
missioner.

Shri A. N. Yidyalankar: May I know, 
Sir, whether Government  contractors 
are required to give an  imdertaking 
that they would give  preference  to 
Indian material?

Shri Buragohain: I do nX)t follow.

Mr. Speaker: Whether Government 
contractors also are required to 5ive 
an undertaking that they would give 
preference to Indian material?

Shri Bnragohain: So far as contrac
tors are concerned, there is no ques
tion of their giving  an undertaking 
that they would  give preference  to 
Indian material because we, as pur
chasers, can always ensqre that.

Mr. Speaker:  Whether Government
enforce it as a condition of the con
tract that the contractors  will ”se 
only Indian made goods.  That seems 
to be the point.

Shri  Buragohain:  That  is  the
policy. Sir.

Shri Altekar: May I know whether 
tenders are invited for  the articles 
purchased? ' '

Shri Buragohain:  Yes, Sir. That is
done.

Shifting of  Offices from  Delhi

•686. Shri A. N. Yidyalankar: (a) WiU 
the Minister of Works, Housing  and 
Supply be pleased to state whether 
it is a fact that Government are in
vestigating the possibility of shifting 
some of the offices at present situat
ed in Delhi, to some other localities?
(b) Which offices are  proposed to 

be shifted?
(c) Which  are the  new stations 

that have so far been selected?
(d) Wm  the  new  arrangement 

permanently cost Government  eartra 
expenditure and if so, what is  the 
estimatet

(e) What would be the  estimated 
cost of building etc., at the new stilH

tions?

(f) WiU the Minister-in-charge  of 
the department so shifted, also shift 
his headquarters from  Delhi,  or  a 
skeleton department  would be  kept 
in the capital also?

(g) What will be the approximate
number of employees  that  will  be 
shifted  out  of  Delhi  under  this 
scheme? .

The Minister  of  Works,  Housings 
and Supply  (Sardar Swaran Singh):
(a) Yes.

(b) It is proposed  to  .shift  such 
offices as are not integral parts of the 
Secretariats of the various Ministries 
and whose location outside Delhi  is 
feasible.  The selection of these offices 
has not yet  been finalised.  In the 
meantime, however, it has been de
rided to shift (1) Salt Commissioner's: 
Office and (2) the office of the Direc-̂ 
tor of Agricultural Marketing and Ins
pection.  The office of  the Narcotics 
Commissioner has already been shift 
ed to Simla.

(c) Simla,  Mt.  Abu,  Dalhousie. 
Mussoorie_and Faridabad are among 
the probables.

(d) There will be som̂ extra  ex
penditure but  the amount  thereof 
would be capable of calculation after 
the decision to shift a particular office 
IS firmly t̂ ê  depending  upon the 
requirements of that particular office.

(e) It is not for the present pro
posed to construct new  buildings at 
new stations. -

(f) No. The Minister will not shift,, 
nor will It be necessary  to keep a 
skeleton Department in the Capital.

(g) This will depend on the offices- 
proposed to be shifted.

Shri A. N. Vîalankar: May I know. 
Sir. whether it is a fact that the experi- 
"̂5 'offices  at the hUl
Stations has not been encouraging in 
tne past?

Stogh: Opinions,
Sir, differ on that point.

Shri  A.  N.  Yidyalankar:  Will
the  Government  see  that  resi
dential  accommodation  to  all 
its  transferred  employees  is- 
given  and  that the educational  and 
other facilities that are  available to 
its employees at Delhi will also be 
made available there?

Sardar Swaran Singh: Government 
will ensure that its  employees  <*re 
not worse oft in the matter of resi
dential accommodatioB or other faci
lities as a'result of these shifts.
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Sardar Swaran Singh: There is. Sir, 
a lot of congestion, if I know correct
ly, in Agra but if there  is available 
accommodation,  it cannot be  ruled 
out.

Arrears of rent for  Governtment 

Quarters

*687. Shri A. N. Vidyalankaft*: (a) Will 
the Minister of Works, Honsing  and 
Supply be pleased to state whether it 
is a fact that a considerable amount 
of rent for  Government  residential 
quarters remains in arrears and if so, 
what is the amount of the same year- 
wise from 1947 up to date?
(b) What measures are being adop

ted to realize this rent?

(c) Have any dues been written off 
as vuirealizable?

*  (d) What is the  amount of  such 
written-ofi debts?
The Miniscer of Works,  Housing 

and Supply (Sardar  Swaran Singh):
<a) While there are arrears, they can
not be said to be considerable in re
lation to the total demand.  A state
ment showing the amount of arrears 
outstanding as on 31.10.52 in respect 
of the years 1947-48 to 1951-52 relat
ing to the civil residential  pool  of 
accommodation  for Central Groyem- 
ment  servants  in  Delhi,  Simla, 
Bombay and Calcutta is placed on the 
Table of the House. [See Appendix 
IV. annexure No. 17].

The total arrears outstanding  are 
only about 3.2 per cent, of the total 
demand for the period.  -

(b) Every item of arrears is conti
nuously being followed  up with  a 
view to recovering the amounts out
standing from the  individuals  con- 
■cerned working  in various  oflRces. 
There is a special  Accounts Officer 
exclusively entrusted  with this job 
in the Estate Office.

(c) and (dl.̂ Yes, for the years 1947
48 to 1951-52 an amount of about Rs. 
34,000 has been written off.  Much of 
this, however̂ is only a technical J*nd 
accounting write off. as I understand 
that the rents of certain units were 
revised but could not be recovered re
trospectively.

Shri A. N. Vidyalankar: From which 
class of persons mostly this amount 
is recoverable?

Sardar Swaran SlniJi: Sir, I think 
aU Cxovernment employees belong to 
one class.

Auction or Assam  Tea

*688. Shri BeU Bam Das: (a) Will 
the Minister of Commerce and Indus
try be pleased to state what quantity 
of Assam tea was auctioned in Cal
cutta in the years 1950-51 and 1951-52 
both  for  internal  and  external 
consumption?
(b)  Is it a fact that, on account of 

the recent re-grouping of North East
ern Railway, Assam tea can be carried 
to Kandalla Port via, Katihar, Kanpur, 
Agra and Ahmedabad as this route 
consists of metre gauge Railways?

The Minister  of Commerce  (Shri 
Karmarkar): (a)—

Assam tea auction in Calcutta

1950-51 1951-52
Qty. in Chests Qty. in Chests

Export 1,087,868 1,149,055

Internal 91,098 34,044

(b) Yes.

Shri Beli Ram Das: Is the Govern
ment aware of the fact that on ac
count of the sale of Assam tea at 
Calcutta, the  Government of Assam 
is losing a large sum  of  money  in 
the shape of sales.tax?

Shri Karmarkar: Yes, Sir, because 
the rule is that no sales tax be le
vied on exported tea and tea sent out; 
the State therefore is losing.

Shri Beli Ram Das: Is it under the 
contemplation  of  Government  to 
have  one  tea  auction  house  in 
Gauhati in place of Calcutta?

Shri Karmarkar: I require notice.

Shri Beli Ram Das: Is it not  a
fact that the transport  cost from 
Assam to Kandalla Port via Katihar is 
far less than through Calcutta?

Shri Karmarkar: Likely,  because
the distance is 1778 miles.

System of  Weight for  Iron and 

Steel

•689. Shri BeU Bam Das: (a) Will 
the Minister of Commerce and Indus
try be pleased to state whether it Is 
a fact that the Government of India 
have adopted  British  Avoirdupois 
weight as the standard  system of 
weight for iron and steel?

(b)  Is it also a fact that iron and 
steel are sold in Assam  in Indian 
weight of maunds and seers?
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(c)  Why is this deviation in  the 
case of Assam?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a)  and (b). Yes, Sir.

(c)  Because  the  general  con
sumers of steel in that State are ac
customed more to the Indian weights.

Salt  (Productign and Export)

*690.  Shri  Nanadas: (a) Will the 
Minister of Production be pleased to 
state  whether  Government  propose 
to place on the Table of the House a 
statement showing the total production 
and export of salt from India for the 
last six months?

(b) How much has  India  earned 
out of this export  during the above 
period?

(c) Are there prospects of our salt 
export expanding in  the near future 
and if so, to which countries?

The Minister of Prodnction  (Shri 
K. C. Reddy): (a) A statement show
ing the desired information pertain
ing to the  period  April-September 
1952 is placed on the Table of  the 
House.  [See Appendix IV, annexure 
No. 18].

(b) About Rs. 45 lakhs.

(c) Yes. provided  quality is im
proved.  Japan offers the best pros
pects.  Other markets also are being 
explored.

Shri Nanadas: According  to  the
statement, we have exported near̂
37 lakh maunds to Japan during  the 
last six months.  May I know  from 
which salt  producing  centres  this 
quantity has been exported to Japan?

Shri K. C. Reddy: Mostly from the 
West Coast:  Saurashtra, Kutch and
a small quantity from Tuticorin.

Shri Nanadas: May I know what
steps Government have taken to im
prove the quality of salt produced in 
Bombay and Madras States' so as to 
make it fit for export to Japan?

Shri  K. C. Reddŷ Government 
have laid down that the quality of 
salt should be improved from year to 
year.  During this year, the  percen
tage  of  sodium  chloride  is  fixed 
at  93 per  cent,  and  for  the next 
year at 94 per cent.  Every possible 
facility is given to the salt industry 
to improve the quality of salt in all 
areas.

Shri Nanadas: May  I know  how
the quality and standard of our salt 
compares  with that of Aden salt.

and how the prices of our salt com
pare with those of Aden salt?

Shri K. C. Reddy: I am sonr I
cannot give the information offhand 
here.

Shri Nanadas: From the statement
it is evident that we have not ex
ported any salt to East Bengal from 
July onwards. What are the reasons? 
Is there any ̂ban on our salt export?"

Shri K. C. Reddy: There is no ban 
now, since the last quarter of 1951. 
But, previous to that,, since salt was 
not included  in the Indo-Pakistan 
Trade Agreement, there was imposi
tion of restrictions by both the Gov
ernments.  But. even after the ban 
was removed and free licensing al
lowed, no improvement in the export 
of salt to Pakistan has been notice
able.
Shri C. R. Chowdary: Is the Gov

ernment satisfied  that the require
ments of our country are fully met 
at reasonable prices before salt  is 
exported to Japan and other coun
tries?

Shri K. C. Reddy: Yes, Sir.  *

Mr.  Speaker: Mr.  Raghavaiab
wanted to put a question.

Shri Raghavaiah: I just wanted to...

Mr. Speaker: He need not put if
he does not want.  Next question.
Shri Raghavaiah: I wanted to........
Mr. Speaker: Now. it is over. Next 

question.

Shri Raghavaiah: If you  do not
want to give me any chance..........

Cotton Textiles  Fund  Committee

*691. Shri Tushar Chatterjea: (a)
Will the Minister  of Commerce and 
Industry be pleased to state whether 
there is a body called the Cotton Tex
tiles Fund Committee in existence?

(b)  If so, what is its purpose, who- 
are its members and for how long has 
it been working?

ĉ) Is it an official  or non-offlcial 
body?

(d)  Do  Government  propose  ta 
place on the Table of the House a re
port on the working of the body since 
its inception?

The Minister of Commerce and In
dustry (Shri T. T. Krlshnamachari)r
(a) Yes.

(b)  and (d). A statement is laid* 
on the Table of the House. [See Ap
pendix IV. annexure No. 19].
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(c) It is a statutory body.

Shri Tnshar  Clutteijea: May I
know the total amount of money in 
this Fund?

Shri T. T. Krishnamachari;  About 
Bs. 2,33,00,000,

Shri Tosfliar Chatter̂: In this
statement, there is  mention of an 
•expenditure of about 18 lakhs for the 
starting of a  research  laboratory; 
what are the other items of expendi-
- ture?

Shri  T. T.  Krishnamachari:  We
iave, I believe, given,—I cannot tell 
the exact amoimt—̂we did make  a 
money contribution to what is call
ed the SITRA—South India Textile 
Research Association.  If the Bom
bay organisation  also starts a re
search institute, we are committed to 
£ive them a contribution.

Shri Tnshar  Chatterjea: What  I
wanted to know is this.  In the last 
para, of the statement there is menr 
tion about certain officers enquiring 
about measures for stimulating ex
ports.  I want to know the expendi
ture incurred on that account.

Shri  T. T.  Krishnamachari: The
last para, of  the  statement  says: 
•“Measures taken for stimulating ex
ports.”  If the hon. Member wants to 
know the expenditure we have incur
red for this purpose out of this fund, 
I do not think we have incurred any 
expenditure out of the Fund yet.

Shri Tnshar Chatterjea: Thefe  is
mention of an officer  appointed by 
the Committee.  I want to know the 
expenditure due to that officer.

Shri T. T. Krishnamachari: I can-
jiot  quite  comprehend  what  he 
means.

Mr. Speaker: Obviously, an office
is set up there as reference is made 
i:o an officer.  What is the expendi- 
’jre on account of that office?

Shri. T. T. Krishnamachari: I am
not  sure whether  any  amount  has 
be ̂Ti spent.  Possibly he is an officer 
l>elonging  to the Textile  Commis
sioner’s office  in  which  case  no 
money was spent from the Fund.'

Mr. Speaker: Next question.

£xîtiT OF AinitfALS and Reptiles

•692. Shri N, P. Sinha: Will the
Minister  of Commerce and Industry
Ise pleased to state ttie different kinds 
of Indian animals and reptiles export- 
<ed to other countries in 1951-52  and 
the amouQt obtained by such exports?

‘ The Afinister of CMmeroe  (Shri 
Karmarkâ: Exports of living ani
mals in 1951-52 have  been recorded 
in official statistics under four heads 
namely:—

(1) Horse

(2) Cattle (excluding  sheep and 
goat)

(3) Sheep and goats
(4) All other kinds

Exports of reptiles are not record
ed separately. .

The  amount  realised  from  the 
above export was Rs. 49,88,503.

Shri N. P. Sinha: No supplemen- 
taries.

Shri S. V. Ramaswamy: Are mon
keys included?

Shri Karmarkar: I thought’ some
hon. Members would be definitely in
terested in monkeys.......

An Hon. Member: A .good question.

Mr. Speaker: I do not know whe
ther it is a good question or a bad 
question.  But, I see there are always 
some who want to put that questioil. 
I do not want to encourage that.

Shri Karmarkar: May  I answer
about monkeys, Sir?

Mr. Speaker: We go to the next 
question.

Utilisation of energy in  Wind and 
Sun’s rays

*693. Shri N. Sreekantan Nair: Will 
the Minister of Irrigation and Power
be pleased to state:

(a) whether  a  Conference  of 
Scientists from nine  countries,  in
cluding India, was convened in  Eng
land towards the end  of September, 
1952 to consider the ways and means 
of utilising the energy  in the wind 
and the sun’s rays; and
rb) whether  the U.N.O.  contem

plates starting an experimental centre 
for utilising the energy  in the wind 
and the sun’s  rays  for mechanical 
purposes?

The Deputy Minister  of Irrigation 
and Power (Shri Hath!): (a) Yes, Sir.

(b) As  far  as  Government  are 
aware, there is no such proposal under 
the consideration of the U.N. at pre
sent.

Shri N. Sreekantan Nair: Which are 
the countries that participated in the 
conference?

Shri Qatbi: this was a meeting ci£ 
the Advisory Committee on Arid Zone
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Research.  The Members of the Corrv- 
mittee, namely, Egypt, USA.. Austra
lia, India, Mexico,  France, Ukraine, 
Peru and U.K. were present.

Shri N. Sreekaatan Nain  What is 
the result of the experiments in solar 
heaters and cookers  carried out by 
the National Physical Jjaboratory in 
India?

Shri Hathi: I have no information.

Shri N. Sreekantan Nair:  Has it
come to  the notice  of the Govern
ment that high scientific  officers of 
the Government of India have made 
repeated statements in the Press that 
solar heaters will be available to the 
public in very large numbers in the 
near future?

Shri Hathi: I am not aware of it.

The Minister of Commerce and In- 
diistiy (Shri T. T. Krishnamachari):
In regard to these solar heaters. Gov
ernment h;;ve decided that if anybody 
should  manufacture  these  heaters, 
they can do so on payment of a small 
royalty to the Government.  It is up 
to the manufacturers to take it up.

Shri Nambiar: May I know whether 
Government is aware of a report ap
pearing in yesterday’s papers that a 
girl is living without food in Coorg, 
taking some sort of energy from air 
and wind, and if so, whether Govern
ment will make enquiries about that?

Mr. Speaker: Order, order.

Shri B. S. Murthy:  May  I  know
whether anybody has  taken advan
tage of the Government’s offer in the 
matter of the production of these solar 
heaters? •

Shri Hathi: 1 am not in a position 
to reply to that question.

Tapping of available man-power for 
River Valley Projects

•696. Shri L. N. Mlshra:  Will the
Minister of IrrîatiDn and Power be
pleased to state:  *

(a)  whether the recommendation of 
the Estimates  Committee  regarding 
the tapping of available  man-power 
in India for the different river valley 
projects, under execution,  has  been 
considered; and

.  If so, what are the decisions 
taken?

Dcimty Minister  ol IrrlgatioD 
M  Power (Stai Hafhl): (a) and (b). 
The attention of tiie  hon. Member is 
Invit̂ to the f6piy to Starred Ques
tion No. 150 by Shti Dabhi oil 10-11-52.

Shri L. N. Bfishra:  Is it true that
some Engineers are being tramed at 
«>me of the Project  centres these 
days?

Shri  Bbiklii: There  is  a  scheme 
whereby we are taking about 15 En
gineers to be trained at the different 
centres.

Shri L. N. Mlshra:  How does this
comx>ore with our demand for trained 
technicians?
Shri Hathi; That will be seen after 

they are trained.

Sliri L. N. Mlshra:  What are the
subjects in which training is impar
ted?

Shri Hathi:  Construction of dams,
mainly, and canals.

Shri L. N. Mlshra:  Is  there  any
proposal to open  technical training 
ceatres a; each project?

Shri HaZhi: These centres are chief
ly to be placed at the various  cons
truction sites.

Shri L. N. Mlshra:  Is there any
proposal regarding the  financial as
pects of these training centres? Are 
the States to contribute or is the Union 
Gqvernment making the contribution?

Shri Hathi: It is the Central Gov
ernment that it taking these Engineers.

High-power  Hand-loom  Committee

*698. Shri M. L. Dwivedi: Will the 
Minister of  Commerce and Industry
be pleased to state*
(a) whether the constitution of the

High-power  Hand-loom  Committee 
has been completed:  .

(b) if so. the names of the personnel 
and the terms of reference thereof;

(c) whether any agreement has been 
arrived at between the Centre on the 
one hand and the States on the other 
in this connection; and
(d)  so, what is the agreed plan 

for aiding the hand-loom industry?

The Minister of Commerce and  In
dustry (Shri T. T. Krishnamachari):
(a)  and  (b).  Presumably the hon. 
Member refers to the setting up of a 
Handloom Board.  A copy of the Re
solution  setting up the All  India 
Handloom Board is  placed on  the 
Table of the House.  [5ee Appendix 
rv, annexure No. 20].

(c)  and  (d).  The  hon.  Member 
will see from the text of the Resolu
tion 4hat State Governments are re
presented on this Board.  The  Rê 
solution also indicates the broad linep 
on which assistance to the handloom
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industry may be given.  Further mea
sures are imder consideration.

Mr. Speaker: There is no time now. 
Question-hour is over.

Short Notice Qaestion and Answer

Closure of Tea Garoeits in Assam and 
Bengal

Shri K. P. Tripathi: WiU  the
Minister of Commerce' and Industry
be pleased to state;

(a) whether a large number of tea 
gardens in Assam and Bengal (mos
tly Indian owned) are facing closure 
by December 1952 by the combined 
effect of slump in tea prices and con
traction in, credit facilities by banks;

(b) whether  Government has any
scheme of saving these  gardens by 
providing or arranging  for finance,
and, if so, in what way; and

(c) what would be the amount re
quired and what would be the agency 
through which it would be issued?

The Minister of Commerce and In. 
dnstry (Shri T. T. Krishnamachari):
(a)  Government have  received  in
formation that  some of the  Indian 
owned tea gardens in  Assam and 
Bengal  intend  closing  down  .by 
December 1952  presimiably  for the 
reasons stated by the hon. Member.

(b) Government are  now engaged 
in consultation with the Reserve Bank 
in examining what steps can be taken 
to  ensure  that  banking  finance 
through Commercial Banks is availa
ble to the affected tea  gardens and 
others for next year’s production-

(c) Estimates  of requirements put 
forward by the  interests concerned 
are sometimes as high as 4/4̂ crores 
tof rupees especially  in respect of 
Assam tea gardens  alone.  The re
quirements of West Bengal tea gar
dens and South  Indian tea gardens 
will be in addition to this figure. No 
scrutiny has been made of these es
timates.  Pending  examination  re
ferred to above, Government are un
able to say in  what form  the  faci
lities required can be provided.

Shri K. P. Tripathi: May I know
whether it is a fact that mere bank
ing finance would not be  adequate, 
and that finance would be available 
from existing Banks only if Govern
ment underwrite or cover some risk? 
If so, are (government  considering 
the question Of covering any risk?

Shri T. T. Kris_ achari: The
question is based on  a hypothetical 
consideration that the estates would 
need something more than the finance

that commercial banks  could possi
bly give them.  If that consideration 
is answered in the manner in which 
the hon. Member wants,  there will 
be time enough for  an enquiry.  I 
might also mention that Government 
is very much exercised  about this 
matter.  Last week the Secretary of 
the Commerce and Industries Minis
try went down to Calcutta.  He  had 
consultations with the Chairman  of 
the Central Tea Board and other tea 
interests available in  Calcutta.  This 
senior  officer  of  the  Ministry  is 
scheduled  to  go  to  Bombay  at 
the  end  of  this  week  with  the 
intention  of  discussing  the  whole 
matter with the authorities of the Re
serve Bank.  What we could do. Sir, 
IS a thing which I cannot envisage at 
the moment.  All that I can tell the 
House is that we are trying to do our 
very best.

Shri K. P. Tripathi: May I know
Sir, whether it is a fact that this sub
sidy which was given by the United 
Kingdom for tea was withdrawn, and 
whether it is also a fact that there 
was a ceiling on retail prices where
fore the prices did not rise after the 
subsidy was withdrawn?
Shri T. T. Krishnamachari: I might 
admit that this matter was brought 
to my notice on a previous occasion 
by the hon. Member.  It is very diffi
cult to relate cause  and effect in 
this matter.  The facts  are as the 
hon. Member  has stated  them, viz., 
that the subsidy has been withdrawn 
and that the retail prices have not 
shot up to the extent that they should 
by the withdrawal  of the subsidy, 
but whether that fact can be related 
to any intention on the part of peo
ple to depress prices  is a different 
maV;er  altogether.  The  information 
that I have at my disposal indicates 
that there are several other factors 
operating in this connection.  Hon. 
Members  in this House  who know 
about rationing will know that  often
times a commodity is  consumed to 
the maximum extent which the ration 
allows only when there is rationing. 
The moment  rations  are relaxed, 
people do not stockpile in their houses. 
It  is possible  that in the  United 
Kingdom, because rations have been 
relaxed, stock-piling has stopped and 
they are not buying  even as much 
as 3  oz. which they were  allowed 
when rationing was in force.

Another fact which I am told con
duced to this depression in prices, is 
that because of a certain amount of 
stock carried by the U. K. Govern
ment when they  were single pur
chasers of medium quality tea, after 
covering a  large  portion of  these 
stocks, there also seems to be a fair 
amoimt of stock in the hands of the 
people  who deal in these goods.  I



tl3 Oral Answers 2H NOVEMBER 1952 Oral Answers 814

am told that this is  possibly the
cause why the offtake is a little low, 
but in these  matters  one person’s 
guess is as good as another’s, and I 
would not be able to  say anythin? 
very positive.

Shri K. P. Tripathi: May I know
whether it is a fact that in the Chitta
gong auctions in Pakistan, B. P. and
B. P. S. teas were  selling at prices 
ranging from Rs. 1-2-0  to Rs. l-W) 
whereas in the Calcutta market, the 
same quality of tea was  selling at 
Re. 0-9-0 to Re. rt-12-0?

Shri T. T. Krishnamachari: I am
not in a position either to confirm the 
hon. Member’s information or deny it, 
but I am unable to deduce any con
clusions therefrom.

Shri K. P. Tripathi: May I know,
Sir, whether the Government of India 
wish to raise the question of stabilir 
sation of prices in the ensuing Com
monwealth conference?
Shri T. T. Krishnamachari: It is a 
question which I am not in a posi
tion to answer.  In the Commonwealth 
conference perhaps the commodities 
which are exchanged with the Com
monwealth countries might come up 
for consideration, but I do not think 
that this subject is on the agenda, as 
far as my information goes.

Shri A. C. Gnha: The hon. Minister 
has stated that  he has information 
that certain tea  gardens intend to 
close down by this  December. May 
I know if he has got any report either 
from official  source or  from  the. 
papers that some  gardens have al
ready closed, and if so, what is the 
number?
Shri T. T. Krishnamachari: I am

obliged to my hon. friend for pointing 
out the discrepancy  in my answer. 
It is a fact that some gardens have 
closed.

 ̂ Shri A. C. Gnha: What is the num
ber, and the number of labourers in
volved in these gardens?

Shri T. T. Krishnamachari: Unfor
tunately, the staff at my disposal or 
the  facilities that I  have do not 
guarantee  accurate  information  in 
this regard.  Fourteen  tea  gardens 
in Cachar, two in Tripura, two in the 
rest of Assam, and two in West Ben
gal are supposed to have closed down. 
And the estimate in regard to labour 
thrown out is said to be about 15,000.

Dr. S. P. Mookerjee: The Minister
has referred just now to a conference 
which was held in Calcutta  about 
this matter.  Is the Minister aware 
mat there a suggestion was made that 
êre should be a rationalised scheme 
for reducing  production to be taken 
287 P.S.D.

up immediately?  When  does  Gov
ernment expect to arrive at a decision 
on this point, and  what steps will 
Government take to see that labour 
is not adversely affected thereby?

Shri T. T. Krishnamachari: This
question of restriction of  production 
is always brought up, and though  I 
have not scanned the report of that 
conference—I have not got the report 
yet except what my  Secretary has 
told me—̂I can quite understand that 
this was also a subject discussed. The 
implications of a  reduction are far- 
reaching, and we  have to  examine 
them.  About the other matters, I am 
not in a position to answer, the ques
tion now.

Shri Venkataraman: Has any single 
garden closed down or threatened to 
close down in South India’

Shri T. T. Krishnamachari: South 
India seems to be strangely- quiet in 
this matter.

Shri Venlutaraman.̂ I an̂ just lead
ing to another question.  Has  the 
Government cared  to  inquire  how 
much of this crisis  is due to high 
managerial  costs,  visiting  agents, 
managing agents and so forth,  and 
has the Government ever looked into 
the question of fixing or limiting' the 
expenses on the managerial side?

Shri T. T. Krishnamachari: All
these suĝstions will  be taken into 
consideration, if we have an enquiry 
committee.

Shri Venkatanunan rose—
Mr. Speaker: Order, order. The hon. 
Member is trying to make suggestions 
for action.

Shri  Yenkataraman: One  more
question.  The official team which tl̂ 
Commerce  Ministry  appointed, re
commended certain  measures,  parti
cularly relating to labour. That official 
team recommended that the Plantation 
Labour Act should be postponed, as 
also the Minimum Wages Act.  May 
1 know whether the hon.  Commerce 
and Industry Minister  did not give 
an undertaking to the House that no 
recommendation  affecting  labour 
would be made by the official team 
without a member or a representative 
of labour being associated with such 
an inquiry, and if so. does the Gov
ernment propose to adopt the recom
mendations made by that team, so far 
as labour is concerned?

Shri T. T. Krlĵ .  âhari: I  am
afraid, my hon. friend has not cor
rectly represented the assurance that 
I gave on the floor of the House.  I 
did say that Government would not 
consider any recommendation  which 
detrimentally affects  labour,  but at
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that time I  had  in  view  only 
the  application  of  the  Mimmum 
Wages Act.  The Plantation  Labour 
Act is yet to be planned, and I can
not speak in regard to an  Act,  the
application of which is in the hand? 
of my hoh. colleague the Minister of 
Labour.

The  hon.  Member  would  also 
appreciate  the  fact that  the  En
quiry Committee did ask labour re
presentatives to tender evidence be
fore them, and I  shx)uld say in this 
connection that the Government feels 
that their inquiry was conducted in 
a manner which was completely im
partial without any bias in favour of 
either the one or the other interest, the 
sole objective being to find out some 
way of affording relief to the tea in
dustry as a whole, which means the 
estate owner, labour  and everybody 
else involved in the matter.
In regard to what  could be done 
on the basis of the recommendation, 
it is a matter which. I think, is now 
engaging the attention of  my hon. 
colleague the  Minister oi  Labour. 
And the House perhaps knows that 
he proposes to have a tripartite con
ference some time in  December in 
Calcutta, and we probably  have  to 
await what comes out of that con
ference.
Shri B. K. Das:  May I know what 

steps have  been taken,  since our 
withdrawal from the International Tea 
Marketing Expansion Board, to create 
a better market in foreign countries?
Shri T. T. Krishnamachari:  Our

withdrawal from the International Tea 
Marketing Expansion Board does  not 
put an end to any propaganda  that 
was being done by the International 
Tea Marketing Expansion Board, be
cause we are committed to pay them 
the contribution for the expenditure 
that they have budgeted  until  31st 
March 1952 or that  they have en
tered into contracts which go beyond 
that period.  So there is no gap or 
lacuna which should be Ailed up  im
mediately.
Mr. Speaker: I shall allow just one 

more question.  .
Shri B. K. Das:  May I ask whe

ther there has been any further' dec
line  in the demand  in the foreign 
countries since our withdrawal?
r̂i T. T. Krishnamachari:  I  am

afraid one caqnot really relate this 
question of decline in  demand with 
our withdrawal.  And the hon. Mem
ber may be aware  that the Inter
national  Tea  Marketing  Expansion 
Board  was spending a  very little 
amount from its total funds in the 
U. K. market.  One of the markets 
0!i which they had been spending the 
bulk of their budget,  almost  coter

minous with the amount that we con
tributed to them was  in America.  1 
can assure the hon. Member that the 
propaganda in America,  which they 
had undertaken is  being  continued 
and I do not think that we have suf
fered any loss because of our with
drawal from the Board.

Mr. Speaker: Order,  order.  There 
are so many hon.  Members who are 
anxious to put questions.  I have al
lowed 15 minutes for  this question, 
and we have been, carrying on with 
this one question for so long.  There 
shall be no more supplementaries on 
this.

I am going over to the next item.

WRITTEN ANSWERS TO QUESTIONS 

Major  Engineering  Works

•681. Shri U. C. Patnalk: (a) Will 
the Minister of PHantng be pleased 
to state whether the question of as
sociating Army and Marine Engineers 
with Civil Engineers in the construc
tion  of  major  engineering  works 
under the Central Government  has 
been examined by the Planning Com
mission?

(b)  If so, do Government propose 
to place the relevant  papers on the 
Table of the House?

The Deputy Minister of brigation 
and Power (Shri Hathi): (a) No.
(b) Does not arise.

.  Utilisation of India’s  Manpower

•682. Shri U. C. Pataalk: Will  the 
Minister of Planning be  pleased to 
state whether the Planning Commis
sion  has examined the question  of 
utilising the vast manpower of India 
for national  service  by  mobilising 
training and reorganising  them on a 
defence-cum-development basis?

The Deputy Minister  of Irrigation 
and Power (Shri Hathi):  The sub
ject is under the consideration of tho 
Planning Commission.

Stock  Registers in  River  Valley 
Project Organisations

*694.  Shri Krishna Chandra: Will
the Minister of brigation and Power
be pleased to state:
(a) whether  the  Estimates  Com

mittee in its fifth renort for 1951-52 
under para. 135 has  reported  that 
stock registers of the v̂ ous stores, 
plant and machinery on charge in the 
various project  organisations special
ly in Hirakud, were not maintained:
(b) whether Government have made 

any enquiry into the matter and if 
so, with what result;
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(c) whether  the  Estimates  Com
mittee has suggested that immediate 
action should be taken to appoint  a 
small committee of engineers xmcon- 
nected with the river valley organi
sations to examine the matter and to 
assess the loss so far sustained on this 
account and suggest  punishments  if 
losses have been incurred through the 
negligence of certain persons; and

(d) what action have  Government 
taken on the above suggestion of the 
Estimates Committee?

The Deputy Minister of IrrigatiiNi 
and Pmrer  (Shri Hathi): (a)  Yes,
Sir.

(b) Yes, Sir.  The Joint  Secretary, 
Ministry of Irrigation  and  Power, 
ha« been asked to enquire into the 
matter and his report is awaited.

(c) Yes, Sir.

(d) The suggestion is under consi
deration of Government.

Inspection of  Stores supplied for
D. V. C.

♦695. Shri Krishna Chandn: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the  Estimates  Com
mittee in their fifth report for 1951-52 
under para 137 has reported that in the 
case of Damodar Valley Corporation 
it was noticed that an agency or as
sociated agency which was responsi
ble for supplying  store  was also 
entrusted with the duty of inspecting 
those stores; and

(b) whether  Government  have 
examined this matter and if so. with 
what result?

The Depirty Minisler of trr̂ Mtkm 
and Power (Shri Hathi): (a)  Yes,
Sir.

(b) Government have appointed  a 
Committee to examine and report on 
this and other recommendations oi) 
the Estimates Committee.

Assets op International Tea Market 
Expansion Board

*697. Shri A, C. Gnha: (a) Will the 
Minister  of Commerce and Industry
be pleased to state whether the Inter
national Tea Market Expansion Board 
has any assets?

(b) If so, what are its assets?

(c) What was the proportion  and 
the total amount of India's  contribu
tions, out of which these assets have 
been secured?

(d)  Would India have any claim on 
the assets after her withdrawal from 
the Board?

The Miniater at Ctaammt (Shri 
Kamarkw): (a) Yes.

(b) Information  is under  collec
tion.

(c) A statement  is laid on the 
Table of the House. [See Appendix 
IV, annexure No. 21].

(d) Government would prefer not 
to answer  this  question  at this 
stage.

Cement

a) Will*699. Shri K. C. Sodhia: 
the Minister of Commem ; 
try be pleased to state the total quan
tity of cement required by the Govern
ment of India for their building pro
grammes during 1951-52?

(b)  What was the total  quantity 
allotted in 1951-52 for the housing ̂ d 
rehabilitation schemes  of  displaced 
persons?

ĉ) What was the quantity allotted 
in 1951-52 to different State Govern
ments oh their own account?

fd) What was- the total  quantity 
released to the general public?

(e) Is it a fact that black market
ing is prevalent in the cement mar
ket?

(f)‘ What  steps  do Govemmrat 
propose  to tâe to  release  more 
cement for the general public?

Tile ndnister of Commerce iCnd In- 
dnstry (Shri T. T. Krishnamachari):
(a)  The demand was 900.000 tons for 
the Government of India  building, 
programmes including dams,  bridges, 
etc., but 560,000 tons only  could  be 
aUotted.

(b) 170,760 tons against a demand 
of 277.040 tons.

(c) Out of 2 2 million tons  allot
ted to States, 880,000 tons were re
leased by them for Government de
partments  smd  quasîCk>venimezit 
bodies.

(d) 2 million tons including allot
ments for agricultural and rehabili
tation purposes.

(e) A few cases have been report
ed by the State Governments.  ^

(f) Some expan̂on schemes have 
already been sanctioned.  As produc
tion goes up, it would be possible to 
imgrove allocations  to the general
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International  Seminar on  Power 
Alcohol

*7#0.  Shri C. R. Chowdary:  (a)
Will the Minister of Commerce and 
Industry be pleased to state whether 
there has recently  been an Inter
national Seminar  held on  power 
alcohol?

(b) If so. which countries attended
It?

(c) What was the business trans
acted at  the seminar and of what 
use are the decisions taken to India?

The Minister ot Commerce and̂ In- 
dnstry (Shri T. T. Krishnamaehari):
(a) Yes. Sir.

(b) and (c). A statement is laid 
on the Table of the House.  [See Ap
pendix IV, annexure No. 22].

Production of Pharmaceuticals

•701. Shri M. L. Dwivedi: Will the 
Minister of Commerce and Îidnrtiy
be pleased  to  state  whether  the 
pharmaceuticals  produced  in India 
are sufficient to meet the demands 
of the country?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamaehari):
No, Sir.

Wagon.  Supply  Position for  C3oal 
Transport

•702. Shri A. C. Guha: Will  the
Minister of Production be pleased to 
state:

(a) whether the  position of  sup
plying wagons for coal transport has 
improved  during  the  last  four 
months;

(b) if so, whether he proposes to 
make a statement on  the present 
position of wagon  supply for coal 
transport; and

(c) whether  it is a fact that in 
many places  in West  Bengal, the 
price of qpal for domestic  cooking 
purposes has gone up due to the fact 
that the transport of coal by motor 
trucks involves higher charges?

The Minister of Production  (Shri 
K. C. Reddy): (a) Yes.

(b)  I may state that  against  an 
average of about 3000  wagons for 
coal transport till the month of June, 
the figures for July, August, Septem
ber and  October  were 3108, 3444, 
3323 and 33̂ respectively; and up to 
the 15th of November the  average 
was 3374.  This  improvement  is 
seasonal, but  the Government  are 
taking action by way of rationalising

coal transport  and placing  orders 
for new wagons  to effect a more 
permanent improvement.

(c)  Yes. to some extent, in some 
sub-divisions of the State.  Since Rail 
movement is used to the fullest pos
sible extent the use of trucks to se
cure additional supplies seems to be 
unavoidable.

Rehabilitation of Displaced Persons

*703. Shri T. K. Chaudhuri: Will
the  Minister  of Rehabitttatioii be
pleased to state:

(a) the  number  of  displaced 
persons from East Pakistan sent for 
rehabilitation outside  West Bengal, 
excepting Assam and Tripura, since 
the beginning of 1950 upto  October, 
1952 and  the figures  of displaced 
persons sent to each State:

(b) what are the figures for Assam 
and Tripura;

(c) the number of displaced  per
sons that have come back or desert
- ed from Government  displaced  per
sons’ camps  or colonies in  each  of 
these States;

(d) the number of persons that re
main  behind  and  are  permanently 
settled in each of these States;

(e) whether Government held any 
inquiries as to the reasons that im
pelled  these  displaced  persons  to 
return or desert from the places to 
which they were sent and the results 
thereof; and

(f) the number that is being pro
posed to be sent to each of  these 
States  now  beginning  from  25th 
October, 1952?

The  Minister  of  BehabiUtatlon
(Shri A. P. Jain): (a>—

Bihar 27,504 persons

(̂issa 27,389 persons
Uttar Pradesh  3,754 persons

Andamans 2,150 persons

Total 0,797 persons

(b) No  displaced  persons  were 
sent to Assam and Tripura.

(c) Bihar 11,171 persons

Orissa 18,916 persons

Uttar Pradesh  415 persons
Andamans Figures not available.

(d)  Bihar 12,490 persons

(Orissa 7,555 persons
Uttar Pradesh  3,339 persons
Andaman  2,150 persons
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(e) Yes, Desertions  were  mainly 
due to the fact  that  the  displaced 
persons were not accustomed  to the 
conditions outside Bengal.

(f) Bihar 15,000 persons
Orissa  '  15,000 persons

Utter Pradesh  3,061 persons

Hydro-Electric Power from 
CaxjYERY Falls

♦704. Shri S. V. Bamaswamy: WiU
the Minister of Planning be pleased 
to state:

(a) whether  the Government  of 
Madras have submitted any  scheme 
for the construction of a hydro-elec
tric power house by harnessing the 
Cauvery water falls at Hoganekal in 
Salem District; and

(b) if  so,  whether  Government 
have assured financial  assistence to 
such a scheme?

The Deputy Minister of Irricatiaa 
and Power (Shri Hathi): (a) No.
Sir.

(b) Does not arise.

Community Projects in  Assam and 
Manipur

*705. Shri Bishang Keishlng:  (a)
Will the Minister  of Planiiiiig be 
pleased to stete how many centres of 
Community Project have been open
ed in the tribal areas of Assam and 
Manipur?

(b) How many such centres in all 
are going to be opened  in the said 
areas in the course of five years?

The Deputy Minister of Irrigatkm 
and Power (Shri Hathi):  (a) Two
Development Blocks  in Assam and 
none in Manipur.

(b) No  decision  has  yet  been 
taken.

Indian Jute Mills  Association 
Mission to U.S.A.

*706. Shri A. C. Gnha: Will the
Minister of Commerce an# Indiutry
be pleased to state:

(a) whether the Indian Jute Mills
Association sent any mission to the 
Û.A.; and .

(b) if so—
•

(i) whether  the  mission  was 
seiit after previous  consul- 
tetion with Ĉvernment;

(ii) whether  Government  have 
received any report from the 
mission or its leader; and

(iii) whether  Government have 
taken or intend to take any 
step on the  mission’s sug
gestions or to help its pur-

The Minister of Commeree and to- 
dnstry (Shri T. T. Krishnamachari):
(a) Yes.

(b) (i) As this was a private mis
sion, no previous  consultetion with 
Government was necessary.

(ii) No formal report has been 
received  but  GJovemment 
have been  apprised  of the 
Mission’s  work  by  the
I.J.M.A.

(iii) Does not arise.

Prisoners and Mental  Patients 
evacuated from Pakistan

*707.  Shri  T̂UIdkar: Will  the
Minister of B̂abilitation be pleased 
to state:

(a) the number of  ' prisoners ex
changed and evacuated from insecure 
areas in Pakistan to places of safety 
in India; and

(b) the number of mentel patients 
so evacuated from Pakisten?

The Deputy Minister of  BehabiU- 
Ution (Shri J. K. Bhonsle): (a) The 
attention of the hon. Member is in* 
vited to the reply given to part (a) 
of Sterred Question No. 436  on the 
9th August, 1950.  There has  been 
no further exchange of prisoners.

(b)  The  attention  of  the  hon. 
Member is invited to the reply given 
to part  (a) of Starred Question  No. 
2874 on the 6th April. 1951.  There 
has been  no further  exchange  of 
mental patients.

Non-Muslim Shrines in  Pakistan

*708. Shri Telkikar: WiU t̂e Minis
ter of Behabilitation be pleased to 
stete:

(a) the agreements  reached  and 
the steps taken by the Government 
of India to preserve the sanctity  of 
non-Muslim shrines in Pakisten; and

(b) whether there were cases  in 
which the safety and  sanctity  of 
such shrines was in danger?

The  Minister  of  Rehabilitation 
(Shri A. P. Jain): (a) and (b).  The 
attention of the hon. Member is in
vited to the reply  given  by  the
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Prime Minister to part (a) of Unstar
red Question No. 390 on the Uth July,
1952, which gives details of the agree
ments reached with the Government 
of Pakistan .and. other steps taken for 
tĥ preservation of sanctity and pro
per maintenance of places  of  wor
ship in India and Pakistan and also 
details of complaints about  misuse, 
desecration and demolition of  Hindu 
and Sikh Shrines in West Pakistan.

SoDixjM Carbonate for Glass Industry

/Shri Meghnad Saha:
\Shri T. K. Ghaodhnri:

(a) Will the Minister of Commeroe
amd indiistry be pleased to state whe
ther ft is a fact that the output of In
dian glass manufacturing industry has 
been adversely affected by the high 
price of sodiimi  carbonate  imported 
from U.K.? *

(b) What is the priĉ  of heavy 
sodium carbonate per ton  in  the 
U.K. and in India?

(c) What steps, if any, have been 
taken by Government  for the en
couragement  of  manufacture  of 
heavy sodium carbonate in India?

' (d) Are Government  aware that 
all sheet glass factories in India have 
been forced to close down on account 
of the high price of heavy  sodium 
carbonate and the consumer has  to 
pay four times the price for import̂ 
ed sheiet glass?

Tb̂  Mliiister of Commerce and In
dustry  (Shri T. T. ErLshnamachari):
(a ) No, Sir.

(b) A statement  is laid on the 
Table of the House. [See  Appendix
IV, annexure No. 23].

(c) Soda ash iodustry  is in the 
private sector.  Government is pre
pared to give all encouragement  to 
manufacturers who  have  schemes 
for producing heavy soda ash or are 
interested in increasing their exist
ing capacity.

(d) No. Sir. No sheet glass factory 
was closed on accoimt of high prices 
of soda ash nor has the consumer to 
pay unreasonable price for imported 
sheet glass.

 ̂  ̂WWW
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The Deraty Minister of External 
Aflain i&ai Anil K. Chanda): (a)
and (b).  At the  request  of the 
People’s Government of  China,  the 
Government of India agreed in June 
last to grant facilities  for the trans
port of  Chinese  rice to  Tibet via 
India upto the end  ̂1952.  It is es
timated that between 2000 and 2500 
tons of this rice will be transported 
by that date.  The rice is moved from 
CaJxnitta to Siliguri by rail, from SiU- 
guri to Gan£̂ k by trucks and beyond 
Gangtok by mules.

Assam Tea

♦9U. Shri Amjad  All:  Will  the
Linister of Commerce andMinister _____
be pleased to state:

Industry

(a) what percentage  of  the total 
bulk of Indian  tea is produced in 
Assam Tea Gardens; and

(b) the average annual income de
rived by the  Government of India 
from tea?

The Minister  of Commerce (Shri 
Ĵ Vwaiiair)’  (a)  About 46 06 per 
peat, so far as production in 1951 is 
concerned. -

(b)  Rs  14,23.01.000  by  way  of 
Ontral Excise and Eîport duties.

C»-NTRAL ELECTRicrrv Authority

*712. Shri Nateaan: Will the Minis
ter of Irrigation and Pover be pleased 
to state whether the Central ESectri- 
^  AiittMX̂ contemplated under the 
Electricity Supply Act, 1948. has been 
formed and if so, when?

^e Depnty BCnister of Irrigation 
and Power (Shri Hathi): The Cen
tral Electricity Authority was consti- 
tu  ̂on the 20th January, 1950 by 
the late Ministry of  Woriu,  Mines 

^   Notification No. 
EL-II-K9), dated the 20th January.
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Agreement with  West 
Germany  >

*713. Slui A. M. Thonas: (a) WiU 
the Minister of Commerce and iDdui- 
try be pleased to state  as to what 
extent the balance of  trade was in 
Germany’s favour as a result  of the 
trade agreement with West Germany 
which expired on the 31st  October, 
1952?

(b) Has any modification been made 
in the renewed agreement?

(c) If so, to what extent and what 
is the result  anticipated by Govern
ment?

The Minister of Commerce and la- 
dnstry (Shri T. T. Krtohnamachari):
(a) The last Trade Arrangement with 
Western Germany was for the period 
1-11-51 to  31-10-52.  According  to-
the latest trade figures available for 
November 1951 to Juljr  1952,  thb 
balance of trade in Germany’s favour 
amounted to Rs. 1090 lakhs.

(b)  and (c). In the renewed aî 
rangement, copies of which have been 
placed in the Library of the House, 
Western Germany  has agreed  to 
permit the import of a large number 
of additional items from India with
out  any  quantitative  restrictions 
whatsoever.  She has also agreed to 
license import of a larger number of 
items which are subject to  import 
quota restrictions under her import 
control regulations, and has substan
tially raised the quota amounts pro
vided for them.  Government  hope 
that these new concessions obtained 
from Western Germany would step 
up our eiq̂orts considerably to that 
country.

CoTTAcn Industries in  Manipur

*714. SIvI  L. i, mrngb:  Will the
Minister of Commerce and Industry
be pleased to state:  .

(a) whether  the  Government  of 
Manipur have granted a loan to the 
cottage industries in Manipur;

(b) if so, the total amount of the 
loan;

(c) the names of such cottage indus
tries as received the loan; and

(d) the jÊgress so far made by 
individual firmt concerned sfaice the 
n̂ n̂g oyer of the loan by Govem-

The Minister of Commerce  («lni 
Eamaricar): U) Yes, Sir.
(b) Rs. 20,000.
(c) Hand-loom weaving,  lailormg, 

wooden  slate-making  pacer-making.

knives, carpentry and production  of 
pen-holders etc.

(d)  Information :'s being  collect̂ 
and will be laid on  the Table of the 
House when received.  ,

Stipends to Displaced  Trainees

*715. Slvi B. N.  Misra:  Will  the 
Minister of Behabilitation  be pleased 
to state:

(a) whether Bachelor of Education 
Traininig Classes have  been opened 
this year in Jamia  Milia  Institute, 
Okhla and if so, what is the amount 
of fees charged per head per month;
(b) whether it is compulsory for the 

trainees to reside in  the hostel and 
if so, what is the  amount of hostel 
charges per month;
(c) whether it is a fact that Govern

ment have sent some displaced trainees 
to, Jamia Milia Institute, Okhla, and 
that they  have applied  to Govem- 
m̂ t for.grant ol stijpends since a long 
time and that Government have nei
ther replied to nor given them the 
stipend as yet; and
(d) whether it is a fact that Gov

ernment  give  scholarships  to  the 
trainees for B.T. and other technical 
courses?
The Minister of RehabUitation (Shri 
A. JP. Jain): (a) to (d). The informa
tion is being  collected and  will  ̂
placed on the Table of the House in 
due course.

Irrigation  Projects in U.P.

•716. Shri B. N. Boy: Will  the 
Minister of Irrigation and  Power be 
pleased to state:
(a) the projects of irrigation  and 

power in Uttar  Pradesh for  whidi 
grants have been made by the Central 
Government; and  .
(b) the amoimt â ed  for by the 

Uttar Pradesh  Government for that 
purpose and the amount granted by 
the Central Government?
The Deputy Minister of  Irri«ali«n 
and Power (Shri Hâthi): (a)  Grants 
have been made by the <̂tral Gov
ernment to the U. P. Government for 
minor irrigation schemes under  Grow 
More Food Programme  but not for 
projects for irrigation and power.

(b)—_____________________________

Amount oaked  Amount granted 
Year  for  under  under GMFP

G.̂fFP_______̂______________

1949-50 Ra. 39*40 lakhs. Rs. 38-62 lakhs

195C-5I  Rs. 111*36 „  Rs. 101*28  ».

1951-52  Rs, 92*09 „  Rs.  42*41  „

952-53  Rs.  76.71 „  K'-. 24 02&
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Land Allotment in  Ganganagar

•717. Shri Morarka: WiU the Minis
ter of RehabUitatioii be  pleased to 
state:

(a) why the allotment of land made 
to those displaced persons  who have 
not accepted their allotments in Pun
jab are being  cancelled in  Ganga
nagar; and

(b) whether Government are aware 
that most of the lands  left by the 
Muslim evacuees in Ganganagar have 
been  occupied  by  Government ser
vants and local residents?

The Deputy Minister of RehabiUta- 
tion (Shri J. K. Bhonsle): (a) and (b). 
Information is being collected and will 
be laid on the Table of the House in 
due course.

Examination of Information Officers

*718. Shri K. Snbrahmanyam: (a)
Will the Prime Minister be pleased 
to state whether it is a fact that can
didates recruited to Foreign  Service 
and posted to different  countries as 
Information Officers at  the Embas
sies were recently called for an exa
mination by the U.P.S.C. at London?

(b) How many such - candidates ap
peared for the examination and how 
many were chosen out of them?

(c) Is it the usual practice to hold 
'such examinations at London to ap<
prove of appointments  not made in 
consultation with the U.P.S.C.?

(d) If the answer to part (c) above 
be in the negative, why a departure 
from the usual practice was made in 
this case?

The Deputy Minister  of  External 
Affairs (Shri Anil K. Chanda): (a)
to (d). Many requests came from our 
missions in Europr* that certain officers 
serving in those Missions were suited 
for publicity work.  It was not easy 
for them as well as some other Indians 
living in foreign countries to visit In
dia for interviews.  Advantage was, 
therefore, taken of  the visit of the 
Chairman of the Union Public Service 
Cctmmission to London and he intei- 
viewed some persons whose applica
tions had been sent to the Union Pub
lic Service Commission.  As a result 
of these interviews, only one person 
jut of the candidates interviewed in 
London was recommended for the post 
of an Information  Officer.  No ap
pointment has however been offered 
to him yet. ■

This is not the usual practice, but 
occasionally this  may be  adopts, 
with the approval of the Union Public 
Service Commission.

Community  Projects independent 
OF U.S. Technical  Aid

*719. Shri K. Snbrahmanyam: (a)
Will the Minister of Planning be pleas» 
ed to state  which are  the States 
wherein the Community Development 
Programme is being carried out inde
pendently of American technical and 
other assistance offered imder the In- 
do-U.S. Technical Aid Agreement?

(b) What are the  reasons for such 
exceptions?

(c) Does this in any way increase 
the cost of the particular projects or 
prolong its duration  and if so, will 
the  concerned  ,State  Government 
bear the difference in expenditure?

The Deputy Minister  of Irrigation 
and Power (̂ ri Hathi): (a) 1. Jammu 
and Kashmir.  2. North East Frontier 
Agency.
(b) The special  position  of these 

two areas.
(c) First Part: No.

Second Part: Does not aiise. 

Resettlement of  Muslims in  Punjab

*720. Shri  V.  G.  Deshpande: (a) 
Will the Minister of Rehabilitation be 
pljBased to state whether  any lands 
have been reserved In Punjab  Dis
tricts for the resettlement  of those 
Muslims who had migrated to Pakis
tan and who may like  to return to 
their lands? .

(b) If so, how many acres  of  land 
have been reserved in the District of 
Rohtak?

(c) Is it a fact that allottees of 
about iOOO acres of land in  Punjab 
from amongst displaced  persons have 
not still been given any land although 
their claims have been placed in ‘A* 
class?

(ShriThe Minister of BehabiUtatio 
A. P. Jain): (a) No.
(b) Does,not arise.

(c) The information is being collect
ed and will be laid on the Table of the 
House in due coursa.

Displaced* Persons from  Jammu and 
Kashmir

*721. Dr. N. B. Khan: (a) Will the 
Minister of BehabOltatlon be pleased 
to state where the  displaced persons 
from Jammu and Kashmir have been 
rehabiUtated?
(b)  Is it a fact that most of them 

desire to be rehabilitated in Srinagar?

The Deputy Minister of RehablUta- 
tion (Shri J. K. Bhonsle): (a)  The
displaced persons  from  Jammu and
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Kashmir have been rehabilitated at the 
following places;—
Jammu and Kashmir State:

Ramgarh

Kathua

Sundarbani
Rajauri

Manpur
Naushehra and liberated  areas in 
Jammu and Kahmir.

Rajasthan:

Alwar

Ganganasfar

17. P.:

Premnaear

Punjab:

Faridabad

Bhopal
PEPSU
(b) Government are not aware of 

any such desire.

Aup n̂gabad  Broadcasting  Station

*722. Shri H. G. TalflbiiaT: (a) Will 
the Minister of Infomiatlfm and Broad
casting be  pleased to state whether 
the only Broadcasting station of Au
rangabad in Marathwada (Hyderabad 
State) is going to be abolîed in the 
new scheme and if so, what are its 
reasons?
(b) What arrangements  would be 

made to broadcast the Marathi  pro
gramme and to  encourage the local 
genius and artistes in Marathwada in 
case the said station is abolished?
(c) Has the feasibility of maintain

ing  the  Aurangabad  Broadcasting 
Station as a rural  station involving 
much less expenditure than the pre
sent been considered according to the 
representations made by Marathwada 
public?

The. Minister of InformatioB  and
Broadcasting (Dr. Keskar);  (a) Yes, 
Sir. It has been found that the mainte
nance of very lowpowered Broadcast
ing Stations is wasteful  in that  the 
coverage provided  is  not commen
surate with the expenditure incurred 
thereon.  It  is proposed  to  put the 
present Aurangabad  transmitter  to 
better use by shifting it to Hyderabad 
where it will  give a useful  local 
service.

(b)  The area  now  served by the 
Aurangabad Station will be adequately 
and better covered by the existing as 
well as more  powerful  installations 
proposed at  Hyderabad,  Poona  and

Bombay.  Besides, during the winter, 
the proposed Station at Indore and the 
Station at Nagpur,  which is  being 
raised in power, should also provide a 
satisfactory coverage.  Artistes  from 
the areas at  present  cevered by the 
Aurangabad Station will be made use 
of at one or the other of the'Stations 
mentioned.

(c)  The matter was  carefully ex- ' 
amined before the decision to close 
the Station was taken.

Yarn for  Handloom  Weavers

*723. Shri G. D. SomanL* (a)  WUI 
the Minister of Commerce and Indus
try be pleased to state whether it is 
a fact that State  Governments  are 
given quotas of yam for distribution 
of the same at or  below controlled 
prices to the  handloom weavers in 
their States?

(b)  Is it a fact  that the Ĉvem- 
ment of Bombay were allowed to sell 
their stocks of yam in the open market 
and if so. is it a fart that the Ĉvem- 
ment of Bombay or their nominee ex
erted yam of counts between 18s and

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a)  Yam is allotted to the State  on 
a quota basis for distribution to various 
consumers including handloom weavers 
at  prices not exceeding  the  ex-niill 
prices plus the retail  margin  of 12i 
per cent, thereon.

(b)  The Bombay Govemment who 
are buying the State’s quota of yarn 
on Govemment account were allowed 
to sell the unsold stocks of yarn in
cluding counts  18s and 20s of Feb
ruary 1952 and earlier packings only 
to dealers with permission to expwt, 
in order to cle-r their stocks which 
could not be sold by them.

Price op Tea

StaJ K. P. WUI the
Minister of Commerce and Industry
be pleased to state;

whether it is a  fact that the 
U.K. Govemment while withdrawing 
the subsidy on tea of 8d in the pound 
this year arranged with the Tea Trad
ing interests in UJC. that retail ceil
ing price should not rise; and

(b)  whether the present  prices of 
Indian tea are in many cases below 
production prices?

Tht Minister of  Commerce (Shri 
Kannailcar): (a) It has been reported 
that at the time when the U.K. Ĉv- 
emment decided to abolî the sub
sidy, .the tea distributing, trade had 
given an assurance that the maximum 
retail prices of tea would not be put
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up by more than half of the subsidv 
abolished (i,e.) 4 d. per lb.

(b) The Official Team appointed by 
(jovernment to inquire into the present 
(Conditions of the tea  industry  have 
reported that ' the level  of current 
auction prices is not sufficient to meet 
the production costs of many average- 
 ̂medium estates and smaller gardens.

Maps and Land Records of Karim- 
GUNj Sub Division

*725. Shri K. P. TripatBl: Will the 
Prime Minister be pleased to state:

<a) whether it is a fact that mails 
and other land records  relating to
Karimgunj  sub̂ vision  of  Assam 
have been withheld by  Pakistan and 
are now being refused  to be handed 
over to the Government of Assam;

(b) if so,  what steps  Government 
propose to take in the matter; and

(c) whether it is a fact that similar 
records rating to Sylhet (which was 
part of Assam  but is now  in  East 
Bengal) have already  been handed 
over to Pakistan?

The Deputy Minister  of  External 
Affairs (Shri AnB K. Châ ): (a) to
(c). Information has been called  for 
from the Government of Assam. It will 
be laid on the Table of the House as 
soon as it ic received.

Rehabilitation Loans

*726. Shri Gidwani: Will the Minis
ter of  RĉilitatliMi be  pleased to 
state:

(a) whether it was the  policy of 
Gk)vemment to grant  rehabilitation 
loans to displaced persons for puiv 
pose of trade;

(b) whether it is a fact that grant 
of such loans  has been  altogether 
stopped except in new townships and 
if so, why;

(c) whether it is a fact that be
fore the new policy  was announced, 
thousands of applications for rehabi
litation loans for trade purpose were 
pending  consideration  and  decision 
and if so, what is the total number 
of such applications;

(d) whether it is a fact that these 
applications are not being considered 
at all;

(e) whether Government are aware 
that some of these applicants secured 
premises and made some investments 
of their own in the  hope jkmt 
would  receive  State  r̂iabilitatioD 
loans; and
(f) whether Government are aware 

that such applicants have been-very 
bttrd hit?

The Deputy Minister  of BehabiU- 
tation (Shri J. K. Bhonsle): (a) Yes.

(b) No.  Only  the  small  urban 
loans have been restricted  to the 
residents of the New Townships and 
to persons who have received voca
tional or technical training under  a 
Government scheme and wish to set 
up their own industry.  The reason 
for the modification of the scheme is 
that Government have been granting 
small urban loans liberally  in the 
past, but now after five years of par
tition such loans have mostly served 
their utility in the existing towns.

(c) Yes. The figures of pending ap
plications are not readily  available 
and the time and expense involved in 
their collection would  not be com
mensurate with the result achieved.

(d) No. Applications which are cover
ed by the modified scheme  are being 
considered.

(e) I have no information but that 
may be so.
(f) The number  of such  appli

cants must be comparatively small.

Malayalam Commentaries for 
Documentary Films

*727. Shri N. P. Damodaraa: WiU
the Minister of Information and Broad*
cawiff be pleased to state:
(a) whether there are any commen

taries in Malayalam  for any of the 
documentary films  produced by the 
Films Division  of  the  Information 
and Broadcasting Department; and

(b) if the answer to part (a) above 
be in the affirmative, which are the 
films for which there are Malayalam 
Commentaries?

The Minister of Information  and 
Bîadcasting (Dr. Keskar): (a)  Yes. 
Sir.
(b) “Figuring It Out” and “Demo

cracy bi Action”.

Kozhikode A.I.R. Station

*728. Shri N. P. Damodaran:  Will
the  Minister  of bfonnatta  and 
Broadcasting be pleased to state:

(a) whether Government are con
templating the closing  down of the 
Kozhikode Station of the All India 
Radio; and

(b) if the answer to part (a) above 
be in the affirmative, w}»t are the 
reasons which prompted Goyemment 
to consider the closure of Vn Station?

The Minister  of Information and 
Broadcasting  (Dr.  Kedoir):  (a)
There is no such proposal at present 
before (Sovemment
(b) Does not arise.
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Eviction op Unauthorise® Occui iERS 
OF Private Lands

•729. Shri B. B. Vanna: WIU the
Minister of Worlpi, Heuaiiiff and Sup
ply be pleased to state:

(a) wJjether Goveroment under the 
Delhi  Premises  (Requisition  and 
EvictioQ) Amendment Act  passed in 
October, 1951, have evicted âutho- 
riseB occupiers from private lands as 
lecommended by the Select Committee 
and in accordance with the assurance 
given by Government on the floor of 
this House; and

(b) if not is it now proposed to do
so?

The Minister  of Woiks,  Honsinir 
and Supply  (Sardar Swann Sin̂h):
I would invite the attention of the 
hon. Member to the reply v̂en by 
me to Starred  Question  No.  1574 
asked by him in this House,  on the ' 
8th July 1952.

Hau5:Es POR Members of the  House 
OF THE People

•730. Sliri Bliaswat Jha: Will the
Minister of Works, Housing and Sup
ply be pleased to state:

(a) the number of members of the 
House of the People who have not 
been provided with accommodation in 
this Session;

(b) what steps Government propose 
to take to give proper accommoda
tion to all those who  have not yet 
been allotted houses; and

(c) how long it will take  for the 
new flats that are under construction 
to be completed?

The Minister  of Works, Haaslag 
and Supply  (Sardar Swmian Sinsk):
(a)  Only 38 Members who could not 
be allotted  bungalows or flats and 
who did not accept  accommodation 
in the Constitution House had to find 
other accommodation themselves.

(b)  72 more flats in the North and 
South Avenues are  under construc
tion. If has also been  decided to 
transfer three Government  Officers 
Bungalows to the M.Ps. pool of ac
commodation.  In  addition,  9 Kit
chenettes are being constructed  in 
the Constitution House.  This  wiU 
ease  the housing  position  for  the 
Members  of  both  the  Houses  of 
Parhainent.

fc) Every effort is being to
complete at least 8 flats bv February
1953. The othm are expected to be 
rtmr̂eted by Jtuly 1953.

Prices op Raw Jute

*731. Shri L. N. Bfishn: Will the
Minister of Conimeree and Industry
be pleased to state:

(a) whether the prices of raw jute 
have fallen considerably  during the 
last fortnight causing great hardsl̂ 
to the cultivators;

(b) if so, the reason therefor: and

(c) the steps taken by Government, 
if any, to meet the situation?

Hie Minister ot Commerce  and In
dustry (Shrî T. T. KriaAnamadiari):
(a) I would invite  the attention of 
the hon. Member to my replies  on 
the 10th November 1952  to supple- 
mentaries  to Starred Question  No. 
140.

/b) and (c). Do not arise.  There 
has been some fall in price which is 
due partly  to seasonal  variations 
and partly to weakness in prices of 
Jute manufactures.
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The Minister of Works,  Housing 
and Sopply  (Sardar Swaran Singh):
fa)  From enquiries I have made,  I 
understand that 9 washermen  with 
their families are living by the side 
of the Dhobi Ghat behind the Rakab- 

Road.  But  they are neither 
entitled  to accommodation  in the 
servants quarters of the houses along 
the Rakabganj Road which they had 
Dreviousljr. occupied, nor were they 
evicted  by  Government.  Presum
ably they were p?rmitted to stay in 
the servants quarters attached to the 
houses by the Government servants 
who were ̂ Hotted the houses, as they 
were working for them;  and when 
therp was a change in the occupants 
of -the main houŝ. the new occu
pants did not allow them to conti
nue in the servants quarters as they 
were not working for them, or did 
not find «/the accommodation in the 
servants quarters surplus to be given 
to them.  The dhobis  are not en
titled to take these servants quarters 
on suD-lease from the allottees of the 
residences.

Cb) Such a memorandiun  was re
ceived. but I did not give any such 
assurance as is suggested.
«c) The request  contained in the 

memorandum  were very  carefully 
gone into, and a reply has been seaaX 
to the hon. Member that, much as 
Govemfnent would like to assist the 
washermen, they were imable to ac
cede to their request.  The desirabi
lity of providing wasĥ men  with 
suitable accommodation in New Delhi 
has. however, been brought  to the 
notice of the New Delhi  Municipal 
Committee.

CONTIUCTORS’ Claim Cases at Hirakud

*733. Dr. Natabar Pandey:  Will
the Minister of Irrigation and Power
be pleased to state:
(a) the number of claim  cases in 

which the contractors  entrusted with 
works  at  Hirakud  have  claimed 
amoimts higher than that found due 
by the Chief  Engineer  and which 
have been referred to the arbitrator: 
and
(b) the cases which  have resulted 

in award of amounts, higher than the 
amount found  due “by  the  Chief 
Engineer?

The Deputy Rlinlster of Irrigation 
MJPower (Shri Hath!): (a) There
are no such claim cases.

(b) Does not arise.

Survey of Mahanadi River Bed

*734. Dr. Natabar Fandejr: Will the 
Minister of Irrigation and  Power be
pleased to state:

(a) whether the river bed of Maha- 
nadi above the central  axis line of 
the Hirakud Dam has  been recently 
surveyed geologically; and

(b) if the answer tp part (a) above 
be in the aflRrmative,  whether Gov
ernment propose to lay a copy of the 
report on the Table of the House?

The Deputy Minister of Irrigation 
and Power  (Shri Hathi): (a) Pre
liminary CJeological  Survey of  the 
river bed of the Mahanadi above the 
Central axis line of the Hirakud Dam 
has been completed.  Detailed Survey 
of the foundations of the Dam about 
its axis is in hand and will be com
pleted by the  end of this  working

(b)  The report will be laid on the 
Table of the House as soon as it is 
received.

Export of Cotton Yarn

*735. Dr.  Lanka  Sundaram:
the  Minister of Commi

WUl
In

dustry be pleased to state:

(a) the reasons for the ban on ex
ports of yarn of certain counts made 
from Indian cotton;
(b) the circumstances under which 

export of cotton yam made from In
dian cotton and purchased from the 
stocks  of the  Bombay  Government 
was permitted;
(c) the quantity involved in the ex

ports referred to in part (b) above;

(d) whether  the  conditions  of 
eligibility for getting export  licences 
were observed in this transaction;
(e) the total stoclcs of  such,  yam 

available with Bombay Government;
(f) the reasons for the  accumula

tion of yam stocks with Bombay Grov- 
emment;

(g) whether this yarn was exported 
from the Port of Bombay; and

(h) whether the yam held by the 
Government  of  Bombay  could not 
have been diverted to other areas in 
India for consumption by handloom 
industries?

The Minister of Co •ce 3wd In
dustry (Shri T. T. Krishnamachari):
(a)  Export of  yam  manufactured 
fratp  ftidian tottota of counts  16s 
and 20s has been  banned with  a 
view to conserve the entire  produc
tion for handloom industry as these 
counts are more  in demand  than 
other counts.

(b), (d)  and (h).  The Bombay 
Govemment was buying the  State’s 
quota of yam  on Govemment  ac
count for better control and proper 
distribution  to , various
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The Bombay Grovemment  could not 
dispose of the stocks held by them 
either within the State or to other 
States.  To avoid kws to the State 
Government, the Government of India 
agreed to allow them to sell their
stocks including  18s  and  20s  to 
dealers with the assurance that ex
port wiU be allowed.

(c)  5,200 standard  bales approxi
mately.
(e) 9,000 standard bales  inclusive 

of approximately 3,800 standâ bales 
of yarn made from foreign cotton.

(f) The general decline in"3knand 
for textiles which set in early this 
year.

(g) Yes.

Handloom Development Fund

*736. Shri S. V. Bamaswamy:  (a)
Will the Minister of Commerce aad 
Industry be pleased  to state  what 
amount has been  spent out of  the 
Handloom Development Fund?

(b) What amounts have been grant
ed to each State?

(c) For what  purpose  has  each 
grant  been made?

(d) If there is a balance, what do 
Government propose to do with it?

The Minister of Commerce and In
dustry (Shri T. T. Krishmunacliari):
(a)  to (c). A Statement is laid on 
the TaWe  of the House.  [See  Ap
pendix IV, annexure No. 24]

(d)  The balance will  be utilised ~ 
for the development of the handloom 
industry, in consultation with the All 
India Handloom Board.

M. Ps’. Flats •

*737. Shri  Sinhasan  Singh:  fa)
Will the Minister of Works, Housing 
and Sniiply be pleased to state what 
is the rate of rent charged from offi
cials for M.Ps*. bungalows and flats 
when they are in their possession dur
ing ofT-Session periods?

(b) What is the ' average cost  of 
flats that have been constructed and 
are under construction in North and 
South  Avenues giving  their  costs 
separately for A, B, and C flats?

(c) Do Government propose to allow . 
private mdividuals  to build  .similar 
flats?

.y) What types of bricks are per
mitted to be used for these flats?

The Mtoister of Works, Honsing and 
Supply (Sardar Swaran Singh): (a) A
statement showing the rates of rent 
charged from Grovernment Servants for

MPs’ bungalows and flats, as also for 
the scale furniture flower beds and addi
tional services therein, is placed on 
the Table of the House. [See Appendix 
rv, annexure No. 25].
The rent for the building payable by 

a Government servant, is subject to 
the maximum of 10 per cent, of his 
emolimients.
(b)  Average cost of flats  already 

constructed is  Rs.  13,580/-, 15,930/
and 18,610/- for A, B and C;types, res
pectively.
Estimated cost of flats under cons

truction  is Rs.  16,401/-  and  Rs. 
18,397/- for ‘B* and ‘C’ types respec
tively.
(c)  Government would ^̂elcome the 
construction of similar flats by private 
individuals.
-  (d) ‘Mixed* • bricks have been used
in these flats but for private construc
tions any other tjrpes of bricks can be 
used.

Prices of Cycles

*738. Ch. Raghnbir Singh: (a) Will
the Minister of Commerce  and  In
dustry be pleased to state Aether it 
is a fact that the prices of cycles in 
the market have considerably risen?

(b) What are the causes therefor?
(c) Is it a fact that the import of 

cycles has been stopped?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a)  and (b). There was some increase 
in cycle prices in October 1952 follow
ed by a downward trend in November. 
Sudi fluctuations take place accord
ing to market condition? and it would 
not be correct to say that prices have 
risen considerably.

(c)  No licences are being issued to 
the trade  during the  current half
year, but imports against licences is
sued in the  last half-year  are  still 
coming.

Expenditure on Rehabilitation

*739. Shri  N. L.  Joshi: Will the
Minister of Rehabilitation be pleased 
to state the total amount spent by Gov
ernment for rehabilitation of displac
ed persons since Januarŷ 1952?
The Minister of Rehabilitation (Shri 

A. P. Jain): Rs. 16-93 crores upto July, 
1952.

Aluminium Factories 

*740. Shri  Rup Narain: Will  the
Minister of Commerce and Industry
be pleased to state:

(a)  the number of aluminium fac
tories in India at present and their 
production:
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(b) the names of aluminium  fac
tories in Uttar Pradesh and the kind 
of goods they produce; and

(c) whether any sort of protection 
has been given to them by the Cen
tral Government?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
â) There are two factories producing 
virgin aluminiimi namely, Indian Alu
minium , Company  Alwaye  and the 
Aluminium  Corporation  of  India, 
Jaykey Nagar.  Their total production 
in 1951 was 3,849 tons.
rb) There are no factories in Uttar 

Pradesh producing virgin  aluminiimi.
(c)  Aluminium Industry  is protec

ted by the levy of import duty at the 
rate of 30 per cent, ad valorem  plus 
5 per cent, of the total duty.  .

Aluminium Circles and  Sheets 

*741. Shri Bnp Narain: Will  the
Minister of Commerce and Indostly
be pleased to state the annual output 
and import of aluminium circles and 
sheets in India since 1950?

The Minister ot Commerce and In
dustry (Shri T. T. Kriduiamacharl): A
statement  is laid on  the Table  of 
the House.

STATEMENT

1960 1951 1962 (Jaa-
(Tons) (Tons) Sept.)(Tona)

Production of
aluminium
idieats and circles 5,878 6,793 3,752

Imports of
alum'nium •
sheets and circles 3,690 3»3i9 1,511

Indians Discharged from GSovernmeht 

OF Burma Service

*742. Shri K. C. Sodhia: WiU the
Prime Minister be pleased  to  state
what was the total number of Indian
Nationals discharged from service by 
the Government of Burma on grounds 
of nationality?

The Deputy  Minister  of External 
Affairs (Shri Anil R. Chanda): The
exact figures are not available. There 
were about 3.000 Indians employed in 
various Deoartments of the Govern
ment of Burma and about 8,300  in
Bimna Railways.  Most of these men 
have been discharged.

Dttty on Indian Bidis in Pakistan*
•743. Shri K. C. Sodhia: (a) Will

the Minister of Cmnmeree  and  In
dustry be pleased to state whether the

Pakistan Government have lately in
creased duty on Indian Bidis?

(b) If so, what was the duty before 
revision and what is it now?

(c) What was the value of the total 
exports of Indian Bidis  to Pakistan 
during 1950-51 and 1951-52?

(d) Has the increase of duty affect
ed the export of Bidis and if  so,  to 
what extent?

The Minister  of  Commerce  (Shri 
Kaimakar): (*a) and (b). Yes. Pakis
tan’s import duty on Indian Bidis has, 
with effect from the 17th May. 1952, 
been raised from 10  to 50 oer cent. 
ad valorem.

cc) Separate figures for p̂ort of 
Bidis to Pakistan during 1950-51:  are
not available as they  were then in
cluded  under,  the  general  head 
“Tobacco manufactured (others)”. Ex
ports of Bidis  during  1951-52  were 
Rs. 4*78 crores.  .

(d)  As there are  import  control 
restrictions ijn Bid̂x going to Pakis
tan. it is not easy to assess the effect 
of Pakistan’s import duty on our ex
port of Bidis.

Ghataprabha  Valley  Scheme

•744. Shri R. G. Dubey: (a) Will 
the Minister of Planning be  oleased 
to refer to the reply to Starred Ques
tion No. 257 given on the 13th Novem
ber. 1952 and state when the investiga
tion began on the Ghataprabha Valley 
Scheme?

(b) When is it Ukely to end?
The Depnty Minister of Irrigation 
and Power (Shri Hâ ): (a) The in
vestigation started in 1947.

(b)  It is likely to be  completed by 
the end of 1954.

'  Steel  Pipes and  Tubes 

•745. Dr, Amin; (a) Will the Minis
ter of Commerce and  Industry be
pleased to state whether it is a fact 
that  manufacturers  requiring  steel 
pipes or tubes  are given quota certi
ficates to purchase  steel pipes  and 
tubes from only specified dealers?

(b)  If the answer to part (a) above 
be in the affirmative, what steps are 
tsiken to ensure that two  manufac
turers, producing  identical  finished 
engineering goods in which steel pipes 
and tubes are used,  get these  steel 
pî s and tubes at the same rate?

The Minister of Commerce and In- 
dnstry (Shri T. T. Krishnamachari>:
(a) Yes. Sir

(b)  I would invite the attention of 
the hon. Member to the answer given
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to his Unstarred Question No. 36 on the 
10th November. 1952.

Tea  Export  Committee  Report

♦392. Shri A. M. Thomas: (a) Will 
the Minister of Commerce and Indns-

be pleased to state whether the 
Tea Export Committee has submitted 
its report on the difficulties facing the 
Indian Tea Industry?

(b)  If so, what are the suggestions 
contained therein?

(c)  Have Government taken 
action on them?

any

The Afinister  of  Commerce  (Sfcri 
r̂markar): (a)  to  (c).  A  copy
of  the  Report  submitted  by 
the Official Team on the Tea Industry 
is laid on the Table  of  the  House. 
[Copv placed An the Library.  See No. 
IV.R.171(14)].  ■

A copy of the Press Note released 
by Government  on the  19th instant,, 
announcing the main recommendations 
made in the R̂x>rt  and  the  action 
taken by Govewmient thereon is also 
laid on the Table of the  House [See 
Appendix IV. annexure No. 26].

Corrugated  Iron  Sheets

236. Shri Dabhi: WiU the Minister
of Commerce and Industry be pleased 
tc state;

(a) the production  of  corrugated 
iron-sheets in the country during the 
years 1950-51 and 1951-52;

(b) the total quantity of corrufiat- 
ed iron-sheets imported into India dur
ing the years 1950-51 and 1951-52; and

(c) the quota allotted to each State 
during the years 1950-51 and 1951-52?

The Minister of Commerce and* In
dustry (Shri T. T. Krishnamadiari):
(a)  1950-51—80,681  tons,  1951-52—
69,190 tons.

(b) There were no imports of cor
rugated sheets in 19d0-51. The imports 
in 1951-52 amounted to 16 tons.

(c) Figures  for  sheets  are not 
available, as the  allotments to the 
States are made in bulk and notcate- 
gory-wise.  Within their  bulk  allot
ments, the States can indent for any 
categories of steel they like.  A state
ment  showing  total  allocations  of 
steel to the various-States in respect 
of the years 1950-51  and 1951-52 is 
laid on the Table of the House  [See 
Appendix IV, annexure No. 27]

(̂ )  ̂H  ^

 ̂ aftr   ̂ 

f3TT R̂TfT* arrziTcT  r̂̂TT t

(̂ )  ̂    ̂ amTRT

(«r) %

wrrri ?

Hie Minister  of  Commerce  (Shri 
Kanterkar): (a) and (b). A statement 
is laid on the Table  of  the  House. 
[See Appendix IV, annexure No. 28.]

(c)  The information is  not avail
able.
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The Deputy Minister of Rdiabilita- 
tion (Shri J. K. Bhonsle):  No.  Plans 
for giving cojnpensation to displaced 
landlords from West Pakistan are still 
under consideration and no decision of 
the kind referred to has been taken.

Sterculia Uren

239. Shri Balwant Sinha Mehta: (a)
Will the  Minister of Commerce and 
Industry be pleased to state the causes 
for fall in price of Sterculia Uren?

(b) To what countries is it  being 
exported mostly?

(c) What are its uses and why is it 
not being wholly used in our country?
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(d)  Are Government aware that it 
is one ol the main sources of income 
for Adivasis of Rajasthan?
The  Minister of Commerce  (Shri 
Karmakar):  It is presumed that  the 
hon. Member refers to Sterculia *gum*. 
The answer has been fram̂ accord
ingly.

(a) Government have no inforpia- 
tion.

(b) Countries to which exports  are 
made are not shown in the Accounts 
relating to the Foreign  Sea and  Air 
Borne Trade and Navigation of India.
(c) It is used as a suspending agent 

artfl as a slabiUser for emulsions.  It is 
not being used whoUy jn the country 
because another product, namely, *̂ a- 
gacanth' gum is preferred whenever 
available and Sterculia *gum* is used 
only as an alternative.

(d) Government have no  informa
tion.

NlTRO-CELLXnX>SE  L&NQUERS AND

Titanium-Dioxide

240. Sardar Hukam Singh:  WiUthe
Minister of Ckimmerce and  Indiuftry 
be pleased to state:

(a) what  was the  production  of 
nitro-cellulose lanquers and titanium- 
dioxide in the new plants put up in 
1951; and

(b) whether both the plants worked 
to their full capacity during 1952?
The Minister of Commerce and  In
dustry  (Shri T. T.  Krlshnamachari):
(a)—

1951 1952

Nitro-cellulose 
lacnquers and 
ancillaries

Titanium
Dioxide

30,397  64,142
gallons  gallons

(January to 
October.) 

152 tons  223 tons* 
(January to 
June.)

•The production of Titanium Diox
ide stopp̂ from the 23rd June 1952.
(b) No, Stt.

Rubber

241.  Pandit  Munishwar  Datt Up- 
adhyay:  (a)  Will  the  Minister  of
Commerce and Ittdnstry be pleased to 
state what was the price rate of raw 
rubber in the year 1947 and what was 
the price upto 20th May, 1952?
(b) What has been the increase in 

the cost of  production  during  the 
last three years and how has it affect
ed the production of raw rubber?

(c) What has been the increase in 
the price level in the world during the 
%st year and how has  that increase 
been allowed  to be  shared  by the 
growers of rubber in India?

(d)  What steps are being taken to 
rehabilitate the rubber growers in our 
country?

The Minister  of  Commerce  (Shri 
Karmarfcar):  (a) A statement is laid
on the Table of the House.

(b) A statement showing the cost of 
production as determined by the Gov
ernment Cost Accounts Officer in 1948, 
the Indian Tariff Board in 1951 and 
the Tariff Commission in 1952, and also 
showing the production of raw rubber 
during the years 194& to 1952, is laid 
on the Table of the House.

(c) A statement showing the Singa
pore prices of raw rubber during the 
period June 1951 to  October 1952 is 
laid on the Table of the House.  It will 
be observed that world prices have ac
tually come down during this period.

[For (a) to (c). See Appendix  IV, 
annexure No. 29]
(d) Government  ensures that the 

growers get for their  produce a f  ̂
price and an assured market. inside the 
country.  In addition to affording ^s 
security to the. growers the cost of pro
duction of rubber, on which internal 
prices are based, includes a provirion 
for reliabiUtation of the rubber estetes. 
Government have also in mind a deve
lopment scheme to aid the expansion 
of the industry.

fNPUSTRiAL Housing  Scheme in 

W est Bengal

242. Shri S. C. Samanta:  Will the
Minister of Works, Housing and Sup- 
plj' be pleased to state:

(a) how many houses for industri.il 
labour are going to be constructed in 
the current year in the industrial areas 
of West Bengal;

(b) how the Rs. 9 crore subsidised
Industrial Housing Scheme of Govern
ment will help expediting the construc
tion; •

(c) the number of houses construct
ed for tea labour in West Bengal in
1951-52 and the number of those that 
are proposed to be  constructed  in
1952-53; and

(d) whether the tea planters ĥive 
received any help from the Govern
ment of India in the form of loans to 
expedite housing construction?

The Minister of Works, Honsing and 
Supply (Sardar Swaran Singh):  (a)
and (b). The West Bengal Grovemment 
have come up to the CSovemment of 
India with a proix>sal for the grant, of 
subsidy and loaiu. under the Subsidised 
Industrial Housing  Scheme, to  con
struct at Calcutta, during the current 
year:
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(i) 750  tenements through  their 
construction Board; and

(ii) 66 tenements through the Cal
cutta Improvement Trust.

(c) The  West  Bengal  Government 
have not availed themselves of finan
cial aid from the Central Government 
either in 1951-52 under the Ministry of
Labour Industrial Housing Scheme or 
in 1952-53 under the present  scheme 
for the construction of houses for tea 
labour.  According to  an agreement 
reached at the third session of the In
dustrial  Committee  on  Plantations, 
however, some of the Tea Plantations 
Employers’ Associations,  have under
taken to construct houses for their lab
our.
(d) Tlie tea planters have not so far

applied to the Central Government for
aid to house such of their labour as 
may be covered by the Central Gov
ernment Scheme.  /

Stores and  Equipment

243.  Sardar Hukam Singh:  Will the 
Minister of Production be pleased to
state: '
(a) what  arrangements  (or  pro

visions) have been made for protect
ing and preserving the stores, material 
and equipment held by the Ministry of
Production gainst loss through pil
ferage  or damage through weather 
and other similar natural factors;

(b) what  arrangements  (or  pro
visions) have been made for checking
these stores, material and equipment 
on receipt as regards the quality and 
quantity or number and for internal 
audit, from time to time, of the same;

(c) whether any cases have been 
discovered, in any of the last five 
years,  or  report̂  by  the  Public
Accounts Committee, of loss throû
theft or damage to these stores, mate
rial and equipment by culpable negli
gence of the staff appointjed for the 
receipt and custody of the same, or of
disparity between the order (indent) 
and actual receipt of any stores, mate
rial and equipment; and

(d)if so, what  action has been 
taken by Government in respect of
each of these cases?

1%e Minister ot Prodnction (Shri K.
C. Reddy): (a) Stores,  materials and
ûipment are kept in weather proof 
stores and shops, shelves, closed cup- 
b̂ ds,  almirahs,  iron safes and in
other properly enclosed accommodation 
e.g. fenced and walled compounds, de- 
pen̂ g on the nature of the stores and 
eqmpment.  Maintenance staff are em
ployed for i>eriodical and routine oil
ing, greasing and other anticorrosive 
treatments.  Special watch  and ward 
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staff keep watch over the stores, mate
rials and equipment day and night. 
There is also a system of check at the 
gates.  Nothing can be taken inside or
outside without authorised gate-passes.
(b)All materials, on receipt, are first 

of all inspected by technical Inspection 
Staff, and no material  is taken into 
stock until certified as acceptable by
the  Inspectorate.  The  inspection 
covers both qualitative and quantita
tive check.  At the time of bringing
the stores on charge, the  quantities 
are again checked by the store-bolder.

Materials in stock are subjected to 
continuous  physical  verification  by
stock verifiers independent of the au
thorities responsible for the care and 
custody of  stock.  The  Bin  cards 
showing quantity balances, m̂ tain-
ed by the stores Section are subject to 
control by stores  Ledgers  mdepen- 
dently  maintained  by the  Accoimts
Section and the staff of the Audit De
partment carry out systematic stores 
audit.

(c) and (d). There has been no casd 
of loss through theft or damage by
culpable  negligence  of the  staff.  A
number of cases of thefts and shortages 
of stores have occurred while in rail
way transit.  These have been report
ed to the railways and necessary claims 
lodged with them.  There  have also
been two cases of shortage of stores in
certain  collieries.  The  total  loss 
amounted to Rs. 15,000  approximate
ly.  The  concerned stores  staff were
held responsible for the loss and suit
able disciplinary action has been or is
being taken against them.

Fertiliser  Production at  Sd^̂ri

244.  Shri N. P. Sinha: Ca) Will the 
Minister of Production be oleased to
state the total quantity of fertilisers 
produced at Sindri in the months of
Jime, July and August, 1952?
(b) Was the total production con

sumed in India?

(c) Was the  out-put  of the above 
three months considered sufficient to
meet tKe requirements of the people 
during this rainy season?

Tiie Minister of Prodaction (Shri K. 
C. Reddy): (a) 35,553 tons.
(b) I am not in a position to say that 

the above quantity was actually con- 
simied during the period referred to
but I may state that the despatches 
against payment from  Sindri during 
the period in  question  amounted to
44,060 tons.

(c) No.
Contai  Salt Factory

245.  Shri S. C. Samanta: (a) WiU the 
Minister of Production be pleased to
state how much salt is expected to be
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produced when the proposed Salt Fac
tory at Contai in ̂ e district of Midna- 
pur (West Bengal)  will start work
ing?

(b) Will pit brine or solar evapora
tion system be taken up there?

(c) How much salt is imported at 
present into  West  Bengal annually 
from other States in India?

(d) Are the salt  requirements of
Assam and  Nepal met  throufl̂i the 
State of West Bengal?

(e) How does the  per capita con
sumption of salt in West Bengal com
pare with that of the other States?

The Minister of Prodoctioii (Shri K.
C. Beddy): (a) The project, which has 
not been fully examined, is to produce
approximately 54 lakh maunds per an
num.

(b) Solar evaporation.

(c) About 117 lakh maunds-from the 
West Coast  (Saurashtra, Kutch  and 
Mithapur) and 17 lakh maunds from
Tuticorin were  imported  into  West 
B̂ gal during the calendar year 1951.

. (d) Yes.

(e)  The per capita consumption  in
West Bengal  has been  estimated at 
about 14 lbs. per annum as in all other 
States except Bombay and Madras (in
cluding  Travancore-Cochin  State) 
where it has been estimated at 12*7 and 
20 lbs. respectively.

Titanium  Oxide

246.  Knmari Annie Mascarene; Will 
the Minister of Commerce and Indus
try be pleased to state:

(a) what  is the quantity of Tita
nium Oxide imported into India;

(b) what are the purpose for whidi 
it is imported;

(c)from where it is imported; and
(d) what is its price per ton?

The Minister of Commerce and  In
dustry (Shii  T. T. Krlshnamachafl):
(a) Correct statistics are not available 
as import of Titanium Oxide is not se
parately specified in the Accoimts relat
ing to the Foreign Sea and Air-Bome
Trade and Navigation of India.

(b) Principally for use as white pig
ment in the paint industry.
(c) Mainly from the U.K. and 

Germany.
(d) Present landed costs are:—
XJJC. product  Rs. 2,480 per ton.
German product  Rs. 2,780 per ton.

Ilmenite  (Export)

247. Knmari Annie Mascarene: Will 
the Minister of Commerce and Indus
try be pleased to state:
(a) how many tons of Ilmenite are 

eiq?orted  from  India and to which
coimtries;
(b) what is its price per ton; and
(c) which are the States which sup

ply this mineral sand?

The Minister ef Commerce* and In
dustry  (Shri T. T.  Krishnamachari):
(a)—
1949 2,65,220 tons of ore.
1950 2,38.090 tons of ore.
1951 2,40,967 tons of ore.
1952 (January to
October)  1,34,855 tons of ore.
The countries to which the ore is 
exported are  U.S.A.,  U.K.,  Japan,
Italy and France, the first two coun
tries being the largest purchasers.

(b) The export  price ranges from
Rs. 25 to Rs. 30 per ton.
(c) The bulk of ilmenite sand is sup

plied by the Travancore-Cochin State. 
It is also available in small quantities 
in the States of Bombay. Madras and 
Orissa.

Export Quota for  Onions

248. Shri Nambiar: Will the “Minis
ter of Commerce  and  Industry  be
pleased to state:
(a) what quantity of onions is allot

ted for export in the period of July
to December, 1952 within the jurisdic
tion of the Madras Deputy Chief Con- 
tK r̂ of Exports;
(b) what quantity has already been

distributed to the exporters by the De
puty Chief Controller of Exports, Mad
ras, for this period; and
(c) whether it is a fact that 15 per 

cent of the basic period’s total export
has been distributed to the exporters
and if so, on what basis this percent
age was arrived at?

The RDnlsker of Commerce  (Shri 
Karauukar): (a) 6,500 tons.

(b)5,583 tons.
(c) Yes.  After reserving a  mini- 

(XHim of 5 tons each for petty estab
lished shippers the balance available 
for distribution worked to 15 per cent, 
of basic exports of the remaining ship
pers.

Displaced Persons’ Shops burnt in
Fire Accidknt

SM Basappa: WiU the Minister 
of MialilUtallflit be pleased to state:
(a) whether there  was a Are acĉ

dent about two to three months back
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in Irwin Road. New Delhi, as a result 
of which nearly ten shops of displac
ed persons were burnt to ashes and 
property worth about Rs. 15,000 was 
lost;
(b) if so, what was the reason for

the fire accident;
(c) whether any compensation has 

been paid to the displaced persons who
have lost their goods; and
(d) whether any  other shops have 

bera provided for them to carry on
their trade and if so, how many per
sons  have  been  so provided  and 
where?
The Minister of RehabiUtatlon (Shri

A. P. Jain): (a) to (c).  A fire involv
ing ten shops of displaced  persons
broke out on the Irwin Road on the 
night between 18/19th August, 1952. 
It is not possible to estimate the value 
of the property lost by displaced shop
keepers due to this fire. 8  of these 
shops were  insured  for  Rs. 71,000 
against which the Insurance Companies 
have  already  paid  Rs. 47,800  as 
compensation.  The  two  uninsured 
shops  had  been  sublet  by  the 
Municipal  allottees  to  unauthori
sed  parties.  In  one  of  these 
two shops  there  was  only  some 
: furniture.  In the other the total esti
mated stock value was not worth more 
than  Rs. 500 and much  of his pro
perty was salvaged.  It has not been 
. possible to investigate the cause of the

(d)  Two of the shopkeepers are re
' ported to haVe  acquired  shops in
* Ghaffar Market and Irwin Road and 
another has jointed in the business of
his son in GhaflFar Market.  Two were 
unauthorised sub-lettees and have no
 ̂claim for alternative  accommodation. 
' The case of the remaining five shop
keepers for provision of alternative ac-
• commodation Is under consideration of
' the New Delhi Municipal Committee.
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The Bfinister of Works,

of  the  House.  [See  Appendix' IV, 
annexure No. 30].

Import op Textiles

251. Br. Jatay-vir: Will the Minis
ter of Commerce  and Indnstry  be
pleased to state the Quantity of mill- 
made cotton, silken and woollen cloths 
imported into India from U.K.  and 
other foreign countries during the last 
two years?

The Minister  of Commerce (Shri 
Karmarkar): The  information  is
given  in  the  attached  statement 
[See Appendix IV, annexure No. 311

M,Ps’ Flats

252. Shri U. M. Trivedi: (a) Will the 
Minister of Works, Hoosing and Sup
ply be pleased to state how many 
M.Ps* flats were vacated by the M.Ps* 
after the last session?,

(b) How many of such vacated flats 
were let out to non-M.Ps. and on what 
terms?

(c) What was the rent charged for
these flats from the non-MPs.?

The Blinister of Works,  Housing 
and Supply (Sardar Swaran Singh):
(a) 78. *

(b) 29 flats *were allotted to Gov
ernment ofOcers during the non-ses
sion period on the condition that they 
will be vacated at short notice,  if
. required. ‘

(c). Standard  rent  under  F.R—
45-A  subject to  a maximum of  10 
per cent, of the officers' emoluments 
was charged for the buildings. Furni
ture and addlBonjtl  services  were
charged for in addition.

Cloth Control

253. Shri N. L. Joshi: (a) Will the 
Minister of Commerce  and Indnstry
be pleased to state what are the varie
ties of cloth on which control is main
tained?

(b) What are the varieties, which
are decontrolled?

(c) What is  the proportion of in
crease or decrease in production of the 
varieties mentioned in parts (a) and
(b) above in the year 1952 as compar
ed to the production  figures for the 
year 1951?

The Minister of Commerce and In
dustry (Shri T. T. Kiishnamachari):
(a)  to (c). A statement is laid on the 
Table of the House. [See Appendix
IV, annexure No 32].
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'  Claims  Officers

254. Dr. N. B. Khare: WUl the Minis
ter of Rehabilitatioii be  pleased to 
state:

(a) the number of  “competent oflfi- 
cers” appointed under the Evacuee In
terests Separation Act, 1951 (Central 
Act 64);
(b) the number of claims so far re

ceived by each competent officer;

(c) the number of claims decided
by each of them with their daily out
put; and
(d) the period by which these claims 

are likely to be finalised?

The  Minister ot  BeliabiUtatioii 
(Shri A. P.Jain): (a) Seven  whole
time and fourteen part-time Compe
tent Officers were initially appointed
so as  to  provide  one  Competent 
Officer per State  according  to the 
magnitude of work involved in  the 
initial stages.  Sanction has recently 
been issued for the appointment  of
twenty-seven  additional  wholetime
Competent Officers.  Actual appoint̂ 
ments have been left to the discre
tion of the State  Governments  ac
cording as may be necessary  from
time to time.  Information about ap
pointments maiae so far under  this 
sanction lias not yet been received.

(b) and (c).  According  to  the 
scheme of the Act, information has 
first to be laid before the Competent 
Officer about the composite property 
whereupon a notice is issued asking 
the claimants concerned to put  in
their claim.  In  the  interests  of
economy, the first set of Competent 
Officers appointed  under  the Act
were mainly  required  to complete 
the work relating to issue of notices 
and receipt of claims,  adjudication 
being left, by and large, until such 
time as the  additional Competent 
Officers were in position to deal with
the claims received, as also to be able 
to deal with the claims on a regional 
basis  for the  convenience  of  the 
parties.  A statement of the  infor
mation received by the Central Gov
ernment regarding  the work so far
done by the Competent Officers  is 
laid on the Table of the House.  [See 
Appendix IV, annexure No. 33].
(d)  Every effort is being made to 

complete the work involved  within 
the least possible time.  It is, hoŵ 
ever, not possible tp indicate a date 
by which the work  is likely to be
finished.

CONVENTIGN ON FREEDOM OF 
Information

355. Sardar Hnkam Sinffh: (a) Will 
Prime  Minister be pleased  to

state whether the Fifteen Nation Draft--
mg Committee elected by the Gienersil. 
Assembly  of  United  Nations  tô 
evolve a  fresh  Draft Convention on 
Freedom of Information has submitted, 
its draft for the consideration of the
Economic and Social Council?

(b) If so, has the Convention been
finalised?

The Deputy Minister  of Eztnnal 
AITairs (Shri Anil K. Chanda): (a)
Yes.

(b) No.

Films on  Elections

256.  Sardar Hukam Singh: (a) Will 
the Minister of Informadon and Broad
casting be pleased to  state whether 
the films dealing specially with “Elec
tions—̂ Rights and Responsibilities” and 
“Democracy in Action” are still being 
shown in any place?

(b> What are the languages in which 
copies of these were distributed?  ’

The Minister of  Information  and 
Broadcasting (Dr. Keskar): (a) No,
Sir.

Hinm,
“Rights and Responsibilities” in 
li, Bengali, Tamil,  Telugu  and

~Rng1ifih.

"Democracy In Action”  in Hindir 
Bengali. Gujarati, Kannada, Malaya' 
lam,  Marathi,  Tamil,  Telugu  and
English.

Oil r: Irak

257.  Sardar Hukam Singh: (a) Will
the Minister of Works, Housing and
Supply be pleased to state whether
India imported any of her requirê 
ments of petroleum and its products
from Iran in the last five years, end'
ing 31st March, 1952, and, since the
outbreak of the dispute between the 
Iranian Government and the Anglo-
Iranian Oil Company?

(b) How far and in what ways have
the Interests of this country, and of its
oil imports been safeguarded, vis-a-vis 
the Iranian oil in face of the existinĝ 
dispute?

The Deputy  Minister  of  Works,.' 
Housing and Supply (Shri Burago- 
hain); (a) Supplies  of all  major
Petroleum Products  were  received
in India from Iran upto the end. of
June 1951 since when, owing to the 
closure of  loadings ex Abadan,  im
ports were dis-continued.

(b) Imports of Petroleum Products
in India, inspite of the closure  of
supplies from Iran, have been main
tained from other sources so as  to
meet the full requjirements  of  the
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country and no shortage of stĉ s 
8bortfal]8 ]mpQTts are expected in 
the future. ..

Transfer of Import Ijcenĉs

m'Saidar Bnkam SIuIk Will the 
Minister of Commê  tad bduitiv
be pleased tQ state:  .

(a) viiether the conditions of grant 
of' import licences .permit any tran̂ 
fer of such licences from the person 
or company in whose names they were 
issued in  the first  instance to any 
other persons or company;

(b) whether any cases have come 
tQ the notice of Government involv-‘

illegal  transfer of any  import 
licence (or its illegal assignment) frm 
the person or persons, in whose name 
It Was originally issued to any other 
person or persons; and

(c) if so, what action ̂  beeo taken 
by Government to guard against any 
such infringement of the terms of the 
licence?

,  of CoMMm (ghri
)t (a) Np, Sir.

;(b) Yes, Sir.

'(c) Such firm9 ar̂ b̂ick listed, i.e., 
debark from receiving' inipott and 
export licence.  The qt4$stion «f prot 
secution ii. also toiitsidered xiepending 
Vipon the nature ot Ihe. eyidence an(| 
circumstances Pt the . case, ..............;

' “  Bidi M̂ tufacturing Machine

Shri h;. C. Sodhlac: (a) Will the 
Mi|iister̂of ôpmneroe and  Indnstrs
be pleasra to state whether it is a fact 
that a machine has been invented fot 
tlie manufacture of 3idtj? .

(b)  If so. what is its cost and ave
rage daily production? ..

The Bfinisfer  of Commeree (Shrf 
Kannaifcar): (a) and (b). Yes, Sin 
Government have received reports of 
Bidi manufacturing macliines having 
been invented by two parties—(i) at 
Banaras and (ii) at Nasik (Bombay)/ 
The machine invented at Banaras is 
stated to be completely automatic. It 
can produce  2,400 Bidis per  hour. 
The other machine  can be worked 
up by hand as well â mechanically. 
It is still in experimental stage. When 
perfected, it  be capable of pro
ducing  1,000  Bidis  per  hour,  it 
operated  manually, and 1,500 Bîi$. 
jger hour, if operated mechanically.  :•
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The Hotue met at a Quarter to Eleven
of the Clock

[Mr. Speaker in the Chair]

QUESTIONS AND ANSWERS

(See Part I)

12 Noon

PAPERS LAID ON THE TABLE

TluMMKter of Commene and la-TluMMKter of Commene and la- 
dutry (Sliri T. T. .
I be* to lay on the Table a copy of each
of the following papers, under sub
section (2) of section 16 of the Tariff
Commitsion Act, 1951:

(i) Report of the Tariff Commis
sion on the review of reten
tion prices of tinplate  pro
duced by the Tinplate Company
of India Limited; [Placed 4n 
Library. Sae No, P-80/52.]

(ii) Ministry of Commerce  and
Industry Resolution No.  SC
(A)-2(92)/52. dated the I2th
November 1952; [Placed in
Library.  See No. P-80/52]

(iii) Report of the Tariff Commis
sion on the fair ratio between
the ordinary shares of  the
Steel Corporation of Bengal
Limited, and the Indian Iron
and Steel Company Limited;
[Placed in Library. See No.
P̂l/52]

(Iv) Iron and  SKeel  Companies
Amalgamation Ordinance, 1952 
(No.VIII of 1952). dated the
29th October, 1952,  [Placed
in Library. See No. P-82]

INDUSTRIAL  FINANCE CORPORA
TION (AMENDMENT) BlLL~-Contd.

Shri M. S. Garupadaswamy  (My
sore): Yesterday I was trying to make
out a case for State ownership of the
Industrial Finance Corporation. Before
I discuss this point further, I wish to
quote an anecdote.  A teacher  was
giving his class a lecture on charity,
*Sundaram\ he said *if I saw a man
beating a donkey and stopped him from
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doing so, what virtue would I be dis
playing?’  For that, Sundaram repli
ed, ‘Brotherly love’.  Government, m
piloting this amending Bill, is saying
that the big industrial concerns are
hit hard by lack of funds or financial
accommodation, and therefore the Cor
poration should be enabled to  give
more financial assistance  to  certain
big industrial concerns. This love of
the Government for the giant busl̂
ness concerns is the same kind ol love
that I referred to in the anecdote. Gov
ernment as it is constituted today, to
my mind, has not framed any philoso
phy of industry, so far, or even any
economic philosophy for that matter.

[Miu Deputy-Speaker in the Chair]

The economic system in which we
are living today is no system at all«
but only chaos, and has grown with
out any preconceived plans or well- 
thdught out ideologies.  The various
kinds of Bills that have been brought
forward for the consideration of this
House just resemble this chaotic sys
tem that Gk>vemment is following in
matters of economic development. • T
represent a party which believes in the
ideal of Sarvodaya. Mahatma Gandhi
all along îs life struggled hard  to
evolve a salient philosophy of village
industries. I may call it the ideal or
the doctrine of  ‘Villagism’. The con
ception of that doctrine is that every
village should be taken as a unit and
every unit should produce  all  the
goods required for local consumption
and if anything surplus is left after
consumption, then that surplus should
be marketed through co-operative chan
nels.  That is the whole  theme  of
Villagism’ that  was  advocated  by
Mahatma Gandhi.  I feel the  ruling
party still holds to this ideal, at least
in theory. But we are not finding it
translated into practice.  That is the
most unfortunate and tragic aspect of
the situation. Any economic measure
or any act which is concerned with
economic life of the country should
bo '̂rouKht \n line with a system of
philosophy. If there  is no philoso- 
phv. then the people will suffer and
P'̂rish In. the long run.  Today I am
finding a woeful lack of philosophy on
tlie part of Government.
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Shrl D. O. Faal Faal (Almora 
North East): Give us one.

Distt—

M. S. Gnrajijiew#—y; 1  amM. S. Gnrajijiew#—y; 1  am
gtvuu /ou- i am advocauog the philo
sophy ol Svoodayot ttae plukMoniQr id 
what I call, ‘Villagism*. if Governineht 
is geauinely ctesirous ox and is liMmt* 
ed in. developing every nook and. cor
ner of the land, then the poUcjr that 
should be pursued should be a policy 
ol decentralisation tMsed on the doc- 
tFiM  ol  V̂illuism*.  The  DraMot 
policy wUch is lavouring  big  busi> 
ness and large scale enterprise and 
which  is an  intitatlon of foreign 
countries, is harmful to the land in the 
long run,  1 am not denying the fact 
that the country does need big indust
ries. Of course, we are living in an age 
of big industrî. But the pattern of 
contrcd and owbership of those indust
ries lOkould be changed. The pattern of 
contr<d shotUd shift from the private 
capitalists to public ownership. Today 
I SM the Industrial Finance Corpora
tion is only an instrumoit for further
ing the caUse of big business in the 
land.  Among the Board of Directors 
the majority art private capitalists. 
The >oans given are huge and only to 
a' few big industrial concerns.  The 
small industries and agriculture cannot 
and wiH not get any financial help from 
this Corporation. My hon. friend may 
say that there are other ways of finan
cing and ĥ ing them,’ there are other 
facilities  Bat my reply is this.
Our economy should be viewed in a 
Comprehensive Way.  We  must take 
the entire economy into consideration. 
WhBe hoping the variotis sectors of our 
ecmiOmy, you must take an integrated 
View Of thin̂.  That  is  necessaiy, 
but today tile Government is lacUî 
in that integrated view.

I said this Corporation is controlled 
by the private capitalists.  I  know. 
Government has got its nominees. But 
I want to know who are those nomi
nees. Are they not private capitalista? 
17110 is ttiat man called  Sri  Ram? 
From  which  part  of  the  world 
does he come and which interest does 
he represent? Is he not the Chairman 
of the Corporation? Does he not rtprê 
sent big business. And who  are the 
rest of the Government  nominees? 
Are they not private capitalists or are 
they not representing in some way or 
the other big bttsiness? And who are 
the people who Ar>> elected to the Board 
of Directors? They are also in a way 
private capitalists.  They nray vepre- 
senf joint stock companies ard cOHOpe- 
ratpre banks. I aff̂. 'But I tell you

that nowadays the Joint  stock banka 
and the co-operative  banks ere also 
mostly .controlled by a handful of ca* 
pltalists. You must bear in mind that 
t)ve per cent, of the populatl'in is con
trolling 35 per cent, of the total wealUi 
of the land. And you say that private 
dapitalista ate not allowed to nave a 
ihare in the Corporation; you ao not 
want to promote private capitalism in 
the land.  So you have invited joint 
stodc companies  and  co-operative 
banks to be«»ne shareholders.  But 
you must know  who are cootrolling 
these  joint stock  companies.  The 
managî agency ayston which is pr»- 
vallng today is controlled  by a few 
handful of individuals and has b»- 
come a joint family concern of a few 
people.  The entire economy of the 
county is controlled  by a few joint 
families and what you call joint stodc 
companies are joint family concerns 
end nothing else.

Furthermore, I want to draw tlie at
tention of the House to tlie question 
whether Uie joint stock companies are 
genuinely democratic, in their function
ing. We know that joint stock compa- 

in theory ore controlled by share
holders. But it is a fiction to say that 
sliareholders control tlie joint stock 
companies. It is nothing but fiction 
in  reality  it is controlled  by  a 
few  domineering  individuals  liloe 
Birlas. Tatas and Dalmias. And so do 
not make a sort of camouflage by in
viting only joint stock companies and 
co-operative banks to have stir res in 
the Corporation and say that it is not 
controlled  by  private  individuals. 
Indeed it in controlled by private in
dustrial magnates through joint stock 
companies. So we are in a vicious 
circle and fhe entire economy of the 
country is controlled by a few magna
tes and we have been forced to accept 
it.  And you ire fhe cause for that 
situation.

The Joint stock companies, if I may 
say a few words more, are controlled 
|jy a board of directors according to 
fhe Company Law. But In this there is 
a new tyranny. I am seeing—̂the ty
ranny of the board of directors. Unless 
we free our shareholders who are poor 
men. common men. from this tyraimy 
of the board of directors, unless we 
amend the law to avoid the nefarious 
managing agency system or unless we 
fbt that one industiy should be maniig- 
ed W only one man and one should not 
be allowed to have a say in more than 
one industry—that is industrial demo
cracy in a way, in a limited sense, one 
man should not start more than one



policy behind th« Industrial Finaoca 
Corpoiration or even the industrial 
policy or the working of the Corporâ 
tjoD, exĉt in so far as it is relevant 
to the Uni ai amendmoits sought for, 
I do not think these things are rele> 
vant. I an afraid, the hon. Member is 
trying to enlarge the scope of the JSilL

Shrl M. S; Gnmpadasmuny: Sir, I 
do not want to worry the House with 
a long speech.

I20» Indu$trial Finance  26 NOVEMBBR 1952 Corporation CAmend-  1210
metat) Bill

industry and one man should not invest 
more than a particular  sum—unless 
you fix up a limit like that, I thîk the 
type and concept of industrial demo
cracy which you visualise, at leant in 
tt̂ ry, will not come i|ito practiuo.

I make a few . . .

The MtolfftffT of Botbiiw Mid Bx- 
penditare (fflir! Tmi>: If one  man
has spare money, what shall he  do 
with it?  What does my friend »ug* 
gestr

, Sbil M. S. Gnnqpadiuiwamy; 1  am
jputting the same Question to you. Why 
are you not competent to comb out all 
the money?

Now the idea is com-8hri Tyafi:
pletct

Shri M. S. Gompadaswamy:  You
have failed to do so.  You have left 
enormous surplus money in the hands 
of a pw people. They are reaping the 
harv̂. You are only a tool in the 
hands of those harvesters. And I want 
you to be more courageous.

Mr.  Depnty-Speaker:  The  hon.
Member will kindly address the Chair.

Sfari Bl S. Garnpadaswamy: So, Sir, 
a change in the outlook is urgently 
called for on the part of the Govern
ment.

Then, I was referring to the ques
tion that the present Industrial Finan
ce Corporation is helpful to large in- 
duKtries.alone. I would put this ques
tion to the hon. Ministers of Finance 
and Industry, “l>o you want to in
crease the over-crowding of the al
ready overcrowded cities in the land? 
Do you want to industrialise the already 
industrialised areas?*’  Big i ndustries 
are concentrated in a few localities, as 
you know. You say that you believe 
in decentralised economy but your 
practice and profession stand for cen* 
tralised economy. Do you believe that 
big industries should be in the big 
cities?

Mr. Deputy-Speaker:  Order, order.
I have been hearing the hon. Member 
for some time; it is now ten minutes. 
We are not discussing the Industrial 
Policy Resolution.  The scone of the 
iaill is very limited. If perchance this 
should be the first occasion when an 
Tndustrial  Finance  Corporation  is 
thought of and the Bill is introduced 
m the House, we can say, ‘you are in
dustrialising big cities’ and all  that 
This is only an amending 5ill. Inas-̂ 
much as they are going to borrow from 
outsMf* fllso. they want to guarantee 

loans: and one or two other 
r»'*atters are touched.  The  general

Mr Depaly-Speaker: He has a right 
to worry the House so long as he is"“ 
relevant.

Shrl M. 8* Shrl M. 8* GnniMdaswamy: Sir. as 
I wag making out, the present Industri
al Finance Corporation  (Amen<J|nent) 
Bill is meant to augment the financial 
rerources of the Corporation, the main 
objective of which is to provide gciaord 
financial acconuî ation to certain in
dustries which r̂ uire more fimds. An- . 
other objective of the Bill is to guaran- | 
tee the loans of the International Bank; 
but there is one snag here.  Govern
ment has agreed Ho meet the loss due 
to exchange operations. I fail to unxJer- 
stand when a loan is taken from 
the International  Bank and when 
that  loan  is  utilised  to  finance 
an industrial concern, why the loss due 
to exchange operations  should  be 
borne by the Government and not by 
the industrial concerns themselves? It 
is just and reasonable that the burden 
should be passed  to the ̂industrial 
concerns and the gtovernm̂t 
not take that burden upon itself.̂''̂ Nse.

Further, the hon. Minister said yest̂- 
day that the  maximum limit of tĥ  ̂
loan would be increased to one croî 
of rupees and in special cases, if t̂e 
Government deems fit the loan 
exceed even that one crore. I ar 
tacking almost from the very  _ 
nlng tte policy of the Government to 
4̂iid only big industries. I would also 
d̂raw the attention of the hon. Minister 
concerned to another point. Some of 
the concerns are, as you are aware, 
already suffering from  over-capitali
sation and the loans that have been, 
distributed by the Industrial Finance 
Corporation so far have helped this 
process  of  over-capitalisatfon.  Wê 
have« not yet come to a stage where 
we can judge scierttiflcally and correct 
ly whether a particular industrial 
cem is over-capitalised or undr a loan 
talised or whether it is ru- 
right.  We have not : 
machinery or a mechani*̂  ̂
can judge this.  But '
onlnion. bs I gather̂.  ̂ig ôt. Will 
view that êre iŝ ^  ̂approved by 
in some of th** m  the detailed
nanc? Corporatior̂ industrial project 

ay the Coiiporation H*
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cient care to see this aspect while ad- 
vancixig loans to such concerns. Having 
seen the operation at this Idustrial 
Fiance Con>oration tor the last four 
years, I say that it has failed in its 
fundamental objective.  Further,  I 
can say to this House that this Cor
poration is meant to suwort the already 
existing industries and it is not meant 
to promote new industries in new areas. 
Therefore, 1 say it is not a correct ap
proach to the problem. If your objec
tive is to promote the industrial econo
my of our country, then you cannot 
draw a distinction between the indust
ries which are existing and the indust
ries which are not yet started. People 
may come forward to start new in
dustries but they may feel that they 
are lacking hx funds. The provisions 
of the Act do not allow the Corpora
' tion to finance new industries. The 
I CTisting industry will continue to exist 
though there are difficulties for that 
industry. {Interruption)  The existing 
industry will continue to exist and it 
win not  go  into  liquidation;  for 
the industrialists or the capitalists 
who have  promoted  that  industry 
will  see  that  somehow  or  other 
the industry exists. Are we not see
ing that so many industries exist today 
without depending  upon the  loans 
granted by the Corporation? But the 
most impoviant thing is to assist those 
who are tnring to start new industries 
in different areas of the coimtryside. 
The Corporation is to act as an instru
ment for promoting the spreading out 
of industries in all parts of the land. 
That is what it should do, but it has 
failed to do this.

^■ ê hon. Minister said yesterday that 
pRs Corporation has been functioning 
very satisfactorily, but he failed to 
justify this statement I want him to 
tell me when he gives his reply the 
names of the individual concerns, to 
whom these loans have been grants. 
In the four annual reports supplied 
to us, there is no mention of the names. 
l̂ Ĉly the industries are mentioned. I 
dithink both the House and the public 
hêutside are entitled to know the names 
of of the individuals or proprietors of 
seihe concerns, because there is a charge 
rest at there is favouritism in the grant 
Are th«ns and that the Corporation is 
they nornartial and above board.  One 
the other blf|̂ Members, Dr. Saha, ad- 
the prople whô*er to the hon. Minister 
at Directors? Th» names and other par- 
private capitalists-̂'ncems to whom loans 
senf joint stock com and the hon. Minis- 
ratiVe banks. I agr̂ing that ‘‘in the 

<s information canr 
hat public interest

is there. I cannot see. I think there is 
no public interest: it is only private 
interest involved. Unless we have this 
information, how can we find out whe
ther there has been any progress in 
production?  Does the  Corporation 
maintain sufficient data to know whe
ther there is a proper utilisation of the 
funds and whether there is any pro
gress in production? Has* it done this? 
I know that Government can dkect the 
policy of the Cori>oration, but is not 
doing that.  The policy is controlled 
by a few capitalists who are on the 
board of directors. Like the big brother, 
Gov̂ nment are allowing them to go 
their own way. Such a thing should 
not continue.

To conclude, I want that this Cor
poration should  be  brought  under 
complete State controL This is abso
lutely necessary after we have seen 
the working of this Corporation for so 
many years. I think in these circum
stances I am fully justified in asking 
the Government to scrap the original 
Act, withdraw the present amending 
Bill and bring a new Bill, by which we 
can control and operate this Corpora
tion. Otherwise, the Corporation will 
be taken advantage of by a few cliques 
of business magnates who will take 
control of the entire industrial economy 
of the country and after a few years 
we will have to sit like idle and help
less spectators unable to do anything. 
So, I want the Government to come 
forward with a new Bill, or at least 
change aspects of the existing Act, so 
that we may own and control this 
great institution. You may be aware 
that the experience in America is that 
200 joint stock companies are control
ling 70 per cent, of the total corporate 
wealth of that country. That sort of 
thing should not be repeated in India. 
There is a tendency in that direction and 
it requires to be arrested immediately. 
Therefore, I strcmgly plead that the 
Government should put an end to this 
policy of lame duck and follow a path 
which is courageous and bold.

Mr. l>epaty-Speaker: The amendment 
has not been placed before the House. 
I shall î̂ e it now.

'  Dr. 8. P. Mookerjee (Calcutta South
East) The Speaker took the amend
ment as thoved and alloŵ the 
discussion on the main niption and tne 
amendment together.  "

Shri A. C. Gnha (Santipur); There is 
an amendment standing In the nato® 
at Mr. Gurupadaswamy..........
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Dr. Lanka Simdaram  (ViBakhapat- 
nam): And also Mr. Kamaswaxny.

Bfr« Deputy-Speaker: Hag  it  been 
placed before tMe House?

.  The Deputy Minister of Finance (Shrl 
M. C. Shah): Yes.

Dr. S. P. Mookerjee: At the very be
ginning. The amendment was treated 

 ̂ as having been moved.

Shri A. C. Guha: The Speaker said 
that as Mr. Gurupadaswamy was not 
well, so his motion lor Select Commit
tee reference would be taken as moved.

Mr.  Deputy-Speaker:  Now,  apart
from that, I was about to ask the hon.* 
Member who has moved this amend
ment whether he wants to press his 
amendment, because l̂iotestood that 
he was opposed to the Uiii itself. That 
is how he concluded.  He never said 
that the amending Bill ought to be 
taken into consideration. He was only 
saying that he wants it to be with
drawn.

Shrl M. S. Gumpadaswamy: I have 
said yesterday itself that I want to 
press my amendment.

Mr. Deputy-Speaker: Did he do so?
Hon. Members should speak relevantly 
to the motion they intend to press, and 
not oppose the Bill itself when they 
propose a Select Committee motion.

Dr, S. P. Mookerjee: I rise to sup
port the proposal that this Bill be re
ferred to a Select Committee. I would 
anpeal to the House to look at the pro
visions of this Bill from a realistic 
standpoint. I can appreciate the posi
tion taken by several hon. Members 
who have spoken in opposing some of 

, the fundamental features of the Act 
But we are not really here to consider 
the merits or de-merits of a particular 
economic system which may be in 
vogue in the country today. The ori- 

 ̂ ginal Act obviously proceeds on the 
assumîon that there will be private 
enterprise in India. If some of us do 
not like it, they may certainly hold 
that opinion, but the object of the Bill 
is to give necessary facilities to private 
enterprise so that there may be a plan
ned development of the industrial re
sources of the country.

The main reason for amendment of 
this Bill has arisen out of certain nego
tiations which have been going on with 
the International Bank for Reconstruc
tion and Development.  The  State
ment ol Objects and Reasons in 
indicates that the changes which 
being made today are being made : 
or less on the suggestion of the ' 
itself. We suffer from an initial handi
cap inasmuch as the  terms of the
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agreement which might have been en
tered intô Ijetween the Bank and the 
Govemnifot are not available to  us. 
If they were known to the House tĥn, 
perhaps, many of the conjectures or 
suspicion̂ which have been thrown on 
this matter might have been avoided.

The BUnlater of Commerce and In
dustry (Shri T. T. Kriabnamachari):
It has not been completed yet.

Dr. S. P Mookerjee: If it has not yet 
been completed, at least a little more 
detailed picture might have been given 
to us, or perhaps the hon.  Minister 
could in his reply make  this  point 
clear.

What does this Bill seek to do? The 
Bill merely says that the Government 
may, if it so chooses, guarantee any 
foreign loans which may be made to 
the Corporation. There is no compul
sion about it. The matter is left entire
ly to the discretion  of Government. 
Nor  does the Act mention—in  fact 
it  cannot  mention—the  particular 
source from which such foirtê loans 
will come. So far as the tnere enunci
ation of the principle goes, there can
not be any objection to it. Naturally, 
if we want to take any foreign loan 
and if it be a condition attached to 
such foreign loans that the  Govern
ment guarantee must be there, there 
must be a statutory provision to that 
effect.

I am not one of those who would 
feel nervous if there is aw suggestion 
of receiving foreign loans. . At the 
same time, certain clarifications should 
be made by Government. It has been 
said by the hon. Minister while he 
was moving the motion that the loan 
will be given with regard to schemes 
approved by the Bank.  He did not 
develop this point. But I would like 
to know what exactly this "‘approval’* 
means. How far will this Internation
al Bank, or for the matter of that, aiyr 
other foreign agency who may be wil
ling to advance loans, be entitled to 
interfere with the essential  freedom 
which we must  have in determining 
which particular sector  of  industry 
should be developed. I would like the 
Minister to make this clear as regards 
the scope of interference of any such 
foreign authority while granting a loan 
to India.

Mr. Depnty-Speaker: Is it not pro
vided in the Bill? *

Dr. S. P. Modwrjee: It is not. Will 
the schemĉbe ultimate approv̂ by 
the BscdPT No doubt the detailed 
screerikig of each  industrial  project 
must be made by the Corporation it-
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self» but what is the extent of the inter- 
fereDce which the Bank will insist upon 
before any loan is given.

Now  an  additional  director  is 
being added.  Is it the intention that 
this director will be a representative 
of the Bank which may be giving the 
loans to us? It is not quite dear as to 
which interest is proposed to be repre
sented by the addition of this director.

No director fromShri H C. Shmh:
the World Bank.

I>r. S. P. Mookerjee: But anyone to 
be appointed at the suggestion of the 
World Bank.

Shri M C. Shah: No. It wiU not be 
at the suggestion of the World Bank.

Dr. S. P.'Mookerjee: Now, this is a 
matter which has to be considered with 
a certain amount of care.

A number of suggestions have been 
made with regard to the working of 
the Industrial Finance Corporation. I 
have seen the rep̂  which has been 
circulated to us. what I would like to 
know from Government is how far 
Government is satisfied that the loans 
Which have been granted by the Cor
poration during the last five years have 
been made with regard to the over
all idea of planned development of the 
industrial resources of the country? 
Have they been granted in a hapha
zard way or has there been any attempt 
to coordinate the assistance which has 
been given by the Corporatidn in re
lation to the overall planned develop
ment of the coxmtry?

Shri T. T.  Krishnamachari;  The
hon. Member knows that two Grovem- 
ment directors are there. They do the 
coordination.

Dr. S. P. Mookerjee:  Yes, I know
that. One difBculty which we experi
ence is this. The report which is cir
culated, the Fourth Annual Report of 
the Industrial Finance Corporation of 
India, just mentions the tĵpes of in
dustries on page four. There is no 
mention of the particular concern 
which is receiving the help. After all 
there should be no secrecy about this 
riiiatter.

Shri A. C. Gaha:  It cannot be a
question of public* interest to disclose 
It.

Dr. S. P; Mookerjee: At one stage 
we discussed this question ̂ d it was 
pointed out that it would ̂ot be in 
the public interest to disclose which 
participilar concern was getting the as
sistance through the Corporation. I do

not understand the logic of it There 
must be some check by somebody and 
obviously Parliament which brings the 
Corporation into existence ought to be 
in a position to know which particu
lar concerns are receiving the grants. 
Secondly, the report should include a 
full statement as to how far the grants 
made have been utilised by the insti
tutions concerned for  realising  the 
objective in view.

For instance, take textile machinery 
industry, which received a total of Rs. 
64 lakhs. Now this amount has been 
paid till the 30th June 1»52. How far 
has India benefited with regard to 
manufacture of textile machinery by 
the grant of this Rs. 64 lakhs? There 
should be some progress report with 
regard to each one of these types of 
industries, so that we may know that 
a close scrutiny is maintained and the 
final objective is going to be reached 
in regular instalments. Take again the 
case of cotton textiles which received 
a loan of more than Rs. two crores. 
Now what were the special circumstan
ces under which a cotton textile mill 
was given such a huge loan?

Mr. Deputy-Speaker:  Was  it  one
concern?

Dr. S. P. Mookerjee: I do not know. 
It is said cotton textiles Rs. two crores 
and 74 lakhs.

Shri M. C.̂ Shah: Not only one .con
cern; there are so many concerns.

Dr. S. P. Mooker|ee: That is our 
difficulty. When we are re-examining 
the provisions of the Bill—and as the 
hon. Minister has stated in the State
ment of Objects and Reasons this op
portunity is being taken to make cer
tain amendments to improve the opera
tion of the Act—it would have been 
much better if some sort of note had 
been circulated to us so that we could 
know how in respect of each one of 
these types of industries pnd also in 
respect of the concerns which  have 
been helped, the main objective of this 
Act, namely better and increased pro
duction, reduction of cost of produc
tion, national 'self-sufficiency etc., had 
been attained.

Now I may take another group of 
industries—̂the fiiutomobile and tractor 
industry. Here we have spent Rs. 50 
l&khs, but so far as my information 
goes, cme of the main automobile 
factories has been temporarily closed 
down and so far as the tractor factory 
is concerned, little progress has been 
nl6de.

Shri T. >T. KrlriuumiMliarl: 'Which 
is the‘ main aatomobile factory which 
has closed down?

Corporation (Amend-  i2l«
ment) Bill
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Pr. S. >P. HookerJee: The one with 
which the hon. Minister is iu love— 
Hindusthan.

Shri T. T. Jitishnamachari: 1 do not
know how the hon.  Member knows 
about my loves much better than I my
self do.

Dr. S. P. Mookerjee:  Because my
love has been transferred to the hon. 
Minister for the time being.

Mr. Deputy-Speaker: Is not the hon. 
Minister informed from time to time?

Shri T.  T.  Krishnamachari:  I
thought I could get some information 
from the hon. Member if he chooses 
to give it.

Mr. Deputy-Speaker: Is it the con
tention of the hon. Minister that it 
has not been closed down, or even if 
it has closed down he is . not aware of 
it? I thought the hon. Minister would 
have been kept constantly informed 
about these.

Shri T. T. Krishnamachari:  There
seems to be some lacuna in my infor
mation service.

Mr. Deputy-Speaker:  On the floor
of the House, I would not like that any 
hon. Minister, however  hiunorously, 
should put such questions  on  very 
important matters.

Shri T. T. Krishnamachari: I sub
mit, Sir, that my information is that 
no major factory has closed down?

Mr. Deputy-Speaker:  Is  not the
Hindustan  Motor Factory a major 
factory?

Shri T.  T.  Krishnamachari:  My
information is that it is working. Of 
course, it closed down for some time 
but it has started working again. I do 
not know whether it closed down 
again. I do not know, the hon. Member 
did not tell me;

Dr. S. P. Mookerjee: That is what 
I wanted to know.

Shri T. T. Krishnamachari: I quite 
recognize, Sir, that we could not plead 
our own ignorance in this House. On 
that the Chair is ouite correct.  But 
the ixiformation is  palpably  wrong. 
That is why I asked him what is the 
factory that has closed down.

Dr. S. P. Mookerjee:  What I said
w'*' that a particular factory h?id tem- 
pc jirily closed down and it was for 
my hon. friend to get up and say: it 
is now working. There would have 
been no scope for humour or any 
lapse of memory at all.

This is one point which naturally 
the nouse nas got to discuss, and if 
the matter goes to Select Committee 
It will be, possible for us to get full in
formation as regards the manner in 
which the loans have been granted to 
particular t3i>es of industries and to 
particular concerns and what results 
have actually been  achieved during 
the last five years.  That I consider 
to be a very important asx̂ct which 
we are entitled to discuss in connec
tion with this Bill.

The next was a very delicate point 
which was raised yesterday with regard 
to the personnel of the board of direc
tors. It is not for me to cost any re
flection on anybody. In fact, the pre
sent chairman of the board of direc
tors is one of the outstanding indus
trialists of the country and his services 
in many directions have justifiedly 
won  praise and  admiration  for 
him.  But it is  not  a  ques
tion of individual selection.  I think 
it will be good for us to lay down that 
anyone who is a member of the board 
of directors should not be directly as
sociated with any big manufacturing 
conpem.  ^

Mr. Deputy-Speaker:  Indirectly?

Dr. S. P. Mookerjee: Directly or in
directly. I mean it should be left to 
Government to select a man with out
standing experience but one who  is 
not now concerned with any company. 
It is necessary for creating confidence 
in the minds of all concerned. It may 
be that many of these institutions with 
which this gentleman might have been 
connected and which  have received 
grants are otherwise  fully deserving 
of support.  But it does create some 
doubt, some suspicion in the minds of 
the public which, I feel, should be 
avoided.

As regards the changes which have 
been made, as I was going through the 
reports and also studying the working 
of the Industrial Finance Corporations 
of other countries, there is one impor
tant aspect in which our Act has been 
found faulty.  We have not provided 
in our Act any scheme for giving equi
ty or risk capital to these companies. 
Our < provision is only to grant loans. 
The hon. Minister knows IShat with 
regard to the operation of similar 
Corporations in other countries, especi
ally in Great Britain and in Canada, 
the realisation is coming  more  and 
more that if any help is going to be 
real and lasting and capable of pro
ducing results, then not only must the 
Corporation give loans but  it  must 
j»lso provide for risk'or equity capital. 
Thai* feiodamental point has .somehow 
not been taken into con.«ideration.

Corporation (Amend-  I2l8
ment) Bill
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1 had somemmg tQ do with  the 
framing of this Bill four years ago 
when the then Finance Minister Mr, 
Shanmukham Chetty  introduced it 
This was a matter which was then 
taken into consideration, but in \dew 
of the novelty of the experiment which 
Government was going to make and 
the possible risks which were associ
ated with the working of such an in- 
stitution» this matter was not pursued 
further.  But having had four years’ 
experience now, and when the Act is 
going to be amended, I think,  it  is 
very important that this aspect of the 
matter should be considered.  If it 
goes to Select Committee we can con
sider it there.

What most of the customers want 
is not loan capital but risk or equity 
capital.  In fact, the E.C.A.FJ:. Com
mittee which sat in Lahore in Febru
ary 1951 discussed this very matter 
and passed a resolution recommend
ing that industrially backward countri
es should have Industrial Finance Cor
porations which would make it possible 
for such Corporations to initiate, under
write and particioate in new enter
prises  and to furnish  entrepreneur 
capital. This arose out of a considera
te on of Ceylon’s Industrial  and Fi
nancial Corporation and naturally had 
its application in respect of India also.

I was trying to get the reports for 
U.K. and I could lay my hands  on 
fttrnres for three years,- one ending 
Mnrch 1950, another fending March 
1951 and the third ending March 1952.
I find from these reports that on 31st 
March 1950, 36.6 per cent, of the Cor
poration’s assets consisted  of  share 
holdings in industrial companies; that 
is 36.6 per cent, of the amount which 
was at the disposal of the Finance 
Corporation represented  the  share 
holdings in industrial companies.  Of 
course, the total amount came to a 
very  large  figure,  namely,  nearly 
about £500,000. It may not be possi
ble for India to provide such a sum. 
Then at the end of March 1951  the 
percentage went up to 42 per cent and 
at the end of March 1952 the percen
tage was 38 per cent In Canada also 
I find the same principle has been ac
cepted and in fact this question has 
been dealt with in detail in the annual 
reports: both in England and in Canada 
by their respective chairmen, and they 
have described how this feature was 
essential if the Industrial Finance Cor
poration was really going to work in 
pn: effective manner.

Now, the difference is obvious.  If 
you gmt a losn, that m̂ans ih$l flie 
interest starts nmning  immediately.

But if you take shales, that means you 
are entitled to get back by way of 
dividend only when profit accrues. If 
a new industrial concern stails work
ing, naturally for the first four, five 
or six years it may not be possible to 
have any profits. And if during that 
period there is the question of pay
ment of interest, then we practically 
take away through one hand  some
thing which we give through the other 
hand.

Corporation (Amende  1220
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Similarly, if the loan is given on the 
assets of the company, you make it 
still more diflBcult for tbis company— 
the company whom you are helping 
partially—to raise additional money 
from other sources. In fact, the speech 
of our own chairman delivered last time 
did refer to this aspect of the matter 
and pointed out the difficulties.  We 
have already paid Rs. seven crores. 
That is what the hon. Minister said 
yesterday. How much return have we 
got out of granting a loan of Rs. seven 
crores?  We have sanctioned loan to 
the tune of Rs. 15 crores. ' The hon. 
Minister did not explain clearly why 
the grant of Rs. eight crores,  al
though made, has  not  been  taken 
by the industries  concerned.  What 
is the reason?  Why do  they hesi
tate to take that? Obviously one of the 
reasons which was explain̂ in one of 
the recent reports was that this loan 
which was being given was not itself 
sufficient for the complete purpose 
which the industrial concerns may have 
in view.

Shrl A. O. Gttha: Conditions.

Dr. S. P. Mookerjee: Conditions, of 
course, might be too rigorous. While 
on the one hand we are spending a few 
crores of rupees, we are not getting the 
full value. I would therefore ask the 
Government very seriously to consider 
whether the time has not come when 
we should have a provision for risk 
capital. I am not sajring that this means 
that the Corporation will go and take 
shares in every industrial concern. It 
may be in select cases, it may  ̂
cases where the Corporation is wisflea 
that but for its participation that par
ticular enterprise wiU not be able to 
develop its activities, that the Corpora
tion will so participate.  Of course, 
along with this also goes a  greater 
amount of control.

Shrl t. T. KrMtaaaMiutri: Greater 
risk.



not quite clear why this loreiga compa
ny is suddenly Interested in giving loan 
for developing shipping trade.
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l>r. S. F, Mookerjee: Of course, with- 
o\xi nsK there is no gain.  The hon. 
Minis  knows very well. He has fac
ed so many risKs nimsell anci has gain
ed thereby also!

The two points which I would like to 
emphaŝ are tnese. First of all, the 
industrial Finance Corporation, must 
have its own inspecting and advisory 
agency. I was glad the hon. Minister 
said yesterday that there was a propos
al 10 nave some technical stall. You 
must nave a proper agency—technical 
men—̂not for tne purpose of interfering 
with private enterprise but really for 
otlering them help and assistance and 
d̂ance and that must go on concur
rently with such financial assistance as 
the Corporation may give. You must 
associate one or two economists also 
with the W9rking of this institution so 
that sound Expert knowledge which is 
now availabn at the disposal of similar 
t̂itutions m England or in Canada 
mBty also be  available in our
country. 4i|e entire working
of tiaifi-î€?Ofporation must be tuned up 
with the overall planning scheme of
tĥ Government. We have now decided 
that the private sector will be ̂iven its 
allotted share. Our assistance mvtsi fit 
in with the possibility of performance 
by the private sector tot realising the 
objective that Government may have 
ill view.  The  help must not  be
given  in a random fashion  but 
it must be  properly integrated.  In 
every country attention is given with 
euqal vigour not only to the desir
ability of making  additional  grants 
to those who might have  received
grants earlier but also for  making 
grants to new enterprises and new inr 
stitutions.  Now there is a feeling—I 
am not able to prove that the feeling 
2R always justified—̂but there is a feel
ing that new enterprises, as my friend 
Mr. Guha said yesterday, which deal 
with new manufactures or important 
commodities have not received that 
ready help which they should from the 
Corporation. We have a proverb in 
Bengal:

‘'Oil and more oil 
the oily head”.

is poured on

You do not look after the needs of new 
enterprises which may be very impor
tant for the national development of the 
country. The Bill has introduced ship
ping companies or shipping and I find 
this also has been added at the instance 
of the International Bank. Now what 
exactly does shipping company mean? 
Does it mean manufacture of ships or 
does it mean trading? If it is trading, 
why do we have shipping alone? Why 
not other transport services also’ It is

Shri l̂ agi: It is not a question as if 
they are interested. We are interestcyl 
and we process the proposal and they 
approve our proposal. That is all.

Dr. S. F. Mookerjee: These are the 
details which Mr. Tyâ is hugging to 
his bosom and naturally we cannot 
share with him but the point is if you 
want to include shippî then do it in 
a way that you may infclude ship-build
ing also. ,

1 P.M.

Shri Tyagi: It is really difficult for 
me to lay on the Table of the House 
the details—the loans are still under 
negotiation, and  friend will realise 
that it is not in the interests of the 
public to do so. Our people have gone 
there. I cannot talk very freely.

Dr. S. F. Mookerjee: I quite appreci
ate that. That is why I am suggesting 
that this Bill requires further consider
ation. You may not discuss it on the 
floor of the House. If you sit in a 
i>elect Conmiittee, then ŵ can knôi 
what exactly are the int̂tions of Gov
ernment and how it is possible for us to 
modify the provisiô f̂ the Bill so as 
to  thâ taiaiĵt of the objective 
mnrr̂ want to include
shipping<|58BM|K, I would certainly
suggest tr 
facture pf 
this. If yotf ̂ 
in our Act

. lude also the manu- 
What I do not like is 
hi to make any changes

Mr. Deputy-Speaker: May I know
the rules of the Government for the 
Select Committee so that I may regu
late the debate in this House?

Shri M. C. Shah: We do not accept

Dr. S. P. Mookerjee: This is the un
fortunate part of the Government atti
tude. We are here not to oppose for 
the sake ol opposition. We are mak
ing some useful suggestions so that 
the provisions of the Bill can be al
tered and it is hardly possible to make 
detailed changes if you discuss them on 
the floor of the House.

Pandit Thaknr Das Bhargava (Gur- 
gaon): This report is not available to 
Members.  We want to read this re
port and take part in the discussions. 
I do not know why this report has not 
been supplied to Members. I would 
request the hon. Minister kindly to 
supply the report at least so that we 
may go trough the Report.
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MM

Mr. Deprty-Sveakcr. Deprty-Sveakcr. 1 know  that
in previous years the raport was was circu* 
lated to hon. Members. Kow In view 
ot the iact that this Bill has come up 
before this House, will it net be mora 
useful if copies of the report are cir
culated to hon. Members?

Or. S. P. Maokeijae: Quite true.

Shii M. M. C. Shah: Shah: They are availa
ble in the Library, Sir.

Shri T. T. Krtekwoaachari: Shri T. T. Krtekwoaachari: I will
find out how many copies are availa
ble. If some are available, we will...

: Not a single copy

The
not
of

is available.

Dr. S. P. 
only ô y available.

This is  the

Mr. Depaty-Speaker: 1 may  make 
one small suggestion to the Govern
ment So far as these reports  are 
ctmcerned. the hon. Minister of Com
merce and Industry said he will find 
«ut -whether c<«>les are available and 
will san>ly copies to as many hon. 
Members as is possible. From time to 
time hon. Memb̂s have been receiv
ing notices from the Manager of Publi
cations, Civil Lines,  that  so  many 
copies of the various documents are 
available and they may take them 
from there. Instead of waiting for 10, 
20 days, before notice is given, as and 
when copies are printed* ip  docu
ments. if sufficient nu|p̂ of copies 
are made available, carr* be supplied to 
hon. Members there and then.

Aa Bml Member:  I waited for 46 
days.

Mr.  Pe»Bty-Spewkar: 1  received
some copies during the previous year. 
I do not Imow why this year they were 
not sent.

Slwi A. C. ‘Chiha: As a rule, copies 
should be circulated to all the hon. 
Members.

Mr. Depnty-Speaker: The hon. Min
ister has agreed to circulate.

Shri A. C. Gaha: We are not get
ting copies. If we cannot go through 
them, what is the use of sitting here 
and taking part inr 'the discussion?

Or. S. P. Mookevice: May I suggest
that the debate may be «dJoumed>4nd 
the rmort. 'Should be- circulated. It. is 
•nly fair that -Members of the House 
should have-an opoortunity.'of jrt̂dy- 
wg the vepoct. Qtiiarwise, the <Usî 
slon will be unreal. Government may 
accept the suggestion.

number of copies available will 
be coterminus with the number  _ 
Members of the House. We have only 
20 copies.  Members can have a look 
from the Library.

We want themAa Uoa. Meaiber:
for stiidy.

Shri T. T. Kriakaawaekart: T. Kriakaawaekart: This is 
a very small report, uiree or four 
pages.

Shri B. Oaa B. Oaa (Jaipur-Keonjhar); Sir. 
I would draw your attention that the 
report was laid on the Table of the 
House last  session.  Parliamentary 
Debates take a long time for publica
tion. 1 do not know why only three 
or four copies are being given to the 
Library.

Shri Gadgil (Poona Cmtral))  It 
seems that many Members who are 
anxious to participate cannot do so 
for lack of sufficient information being 
made available.  As  I  understand 
copies are not available in the Library. 
It is for you to decide whether a pro
per debate is possible  under  these 
circumstances.  As  suggested by Dr. 
Syama Prasad Mookerjee, this matter 
may be adjourned tUt tomorrow and in 
the meanwhile copies may be furnished 
to as many Members as desire.

Shri Tyagi: Tyagi: Six conies were placed 
on the Table of the House. Generally...

Sone Hoa. Members: No, ao.

Shri Tyagi: That is another matter. 
If each hon. Member wanted a copy, 
that could also be arranged.  It will 
surely take time. In the usual course, 
when such documents are placed on 
the Table, a few copies are placed. My 
hon. friend Dr. Syama Prasad Mookeriee 
also may remember that he too did 
not place in bxilk copies of reports. I 
understand six copies have already 
bem placed and they were available. 
It is not possible all at once to produce 
500 coîes Just now.

Some floB. Members: Why not?

Several Hon. Members rose—

Mr. Oepaty-Speaker: I do not think 
It Is necessary to have any long dis
cussion over this  matter. The hon. 
Minister v411. kindly And out from the 
Industrial Finance Corporation how 
many c(̂4es are available.

'̂Stei l̂ agi: I have sent a word.

-Mr.OevatvHBpaafcer: Let all of them 
-be placed. Let as many copies as are. 
available be placed in flie Library ao 
that, even If they should fall short of
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the tôl Members in the House, as 
many Members as wnnt to read that 
and want to speak today, may take 
them m prelerence lo those who want 
to speak tomorrow, as amongst them
selves, they may adjust. It was alro 
incidentally referred to in this debate 
that for the purjiose of fully appreciat
ing the  fresh  provisions  that  are 
sought to be made by this Bill, and to 
tmderstand the working of the Cor
poration  from  the  administration 
report, details are not given: as for 
instance, two crores and odd for the 
textiles, etc. I do not personally see 
what objection there can be or what 
confidence there is. After idl,  it  is 
the business of this House to ŝeguard 
the amounts lent to this Corporation, 
also  because  of  the  Government 
guarantees and various other things on 
loans taken by the Corporation. There
fore, I would advise the hon. Minister 
to circulate to the Members details re
garding the manner  in v̂ich  this 
money has been spent so as to enable 
them to exercise proper control and 
deal with this Bill properly. In view 
of the fact that it largely depends on 
the information that has to foe circulated 
to hon. Members, I would adloum this 
Bill till tomotVow.

The House then adjourned for Lunch 
till Half Pott Two of the Clock.

The House re~assembled after Lunch 
at Half Past Two of the Clock.

[Mr. Speaker in the Chair]

FOOD ADUETmATION BILL

The Minister of Health (Rajkmaari 
Amrit Kmu): I beg to move*:

“That the Bill to make provision 
for the prevention of adulteration 
of food be referred to a Select 
Committee  consisting  of  Shri 
Santosh Kumar Dutta, l%ri Loke- 
nath  Mishra,  Dr. Ram  Subhag 
Singh,  Shri Kallash Pati Sinha, 
Shri Hira Singh  Chinaria,  Shri 
Amamath  Vidyalankar,  Shri 
Bheekha Bhai, Sardar Raj Bhanu 
Singh Tewari, Shri K. Cr. Desh- 
mukh, Shri Vaijanath Mahodaya, 
Shri  T.  Madiah  Gowda.  Shri 
Halaharvi Sitarama Reddy, £3iri K. 
Periaswami Gounder, Shri Maneklal 
Maganlal  Gandhi, Shri Kajarum 
Giridharlal Dubey, Shri Hoti Lai 
Agarwal, Shri Biswa Nath Roy, 
>Shrlmati Uma Nehru, Shri Narayan 
Sadoba  Kajrolkar,  Shri  C. IR. 
Narasimhan, Shri R. V. Dhulekar,
 ̂Dr. Indubhai B. Amin, Sardar Lai 
Singh, Shri K. Kelappan. Dr. Ch.
V. Rama Rao, Shri Tridib Kumar
■ Chaudhuri, Shrimati M. Chftndra-

*Moved with the recommendatten of 
the President

sekhar,  and  the  Mover with
- tnstructtons to report by the )ast
day of the first week of the next
Session.”*

In bringing forward this proposaU 
may I be permitted to say a few words?

I do not think that there will he a 
single Member of this House who vdll 
not welcome the introduction of thia 
BilL In fact, in the past Pariiament 
and even before that I have been 
asked several times as to why I have 
not been able to introduce this measure 
before today. But the difficulty was 
that I could not do it until the adultera
tion of foodstuffs  and  other  goods 
came on to the Concurrent list llie 
moment I was in a îition to bring 
a measure like this l̂ ore the House, 
I circulated all the  State  Govern̂ 
ments and asked for  their opinions. 
The Members of the Hô  ̂know that 
laws against food adulteration do exist 
in all the Part A States, in some of 
the Part B States, and in some of the 
Part C States, but  they lack uni
formity, and I think in a situlition like 
this where food adulteration is grow
ing or  has grown  into a  positive 
menace, it is absolutely essential that 
somĉthing should be  done  in  this 
regaM. And therefore, it is that I 
felt  it was absolutely necessary for 
the Central Government to enact legis
lation.

Kow, opinions have been received 
from all the States, and all their useful 
suggestions have been ineorporated is 
this BilL My own feeling has been 
throughout these years that while food 
iawB do  it 4s the inadequacy of 
Government machinery that has been 
gMtftiy responsible for their inability 
to check the mmace. Not only is the 
machinery inad̂ uate, but there  is 
also, I am sorry to say, lack of inte
grity In that Ynachinery.  Therefore, 
whatever legislation we pass, the State 
Governments will have to see to it 
that-this inadequacy is removed, and 
that, as far as possiblê, the integrity 
of the machinery is also ensured.

Some friends feel  that  this  Bill 
should be circulated for pu);>lic opinion. 
I myself feel that there is no necessity 
for that now since the State Govern
ments have been consiilled, and con
sulted over a long period, so that theŷ 
have been able to , give all their ex
periences and their considered judg
ment on tlie measure and, d̂iat  iŝ 
more, they have again been circulated 
since this  new measure  has  been 
drafted. That is to say, the present 
Bill has been circulated to them, anĉ
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they have been asked to v̂e th  ̂
opWons before the 22nd of December, 
so that the Select Conunittee will have 
ample time to consider  any further 
suffiestions  thâ they may have  to 
make. «

The important  suggestions in  this 
present measure—the most important 
are: first of all, the constitution of the 
Central Food Laboratory which I am 
sure the Members will welcome be
cause under the existing laws where 
if a food inspector or a vendor is not 
satisfied with the report of the analysis 
of any food article that has been given 
to a public analyst in any State, there 
is no provision  for  analysis  by  a 
superior  authority.  Therefore  this 
Central Food Laboratory will be of 
very great value, and it will not only 
carry out analysis of sucn foodstuffs 
as are given to it that have not been 
satisfactorily analysed, but they will 
also cany out analysis of samples of 
imported foodstuffs sent from the ports 
by the Collectors of Customs or by 
any other officers authorised by the 
Central Government for this purpose. 
They will also carry out investigations 
for the purpose of fixation of standards 
of foodstuffs. That is very important 
They will also  imdertake  investiga
tions, in close collaboration with the 
laboratories  of State  public  enter
prises, for the purpose of standardising 
methods of analysis.  Uniformity in 
the formulation of standards for vari
ous items of food and any permissible 
variations from the standards will be 
achieved through the Central  Com
mittee that is sought to be appointed, 
and State Governments will also set 
up their committees* and 1 think that 
a very great deal of effidency will bo 
brought into being by the constitution 
of the Food Laboratory, the Oentral 
Committee and the State committees.

One  of the  standing  complaints 
against food laws has been that the 
penalty prescribed for offenqes has been 
too small, and that very often  the 
courts do not even award these small 
penalties.  For that aLib, some more 
drastic provisions have been put into 
the BilL

I, therefore, hope very much that 
those who have put forward amend
ments for further circulation will be 
good enough to withdraw them in view 
of what I have said that public opinion 
has been elicited, and that State Gov
ernments have been circulated again. 
I do hope that all Members who are 
interested in this measure will send 
any siusgestions that they may like to 
the Sel̂ Committee. There is ample

time for their suggestions to be con
sidered, and I hope that the Bill wiU 
go on the Statute Book as early as 
possible in the. next session of Parlia
ment

Mr. Speaker: Motion moved:

'That the Bill to make provision 
for the prevention of adulteration 
of food be referred to a Select 
Committee  consisting  of  Shri 
Santosh Kumar Dutta, Shri Loke- 
nath  Mishra,  Dr. Ram  Subhag 
Singh.  Shri Kailash  Pati Sinha, 
Shri Hira Singh  Chinaria,  Shri 
Amamath  Vidyalankar,  Shri 
Bheekha Bhai, Sardar Raj Bhanu 
Singh Tewari, Shri K. G. Desh- 
mukh, Shri Vaijanath Mahodaya, 
Shri  T.  Madiah  Gowda!  Shri 
Halahar\'i Sitarama Reddy, Shri K. 
Periaswami Gounder, Shri Maneklal 
Maganlal Gandhi, r̂i Rajaram 
Giridharlal Dubey, Shri Hoti 
Agarwal, Shri Biswa Nath Roy, 
Shrimati Uma Nehru, Shri Narayan 
Sadoba  Kajrolkar,  Shri  C.  R. 
Narasimhan, Shri R V. Dhulekar, 
Dr. Indubhai B. Amin, Sardar Lai 
Singh, Shri K. Kelappan, Dr. Ch.
V. Rama Rao, Shri Tridib Kumar 
Chaudhuri. Shrimati M. Chandra
sekhar,  and  the  Mover  with 
instructions to report by the last 
day of the first week of the next 
Session.̂

There are  amendments of which 
some hon. Members have given notices.
I would like to know whether they are 
moving them.  The first amendments 
stands m the name of Shri S. V Rama- 
swamy. ‘

Shri S. V. Ramaswamy (Salem): I 
am not moving it.

Mr. Speaker: The  ŝond  amend
ment stands in the name of Shri Veera- 
swamy.

Shri  Veeraswamy  (Mayuram— 
ŝerved—Sch. Castes): I am moWng

Mr. Speaker: But the hon. Member 
not given any date by which the 

Bill should be circulated for tbe pur
pose of eliciting public opinion thereon. 
By what date does he want it to b« 
circulatedT

Shri Veeraswamy: By the first week 
of the next session.

Mr, Speaker: The hon. Member may 
have it by the flnt day ot l̂e next 
session.
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Slui TeerMwamy: Yes; I  beg to 
move:

“That the Bill be circulated for 
the purpose of eliciting opinion 
thereoQ by tbe first dŝ of  the 
next session.”

Mr. Speaker: Amendment  moved:

"That tlie Bill be drcuUted for 
tlie purpose of eliciting opinion 
thereon by the first day of  the 
next session."

There is one amendment in the name 
of Shri JajwareMs the hon. Member 
moving it?

inr) S ̂ f V  g I

ITT vt   ̂I .

I* mrf; anft  sftipft

ihnift afr %■ fw jf ..«•••

wm   ̂  ̂anft *1̂,

ift  I aronr .

•wiw  :  arrr 

■n'l jfe  3T*fr 4'  Ip' 3Ti«wr 

5 ftr art  am # #3jTt

ainr ̂   ̂*JT  ̂ I

ift m rf: •r̂' i

Mr. Speaker: There iŝ ne amend
ment in the name of Shri 'M. S. Guru- 
padaswamy.

Shri  M.  S.  Ghinipadaswamy
(Mysore): I am not moving it.

Mr. Speaker: There is one in the 
name of Shri H. G. Vaishnav.

Shri H. G. VaiiAnav (Ambad): I 
am not nwving it

Mr. Speaker: What about Kumari 
Annie Mascarene?

Kunarl  Aiulle  Mascarene  (Tri
vandrum;: I am moving it

Mr* Speaker: But no date has been 
givto. __
Itumari Aaiiie Mascarene: Let the 

date’be by the first week of the next 
aession.
~ Mr. Speaker: That is already there. 
Whether it is the first day or the first 
week  amounts to the same thing.
'  thisHunendment is barred.

Whâ about Dr. Rama Rao7

Dr. Rama Bao (Kakinada):  It is
already moved.
Mr. Speaker: So there is only one 

amendment tliat has been moved, for 
eliciting public opinion by the 1st day 
of thjs next session.

The original motion as well as the 
amendment are now open for debate.

Shri Baghubir Sahai (Etah I»stt-T 
North East cum Budaun Distt—East): 
I welcome the Bill  that  has  been 
moved for being referred to the Select 
(Committee, by the hon. Minister of 
Health. Everybody Jaiows that adultera
tion of foodstuffs is a growing eviL 
This Bill which far Intended to combat 
that evil has therefore  to be  wel
comed. How far it will be able to 
lessen that evil is to be seen. I quite 
agree with the hon. Minister that this 
KH was overdue, as thes« is great 
dissimUaxity in ttie Acts on this subject 
in several States. Coming from Uttar 
Pradesh, I maiy inform the House that 
a very comiîensive Bill on this sub
ject was passed by the Uttar Pradesh 
Legislative  Assembly, a  couple  of 
years baclc, but somehow the ooeration 
of that Bill has been- withheld. I do 
not know whether H is due to tiie 
intervê on of the Union Government 
But whatever the reason might be, tiie 
fact is that the operation has been 
wittiheid.  Eversirady will  recognise 
tltat food plays a vital part in the 
b̂ dhag up of the health of a nation. 
Since long, the lieaith of the people of 
this country is very poor. In this con
nection, I may quote some  figures 
which are very pertinent to the sub
ject It is said that although the birth 
rate of India  compares  favourably 
with tiiat of other cotmtries, so far as 
the death rate and the average expec
tation of life are concerned, they com
pare very unfavourably with those of 
others. The relevant figures for the 
various countries are as fdllows:

Country
Birth Death Average  ex* 
rate  rate  pectation  of 
per  per  life 
1000 1000

Males Female*

Frai)oe 4. 9̂ 4 13.2 54.30 59.02

Germany't  .. 15.7 10,5 59.86 62.75

Tndia  .. 20.6 i5.1 2 .91 21.58

Japon  .. 26.6 10.0 44.82 4r>.54

United Stotoa of 
America 9.7 59.12 €2.67

United Kingdcm 15.9 11,2 58.74 62.88

If we compare these figures,  and 
study them carefully, we shall come to 
the conclusion that our birth rata is
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[Sbii Raghublr Sabai] 
suKMMed to be the high«̂ but the 
expectation of life is the least. 
the result that the death rate also in 
this country is the hishest..

*Now, we have to  look  into  flie 
reason for this highest death rate and 
the lowest expectation of life to this 
country. Apparently, it appears to me 
that the reason is the poverty »f the 
people and the  insufficiency of  the 
DUtzltive value in the diet of large 
sections  the peogde of this country. 
Thst is the main reason for the highest 
death rate and ttie lowest expectation 
of life. Moatlr, in this country .people 
are vegetarians; tbere are non-vegeta- 
jolans as well, but as compared to uun- 
vegetarians the number of vegetarians 
is very large. For  vegetarians ti»e 
main diet consists of milk and milk 
products because  Uiey play a voy 
important pact in the diet of  these 
peopte. It is these articles of food, 
it is these commodities  which  ace 
adulterated to the greatest,  poesible 
«ctent. In tiiis connection, with yotir 
permisaion. Sir, I would qiiote a few 
lines from the findings of the Bhore 
Committee Rqtort. It was a very im- 
wntant Committee which sulnnitted its 
& 9ort in the year 1946, and is said 
to be the last word on the subject of 
health of the people of this country. 
The R̂ wrt says:

"The chief articles of food which 
are found  adulterated are tnilk 
and milk products and the edible 
oils”.
And with regard to the extent of 

adulteration, the Report continues to 
say:

“The percentages of adulterated 
samples in req>ect of milk and 
milk products varied in 1937 from 
100 per cent in the case of Central 
Provinces"—because in 1946 it was 
known as Central Provinces—“to 
'15*9 per. cent in the case of Sind̂
—which now forms pact of Paki
stan.  ‘‘Samples  of edible  oQa 
showed percentages of adulteration 
ranging from 80.8 per cent,  in 
Bengal to 5*4 per cent, in Assam” 
The very reading of these  figures 

makes one shudder to  think of  the 
problem  of  adulteration.  Also  the 
same subject was taken  up by the 
Planning Commission and in the course 
of its report it says:

“The widespread  malpractices 
which affect the purity of food 
articles in the market are an aspect 
of the food problem wliich should 
be attended to with vigour and 
a sense of urgency. The various 
substances whidi are often I'sed 
as adulterants and are doing seri
ous Iĉirm to the health of the 
pe<q>ie an>ear to be growing. This

must be tackled on th*. footing ot 
a principle of priority both by> the 
administration armed with ■ ade
quate powers and the oiganisî 
force of public opinion and sodal 
action. It must be recognised that 
the administration of laws relative 
t» the pievwition of adulteration is 
at pceaeat  largely  ineOective. 
What furtlMtf measures for the im
provement of food laws or. what 
further legislation in this conneo- 
tion by the Centre or the States 
would prove helpful is a matter of 
urgent consideration"̂

I welcome this  Bill  because  the 
Centre is going in the right direction. 
As I have said,  adulteration  takes 
place mostly in milk and milk pro
ducts such as ghee, which is a very 
essential article to the diet of vegeta
rians. It is our everyday experience 
that with milk, especially disMbuted 
in cities, the milk* vendors mix arrow 
root, not to speak of water and with 
ghee they mix mmospati oil wltich is 
flooding the market like anyttiing. The 
idea is not to prohibit vcnaspatl or 
vegetable oil. but to see that vanatpaU 
is not used to adulterating ghee and 
the whole thing passing for ghee, as is 
done these days.  ^

There has been a persistent  and
insistent  demand on behalf  of  the
public for the colourisation of tNinasMti, 
so that it can be distinguished from 
pure ̂lee. The present BiU. to  so 
far as it goes, does not—so far as I 
think—make it obligatory on the part 
of producers of tfarutspati to colourise 
it, and I submit ttiere win be a great 
lacuna to the Bill if no definite and 
specific  (wovision is made  to this
behalf. To quote the report of  the
latest  Committee, namdy, the Ghee 
Adulteration  Ccnnmittee of 1952—it 
has made certato recommendatioas and 
Sir. with your permission, I will only 
quote two of them—(1) "It was foimd 
that ghee was adulterated on a very 
large scale with vanatpaH" and (2> 
“It is recommended that tlie total pro- 
ducticm of vanospati to the country 
should be coloured orange by using 
carottoe oil concentrates as the colour
ing medium to addition to the tocor- 
poration  of  sesame oil**. My aub- 
misaion is that to the drafting of this 
BiU the recommendati<Has of the Ghee 
Adulteration Committee.,jqf̂ perhaps 
not  noticed.  My only  is  that 
when the Bill goes up to the  Select 
Committee this miato  lacuna wUl' be 
removed.

So far as the question of sentence 
is concerned. I thtok—and this is my 
himible submisston—that the sentence 
laid down in the BUI does not appear 
to be adequate  ehoû. It  is  an
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offence against society and I submit 
that a very serious view should  be 
taken of it. In this connection, also 
the  Food  Adulteration  Committee 
drew attantion to the desirability of 
deterrent  punishment in  respect of 
oflfences under the Prevention of Food 
Adulteration Act. Now, in my humble 
view, the option to courts to impose a 
sentence upto  three months of  im
prisonment or fine or both is by no 
means  conducive  to  a  deterrent 
sentence. At least in my view, the 
sentence for this ott&ice should he up 
to one year. It should be left to the 
courts, according to the nature of the 
offence, to  determine what  sentence 
should be imposed. It may go right 
up to one year. Three months. I sup
pose. is a very inadequate kind of 
sentence.

3 P.M.  '

The main question that arises when 
consider̂ this Bill is. will the object 
in view be achieved by presenting this 
Bill, even if the provisions of this Bill 
are effectively enforced? I submit, it 
will not. because there is a paucity at 
the present moment of such articles as 
milk and  ghee in an  unadulterated 
form. My humble submission is that 
It should be theHuty of the Govern
ment to see that milk and ghee are 
manufactured under their own super
vision in such quantities that they can 
be made available to every adult in 
the country. Until and  unless  the 
Government takes  up that responsi
bility, even the most effective enforce
ment of t̂s Bill will not serve the 
purpose. I find that thêhon. Minister 
is very attentively looking at me and 
listening  to  my remarks with very 
great attention. I consider it to be a 
compliment. My submission will  be 
that as the Government has taken upon 
itself the responsibility of suppl3dng 
medicinejs  free to every resident  of 
this country, to every citizen of this 
country, so it should take the respc»n- 
sibility of supplying pure ghee  and 
pure  milk to every  citizen of this 
country. Until and, unless that respon
sibility is taken up. my apprehension 
is that the object of this Bill will not 
be served.

So far as  the  indispensability of 
milk is concerned, especially for those 
who are vegetarians—and I submit for 
non-vegetarians as well—̂little is neces
sary for me to be said. I have looked 
at some flgures and I find that even 
in those countries which are reputed 
to be non-vegetarian, milk is used in 
very large quantities. For instance, in 
Canada 56*8 ounces per head per day 
is used, in Great Britain 40*7 ounces 
per head per day, in the United States

of America. 35.6 ounces per head per 
day and in India, a land which was 
reputed to be flowing with milk and 
honey at one time, only 5‘8 ounces 
per head per day. ât is a reflection 
on our so-called veneration  for  the 
cow. We grow sometimes enthusiastic 
in our desire to see that the cow should 
be protected.  But when we look at 
these figures, we find that it is merely 
a show. We have to realise that if 
milk is so necessary for non-vegetarian 
countries, how much more so should it 
be necessry for  countries as  India, 
which is almost a vegetarian country. 
With regard to the importance of milk 
also, the  Bhore  Committee  Report 
said:

**MiIk contains proteins of high 
biological value and for this reason 
its consumption by children and 
expectant and  nursing mothers 
has to be particularly encouraged. 
Milk is perhaps the one article of 
food which can be  used by all 
classes of the population in the 
country in order to increase pro
tein consumption.”

I would not weary this House by 
further remarks. I woiild only sub- 
*mit that I welcome this Bill, but my 
only grievance is that it does not go 
as far as the public wants it to go. I 
do hope that in the Select Conrniittee 
those shortcomings will be rectified., I 
am glad to note that although as many 
as sev̂ hon. Members  had  tabled 
motions for the circulation of the Ml, 
only one hon. Member would like to 
move it, while the rest have expressed 
their  consent  not  to  press  their 
motions. I hope that that gentleman 
too would reconsider his decision and 
would not press for the circulation of 
the Bill. .

(f̂ arPRr—qfipqw)

iTTpfhT 3THT5T  ^  ^

firsr (Food Adulteration Bill) 
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Start Dabtal (Kaira North): This BUI 
—though a new one as far as this 
House is concerned—merely replacei 
and consolidates various State legis
lations on the subject of adulteration. 
In  spite of several  anti-adulteration 
Acts  existing  in  different  States, 
adulteration has not stopped; xather it 
has increased. If anyone were to ask 
me to tell him which articles of food 
are adulterated, I would turn round 
and ask him to tell me which articles 
of food are not adulterated. Go to 
buy milk; it is mixed with water. Go 
to buy oil; it is adulterated with white 
oil; Go to buy ghee; it is mixed with 
vanaspati; Go to buy vanaspdti; it is 
mixed  with  something  else.  So, 
it is a matter of speculation how far 
this legislation, even if it is passed 
into law, will prevent adulteration so 
long as there is not a change of heart 
on the part of those who are engaged 
in the trade and so long as public 
opinion tolerates this adulteration.

This question of adulteration is  a 
vast one, but I shall confine myself to 
the adulteration of ghee with vanaspati, 
which has become a great menace in 
our country. The first warning about 
this came from  the report  of  the 
Royal Commission on Agriculture pre
sided over by Lord Linlithgow.  The 
Commission said:

''Many complaints of adultera
tion of ghee have been sent to us 
and our attention has been directed 
to the increasing sale of substi
tutes known as vanaspti ghee.*’

The report also expressed the fear 
that as a result of this adulteration the 
genuine product would be driven out 
of  the market. Then,  Government 
invited Dr. Wright to advise them on 
the development of cattle and dairy in
dustries and Dr. Wright in his report 
gives the following  estimate of  the 
mischief  done  by  adulteration  of 
v<̂na8pati with êe:

*lt is the opinion of some of the
manufacturers that *90 per cent, of 
the total suppUes are used in the

329 PSD

adulteration of ghee......Adultera
tion is a very paying proposition
for the business merchant**

According to the latest figures pub
lished by Government, the production 
of vanaspati in 1951 was one lakh and 
72 thousand tons. Leaving aside *Dr. 
Wright*s calculation of 90 per cent, I 
would assume that only 50 thousand 
tons, that is 29 per cent of the total 
production of vanaspati, are used for 
adulteration of ghee. This means that 
at least this quantity of vanaspati is 
sold as giiee. The price of vanaspati 
at present is about rupee one per lb. 
whereas the price of genuine ghee is 
Rs. 3-8-0 per lb. Calculating the profit 
for 50,000 lbs. the amount comes to 
Rs. 38 crores and 50 lakhs. Now, out 
of the remaining quantity, many people 
buy vavMpati under the  impression 
that it has all the qualitî of ghee. 
As I  shall  presently show and  as 
everyone knows, vanaspati is not in 
any way superior to any ordinary oil. 
At any rate, it has not been proved so 
far that it is superior..........

Mr. Speaker: Order, order. We are 
not  discussing the merits  of the 
adulteration of this  article  or  that 
article. The point is that adulteration 
has to  be  prevented. It may  be 
vanaspati or  milk  or  some  other 
edibles. If every hon. Member  goes 
into the history of the adulteration of 
every article, we shall never see the 
end of this debate. All that is sought 
to be done through this measure* is to 
enact a law which will arm the authori
ties with sufficient power to deal with 
adulteration, wherever they come across 
it. In this view, whatever he says, he 
is going to **show presentl3̂* would be 
entirely irrelevant

Shri Dabhi: I would not say any 
more  about it. My only point was 
that people buy vaxiaspati  thinking
that it has the qualities of ghee and 
the value of vanaspati sold in this 
manner is more  than rupees seven 
crores. Thus, people are defrauded of 
a large sum of money.

Clause 2(ix)(e) of this Bill defines 
what is a misbranded article, that is, 
if false claims are made for it upon 
the label or otherwise. Anybody who 
sells a misbranded  article  can  be 
punished.  T\he vanapatiwalas  are
cheating the people by making false 
claims for their article. I want to
illustrate how they do this.

A Bill for the prohibition of vanaspati 
was introduced in this House some
time  back by Pandit Thakur  Das
Bhargava. A similar Bill was \ntto- 
duced by me in the Bombay Legit-
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tShH DftUkl] 
lativ« Aalcmt)̂ In 1950. At tlMit Ume 
these vonô Mti manufacturare  were 
so much alanned that they befan to 
issue se#T»l i>ann̂ets MtoUing to 
the skies the qualraes of varuitpati. I 
have with me several leaflets î ued 
by the  oottotpati tnanufacturers  of 
India. How these people make false 
statonents ana how they make false 

I would show to thls House by 
reading a few extracts from one of 
these  pamphlets. . In  one  of  the 
puniriil̂ ttiey rnler to a statement 
said to have been made by the hon. 
Pood Minister, Shii Jairamdas Daulat- 
ram. on the 8th December 1949.  in 
Paiiiamait:

“As a reult of the experiments 
carried on At Government labora
tories aî research stations, it has 
been  proved  cmdusively  that 
vojuttgati is nutritive and whole
some.

So. this pamidilet says that Govern
ment had declared on the floor .cf this 
House that  vanospati was  nutritive 
and wholesome. I say that this is 
altogether a false statement.

Mr. Speaker Order, onier. What is 
the point which the hon. Member is 
driving at? There is no vanaspati BiU 
before the House now—I do not know 
whether one is cominx at a future date.

If he comes to the subject matter of 
this Bill, I shall allow him to proceed. 
If, on the other hand, he goes on refer
ring to adulteration of this or that 
artKde and the methods adopted  by 
them, or the false propaganda carried 
on by the manufacturers or merchants, 
I cannot permit him to do so. We are 
not out here to establish how vanaspati 
is adulterated, what  are the  proper 
methods to see that adulteration does 
not proceed uid so on. That is not 
the subject before fhe House at pre
sent At that rate we can go Into the 
details of adulteration of every nrticle 
*bf human consumption or 'use. We 
cannot do it on this BilL

Sirl DaMd: May I make a submis>
. sion. Sir? I am not going to point out 
how adulteration is carriad on. Clause 
2(ix)(e) of the BiU gives the definition 
of minnanded articles, which is made 
punishable.

Itfr. Speaker: Clause 2 (ix) defines 
**misbraiided”.

89|vi DitMi: It is stated that if any 
(aUe claims are made tor any artiole 
oC food, then it is an oflenoew I only 
want to show how false claboi  n«

made by the manufacturers of vanspoti. 
They go to tia* extent of quoting what 
was not at all said by Government

Mr. Speaker; Bui then such claims 
are made not only with reference to 
vanaspati, but with reference to many 
other things which we In the market 
So I will not allow any discussion on 
that point It is unnecessarily taking 
up the time of the House. He may 
now speak on the Bill.

Shri Dabhl: 1 only wanted to say 
that the hon. Minister never said what 
he is alleged to have said.

Mr. Speaker: We are not at present
concerned with that If false daims 
are made, it is for the hon. Minister to 
take care of himself and the public. 
What the hon. Member is going into 
refers to execution or administratton of 
this Bill. It is not administratkin with 
which we are concerned at present

[Mr. Deputt-Speaker in the Chair]

Shri Dabhi: Sir, the point which I 
was going to make was that thoû 
certain articles of food like mmaspati
have no claims to nutritive value......

Mr. Dcpaty-Speaker  There is no 
purpose in violating a ruling Qf 
Chair. I am only appealing tp 6m hoo. 
Member to come to the subject Th» 
hon. Speaker told me Just now that he 
is not allowing details to be gone into 
about adulteration.

Shri S. S. More (Sbolapur): Can we 
not cite certain commooitiM for tha 
sake of illustrating our remark?

Mr. .Oepoty-Spealur: But  if  th*
whole speech is about that commodity?

Shri S. S. More: The Information is 
very useful from the point of view of 
purchasers of vanaspati.

Shri Dabhi: What I wanted to prove 
was that the manufacturers and dealers 
in vanaspati make false claitas about 
vanaspati’s nutritive value, though no
body has proved it The utmost that 
has been admitted . is that it is not 
injurious to health, as computed with 
ordinary pil and that too if the tenvMra- 
ture is not beyohd 37*C. So several 
false claims are made and the ignorant 
purchasers are made to feel that ther 
are buying genuine ghee.

I would only give one instance of 
how vanaspati  itsdl  is  being 
adulterated.

Mr. Depnty-Speakm Why  is  the 
hon. M b̂er so fond of ««naspati7 
Let him come to totont-patll
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Shri D»bhl: Sir, this is a new point 
BTid one which has never been brought 
t.» the notice ol the House

Mr. Deputy-Spêker.  Vanaspati is 
not the only food article. I ana sure 
this Bill applies to the adulteration of 
all articles of food. What is the good 
of going  into details  as  to  how 
tyanaspati can be adulterated  or  of 
saying that some people take it for 
ghee? If they want to deceive them
selves by all means let them do so. 
But why should we get Into all those 
details  regarding vanaspati?  Some 
time back there was the Vanaspati Bill 
and they wanted to introduce colour
ing to vanaspati and so on. But this 
is not the Vanasvati BUI, I will not 
allow any more reference to vanaspati 
so far as this Bill is concerned.

Pandit  Thakur Dms  Bhargmva
(Gurgaon): May I  humbly  submit. 
Sir, that your ruling that any more 
reference to vanaspati by any other 
Member will be rather too much?

Mr. Depoty-Speaker: I have said so 
far as this Member is concerned. He 
has said enough about vanaspati.

Shri Dabhi: Sir, I will only say one 
sentence.

Mr. Deputy-Speaker; Nothing more. 
He need not repeat it. He may keep 
that sentence for himself.

Shri Dabhi: I am not going to repeat.
I am merely going to say......

Mr. Deputy-Speaker: I will not allow 
a reference to vanaspati once again. 
There is no meaning in it.

Shri DabbI:  Even  in respect  of
several other articles of food which the 
dealers proclaim as good and healttiy 
it has been found that they are adul
terated. Take nakli ghee for instance. 
Now it Is proved that it is adulterated. 
But thousands of gullible people thoût 
that at least this was pure. Still these 
things, are  being  adulterated.  That 
was what I was arriving at

Though this  Bill will not I  am
afraid, stop  articles of  foĉ ,̂ 5* 
adulterated—because, as I said In the 
beginning of my speech, such Acte m  
in force in several SUtes. but still toe 
same thing is going on—stUl I would 
suggest, pertain amendments as IM' as 
jibis Bill goes. If we want to make 
gttiat least a little more effective than 
:ihe other Acte which  are in force 
todav in the States, my first suggestion 
is with regard to clause 2 (ix) (e).  It
reads “if false  claims are made for it
upon the  label or  otherwise”. This 
clause says that if false  claims are

made regarding any article of food, 
that article of food would be deemed 
to be misbranded, and the punishment 
is provided for those false claims. My 
suggestion is that it should be made 
clear in this sub-clause or some ex|da- 
nation should be added to it to tiie 
effect that ŵien any daim is made In 
respect of any article of food the burden 
of proving that claim must lie on the 
person who makes that claim. Because, 
in these cases of adulteraticm, as 1 
have already said, the dealers in differ
ent articles ctf food make false claims, 
and it is very difflcult to oirove fhat 
they have made false claims. So my 
suggestion is that if they make any 
claim, then the burden of proof must 
lie upon them to show that the daiiQ̂ 
they make are  reaL I would  com
mend this amendment to the Select 
Committee n̂ ch is going to be apptdnt- 
ed, and I hope that in this matter at 
least the Select OMnmittee woidd haw 
no soft comer for those people who 
are in the habit of adulterating these 
articles of food.

I had to say several things about 
this but I have no time.

Mr. Depn̂-Speaker: Many oppor
tunities will occur. The hem. Member 
need not despair so soon. I tiiink the 
hon. Member has nothing more to say. 
Pandit Thakur Das Bhargava.

Shri Dabhi: At last I hope that 
the Select Committee will acĉ  this 
amendment which has been suggastad 
by me and thus save the j>eople from 
being cheated by putting the burden 
of proving that particular claim that 
the article is good, upon the person who 
makes that claim.

PaadH Thakur Das Bhargava: I wel
come this  Bill. I  congratulate  the 
Government for having brought this 
measure although so late in the day. 
But, as I stated in regard to the Bill 
on Forward Contracte, my con̂plaint is 
that the Bill does not go far enough. 
The Bill is such that it will not even 
touch  the fringe of the problem. 
Today what do we see? In ordinary 
foods, for instance in ghee, milk, otto, 
in medicines, in rice, in everything I 
should say, we find that the articles are 
adulterated. Even in regard to medi
cines, instead of quinine we get chalk. 
In regard even to other kinds of medi
cines which are said to be patmted, 
even there, there are spurious medi
cines. If this evil was rampant only 
in the cities, the appointment of a 
few more pubUc analyste in the States, 
or, so far as ttie Centre is conc«med, 
the appointment of a Central Committee 
and a ̂ Central analyst may be enough. 
But here what do we And? It vn ao 
to the villages, eveh in the villages It
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(Pandit Tbakur Dm Bhargava] 
is impoaatbto  to find  unadulterated 
ghee today. It is Imponlble to iM 
even unadulterated milk because In tbe 
vlllatw also adulteration is practtsad. 
Prevrausly nobody sold anv milk. Now 
butter is taken away ana the ehach 
(butterinilk) Is  bainc  sold  in  the 
villages  25 yean ago. one could
not dream of.

Now, my friend was  speaking  of 
vanaspatl and ttie Kon. Deputy-Speaker 
was pleased to tdl him that he need 
not make any reference to oonospati. 
I will not go into the details of vanoa* 
patL At the same time I would submit 
that this Bill does not go far enough. 
With respect to vanatpati, the point in 
this. After all what is  ̂ difBculty? 
The Government themselves, the bon. 
Prime Kinister, the hon. Ifinister of 
Food, the hon. Deputy Minister of Food, 
all gave assurances in this House and 
decided that so far as varuupati Is 
concerned, they will see that it is 
coloured. Tĥ told us that they will 
aA all the eî t laboratories of which 
tliey axe so proud to find out some 
colour. They said they would ask all 
the scientists in India to find out some 
colour. I was given to understand by 
the grratest  scientist of Indb  that 
within a year, he will be able to find 
a colour.

Ab  Hob.
scientist?

1 Who is that

Fnadtt Tkakar Das Bkargava: Dr.
Bhatnagar.

The Government of Bmnbay, wlien it 
passed the Bill, gave an assurance to 
the local Council  that  they would 
colour the stufl. Then again the Gov- 
enmioit of Bombay also made a sug
gestion to the Government of  India 
that it would be coloured in a parti
cular way, the Punjab also passed legis
lation that it should be coloured in a 
particular way. A Ghee Adulteration 
Committee was appointed. I waM also 
a member of that Committee. We made 
recommendations.  We knew that the 
colour was not fbund in spite of the 
assurances of the scientists tliat they 
would be able to find one. They have 
not been able to find one I cannot 
say that the scientists failed and there 
is bankruptcy of scientific knowledge 
so far as sĉtists are concerned in 
this matter but at the same time I 
know that the manufacturing interests 
are very very strong and so far we 
hav̂ not been able to find a colour. I 
do not know when in future we will 
be able to find a colour. What is the 
diOculty? The then  hon.  Minister, 
Bhii Jairamdas Daulatram made •

speedt here and those persons who are 
interested in this oanaspoti published in 
poirters that mtnospati is nutritious. I 
apptoaciied the thm Minister of Food, 
Sari Munshiji. to take action because 
I knew that Shri Jairamdas Daulatram 
never made such  a  statement The 
statement was ascribed as having been 
made in tills House by him thouA it 
was never made in this House, ilien 
many vanospati factories ascribed cer
tain remarla to Mr. Gupta, an hon. 
Minister of UJ*. He came out in the 
I¥ess and said this was all bogus and 
that he had never made such remariu. 
I approached tlie hon. Minister. He 
said he is helpless, he cannot do any
thing.

I am glad that the definition of mis
branding is there and it may be poari- 
ble to bring such persons to book but 
how will those persons be brought to 
book? We know that even in regard 
to small matters, in retiard to an offence 
under section 323 IJ».C and other 
sections every person in this land has 
got a right to go to a court and bring 
the offender to book. In almost all 
matters this is the rule. It is only 
very few offences in regard to which 
a person is not allowed to go to a court 
and bring the offender to book but for 
this particular  offence, this  heinous 
offence—supposing a person gives poison 
—I cannot bring the offender to book. 
It is the local Government, it is the 
State Government which may bring 4he 
offender to book. I would therefore 
submit that so far as this aspect of the 
case is concerned, I would beg of the 
Select  Committee kindly to consider 
whether they can see that this ban on 
private complaint is taken away. When 
a person slaps somebody else he can 
be brought to book and when a man 
gives to another  a wrong  medicine, 
when he gives him something which 
is not what it is claimed to be. I think, 
it is a good case in which a p̂vate 
man should have the right to go* to a 
court and bring the offender to book.

1 was submitting that  our  nation 
Uves in vUlages. Where are those 
public analysts  to  be  found? Our 
experience today is that people in the 
towns also do not want to talce vanos* 
pati and yet there are no arrangements 
by whidi they can find out if there is 
adulteration.  Now  they  say public 
analysts have been apiwlnted.' I would 
submit that there are no laboratoriw 
in the villages. No person can find 
out whethCT there is adulteration or 
not. How will these persons be pro
tected? Government is not meant for 
cities alone. If you want that the



lUS  Food AdulteraUon BiU 26 NOVXMBER 19S2 Food Adulteration Bm  1246

system should work you should app<Hnt 
public analysts at least in each district 
so that the peoplê may be able to 
take advantage of  them. I will go 
further and say that this adulteration 
business is not confined to dtiet only. 
All the evils which are found in the 
cities are  also to be found in  the 
villages.

Again, my submission is we ought not 
to see that a law is just made. After 
aU these Uws have been in existence 
In the Provinces for a very long time 
but with what effect? These laws are 
not enforced. Nobody takes care to 
enforce these laws. Then, again, m 
far as  these  laws  are  concerned, 
wherever they have been used,  they 
have been used for getting money out 
of innocent people,  they have  been 
misused, they have been abused to a 
very large extent. What happens? A 
food inspector in league with certain 
merchants gets hold of a sample from 
a railway station and then in the pre
sence of a bogus person who is said 
to be a representative of ttie manu
facturer, a sample is taken and the 
stuff is allowed to be sold by the con
signee. He sells  everjrthing.  He  is 
thereby saved. Then a case is launch
ed against the manufacturer. I know 
several such  cases in which  these 
inspectors make  money.  They  just 
prosecute some people, manufacturers, 
etc. So far as this Act or any otluo' 
Act is concerned, we should see ttiat 
it is not abused. In regard to this I 
would beg the Select Committee Icindly 
to consider some suggestions which I 
propose to make. In the first place I 
would like that some period should be 
made compulsory by which time the 
analysts should be able to give their 
opinion. Supposing a sample is  sent 
today. Opinion is given after  three 
months. The whole thing should be 
finished within fifteen days.  That is 
my opinion.

Again, I find that a food inspector 
is entitled to take a sample. I find 
It in clause 11. I find that there are 
not  enough  safeguards by virtue of 
which an innocmt person can be pro
tected from the tyrannies which  a 
food inspector is able to exercise imder 
this Bill. For instance, when we take 
samples it is not necessary that  the 
person  from whose possession the 
sample is taken should be there. He 
is not asked to sign  anything. This 
will not inspire confidence. The food 
inspector, in the absence of the person, 
takes a sample of the thing, whose 
possession is ascribed to him, and he 
sends it to the public analyst It is 
not unusual to find that these inspec
tors themselves put  in linseed  and

other oils in the mustard oil sent by 
some manufacturers to various lAaces 
and ttien tliey prosecute than. I would 
rather lilu that the  provisions of 
section 103 of the Criminal Procedure 
Code, as they apî to searches, tak- 
,ing ppssession of stolen articles, etc., 
or taking objectionable  articles  in 
possession may be applied to this caise 
also. When the food inspector is tak* 
ing a sample of any article, it should 
be made obligatory that first of all he 
ought to inform the  person  against 
whom that sample is taken, and who 
is going to be prosecuted, so that he 
or some other authorised agent—not 
an ordinary agent—may be present 
there. Now, the inractice is, he him
self asks some spuiious person to come 
and in his presence  the sample  is 
taken. The manufacturer then comes 
and says, this is not my authoHsed 
man. The House knows the practice 
of the merchants. When  they send 
goods from Kanpur or Allahabad to 
Calcutta, the Railway receipt is practi
cally negotiable, and it is transferred 
by one person to another and then to 
a third man. The money has alreâ 
been taken so that the consignor is 
not the person fully interested when 
toe  consigned  article  reaches  the 
destination. Therefore, it should be 
made obligatory upon any person who 
wants to take a  sample out of the 
manufactured goods to see that  the 
really authorised person or representa- 
HY? in whose possession
ultimately the goods are, is present

Shrl S. S. More: Will you please see 
clause 11?

Paiidtt  Thakur  Das  Bhargava:
Clause 11  says that three samples 
should be taken and one  given  to 
that man. The question, first of all. 
relates to the identity of that person. 
Usually, nowadays it so happens that 
the  food mspector, in  league with 
the merchants of the place, just puts 
up a person who is not the real repre
sentative. The  merchant  does  not 
lose; the goods are sold. They go after 
the manufacturer, because he is sup
posed to have sent the goods. They 
prosecute  the man. He  says,  that 

Is ̂*2* ^ representative. That 
is  the difficulty.  I do not know 
whether the  hon. Member who  has 
interrupted has......

Ito. Deputy-Speaker: It says, «......
deliver one of tee parts to the person 
from whom  the  sample  has  been 
tak̂i .

Paadlt Thakur Das Btaargava:  My
humble submission is this. When the 
sample is taken from, say. a railway 
wagon in Calcutta, you mast ensure 
that the person to whom the sample
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[Pandit Thakur Dat Bbargava]
Is civen it tfa« lî t  p«noB, It  a 
spurious pawn is tbcr* what haigî T 
Svoi il you give a sample, what does 
it matter?

Star! S. S. Mere; Now. Daida is being 
sold aU over the country. How uouM 
an authorised person of  the  manu
facturer be produced at that time?

Pandtt Vhakw Da* Bhugava:  My
hon. friend has taken another example. 
The example that I wanted to give is 
not covered by his example. So far 
as Dalda is ooneemed, the ban. Mem
ber talks to me alMmt DaMa. What 
do the Dalda people do? It is mixed 
witti marine oiL It is  said  to  be 
iviMispati and it is sold to the people. 
Mo ̂indu wiU t^ it if he knew that 
Do you know what Mahatma Gandhi 
said about taonospati?  He said, M is 
neither tNiniispati nor ghee. It is a 
eounterfett

ghri 8. S. Mere: I am afraid, the 
hon. Member has misundmstood me.

Mr. Dvn̂ -̂ eaker. Mr. More has 
been misupderstoodL What he wanted 
to say was. a person seQs Dalda in 
one coiner of India and if you have 
to trace the person who sold it to him, 
it win be impossible to prosecute any
body. The man  is there on the 
9ot will be taken to represent

Sfari S. S. Mofe: That is exactly my 
point

Faadlt Tkaksr Das BhatgaTa:  So
far as manufactured goods are con
cerned. who will be liable therefor? 
They are .made in a factory.  Their 
case  is  quite  diiTerent Take  for 
instance, til oil or mustard oil......

BIr. Depaty-Speaker: What is  the 
harm?  So  long,  food  has  been 
adulterated.  Let the prosecution also 
be adulterated. For some time, it is 
likely to hit hard strangers. But they 
will pay the penalty for all the past 
deeds. What is  the  harm  if  the 
pendulum swings a little to the other 
side? .

Faadit Thakur Das  Bhargava:  I
want the right  person to be prose
cuted.

Mr. Depnty-Speaker: Nobody will be 
prosecuted.

Faadit Thakur Das  Bhargava: To
day hundreds  of people  are  betng 
prosecuted who are not guilty.

Mr. Sepoty-Speaker: In which ease, 
this Bin wouk have been unnecessary. 
Xt thor have been prosecuted regularly, 
this BQl would not have beien neO0s> 
aary at alL Many people escape.

Faadit Thakiir Oa« Bhargava: Who 
is being prosecvted? The man  who 
produces the thing is not prosecuted; 
the man who passed off the thing as 

U not peosecuted; but the man 
who manufactures  the  oil  in  the 
factory at. Kanpur or AUahabad  <s 
prosecuted at Calcutta on  the basis 
that there is argemone in this oiL It 
is not proved that tie is respon;>'ibl̂ 
lor it

Mr. Deputy-Speaker: Let him prove

Faadit  Tkakar  Daa  Bhargava:
Another pers<» is being prosecutî.

Shri S. S. Mete; Supposing he  is 
wrongly prosecuted, he can prove his 
jnnocence.

Faadit Tfcakor Daa Bhargava: I am
afraid my hon. friend has come out 
with another preposterous propositioo, 
when he t^ me titat wlien a person 
is being prosecuted, he ought to prove 
ids innocence. He should tliink twice 
before maldng such a proposition.

Mr.  Depaty-Speaker:  The  manu
facturer in Luckno«% wtiose article iw 
sold somewhere in Calcutta b not sc 
dumb or mute or helpless as not to 
be able to prove his case and pro
duce evidence.

Faadit Thaknr Das Bhargava: I was
submitting that a sample is taken when 
the man is not there and he is not 
rîtly represented.

Mr. Deputy-Speaker: How could he 
be?

Fandit Thaknr Das Utarcava: Why
not? This Is the rule that we must 
have. Thi» clause also  requires that 
the third part of the sample must be 
given to him.  What is the rule in 
regard to stolen property? The man 
must be there. Two respectable per
sons must be there. After all, what is 
the food inspector? He is like a sub
inspector of police. They do the same 
nefarious thing. It so Itappens that in 
Calcutta a sample is  taken  in  the 
absence of the man. The manufacturer 
is either in Kanpur or Allahabad. He 
is quite helpless,  because when  the 
sample is taken, he puts something and 
himŝ adulterates the stuff and then 
dnnands Rs. 300, or 20.000 for a bribe. 
I am aware of sudi cases......

Mr. Depâ-Speaker: Is  the  sub
inspector so greedy as to ask for 
20,000? I can understand 200 rupees.

Faadit Tkakar Oaa Bhargava: It so
happens. Pertiaps bur experiences are 
different I know food Inmectors and
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Judges who diarge thousands in bribe. 
I know police people who charge milch 
more  than  two  hundred  or  two 
thousand.

I was submitting anyhow—we are 
not concerned with what they charge 
—that we should main tliis Bill tooi> 
proof in the sense that innocent per
sons should not be txoubled. When I 
speak about this, I sliail come to tlie 
other clause also—it is a point <m 
which I have been q>eaking ia ttiis 
Hotise—that is oilences by companies. 
The same old thing is repeated In this 
Bill also. It is not fair. My opinion 
is this habit of adulterated prosecu
tion, as you have been pleased to say 
— thank you for the  phrase—is 
extremely bad. If you want to stop 
something, go in for the right man and 
punish him. You want  to  proceed 
against the real  offends;  but  you 
make every man, be he a director or 
anyi)ody else, who has nothing to do 
with that part of the business, liable. 
I think you will be erring in allow
ing such prosecutions and you will be 
allowing  something  which  is  like 
adulterated food itself.

Mr. Depô-Speaker:  How  is  it
possible to And out who is the man? 
There are so many people.

Pandit Thaknr Das BiimrgaTa: I am
reminded of a stoiy; you also know the 
story. The saying is:

5% I

Because my neck is fat enough, I 
should be hanged; I would suit the 
gallows. Is  that  possible? If  you 
cannot find the real offender, do not 
prosecute anybody. You cannot prose- 
pute innocent people for the purpose of 
finding out who the guilty man is.

Shri VdAyudhan (Quibn cum Mave- 
likkara—̂ Reserved—Sch, Castes):  He
may be an accomplice.

Pandit Thakur Das Bhargava: You
can make him a scape-goat also. How 
can you prosecute an innocent person 
and find a third person guilty? Have 
you heard anything like that? In this 
Bill and other connate Acts, when you 
want  to prosecute  company people 
they are allowed to themselves pro
secute scape-goats or other people. I 
do not  hold aqy brief for  company 
people. I want these big people to be 
bought to boĉ:  but not in this
manner, when the thing cannot be 
proved against them. I was submit
ting that so far as this is concerned, I 
would rather like that some safeguards 
wm found out by the Select Com
mittee in taking samples etc*

4 FM.

Then, again, we find that in clause 
12 the words used are:

''A purchaser of any article of
food other than a food inspector
shall be entitled etc..........

I would like that this right should 
be given to the members of the public 
whether they are purchasers or not 
because after all« a  man pays  for 
getting the  analysis made. So, any 
person  should be allowed  to  have 
this right, noi the purchaser alone.

Dr. M. M. Das (Burdwan—Reserved 
—Sch. Castes): Unless he purchases, 
how will he get the thing?

Pandit Thalmr Das Bhargava: Pur- 
chaife is not the only method by which 
a peẑ n gets into possession of articles. 
There are  many other  modes. The 
only point is whether the article  is 
adulterated or not, not how one gets 
it. Suppose I am given food for the 
purpose of  being  poisoned, without 
my purchasing it, am I not entitled to 
get it analysed? So, I would like the 
Select Cbmmittee  to  consider  this 
point of giving this right to every 
person.

My hon. friend was speaking about 
vanaspati. I have got every sympathy 
with him because he was not allowed 
to have his full say. There are cer
tain  articles, vanaspati  for instance, 
which are often  being  adultêtedL 
Instead of using vanaspati for adultera
tion of ghee, people are using motor 
oil, white oil etc.,  for  adulterating 
vanaspati,  Whfit is going to be done 
to them, I want to know.

Mr. Deputy-Speaker: Is such  kind 
of adulteration exempted under  this 
Bill? This applies to it.

Pandit Thakor Das Bhargava: Sup
posing this Bill is not passed,  have 
we not got provisions even today for 
prosecuting  people? The  point is: 
have they got the facility? Supposing 
in a village, this motor oil is being used 
for adulterating vanaspati, what can 
the villager do?  Where can he go? 
How can he find out? For the mean
est persons 3rou must provide these 
facilities if you are really serious, in 
considering  that  this  adulteration 
should  not affect  him. Of  course, 
adulteration is now far too rampant 
to be tackled. I think it is only in a 
very small degree  that we will  be 
able to tadde the evil with this BilL 
The real evil can be tackled only by 
the Government having a loopaganda 
to raise the moral standards of peopte, 
that they should not mix these thingii. 
When we go on like this, when we 
allow forward  contracts and  allow
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every person to Ramble and allow our
national character to deteriorate, I do
not know what is the use of brimcins
this Bill. Unless people realise that
they should not mix these things and
adulterate, the  trouble will  not  be
solved.

It has just been said by some friend
of mine that here the dietary value
of food is very much  less  than  in
other  countries. In other countries,
2.000 calories is the usual value of food,
whereas in India some people are get
ting 1,000  or 1,200  calories. When
even things like chhachh and milk are
adulterated, we do not know what we
are coming to, I may submit for the
consideration of the Government that 
in  regard to certain matters,  they
ought to take more stringent  action
and see that the standards of food are
not allowed to deteriorate  My friend
was speaking of ghee, milk etc. These
are  ordinary  things  which  are
adulterated, and my friends are per
fectly right in pointing this out. What
do we care if some patent medicine like
streptomycin is adulterated?  Not that
it is not harmful, but at the same time
it is used by a microscopic number of
people. So far as milk and ghee are
concerned, they are very important.
In 1935  ghee was produced  in  the
country  to  the  tune of  240  lakh
maunds; in  1940, it came down  to
140 lakh maunds, and in 1945, it came
down further to 111 lakh maunds.

Mr. Deputy-Speaker: The deficit is
made up by adulteration.

Pandit Thakor Das Bhargava: Quite
right.  Sir. What do those who  are
charged with our destiny say about
this? So far as  the poor men in
Madras, in Bengal and in Bihar are
concerned, if they go on using vanas- 
pati, they are bound to deteriorate in
health.  Government  is  losing  a 
revenue of Rs. 450 lakhs,  and  they
would not touch vanaspati with a pair
of tongs. Government  app>ointed  a 
committee,  and the committee  sub
mitted  a  unanimouf  report  that
carrotine concentrate should be allow
ed to be mixed with vanaspati, and
Government brushed aside that report
without saying a word about it. Every
municipality, eveiy oantonment  and
every local authority should have an 
obligation placed upon It that it shall
not allow vanaspati to be sold unless
the Baudoin test is applied.

Mr. Depnty-Speaker: Why  not  the
hon. Member serve on the Select WJti- 
mittee? There is the Ust here. With
his number of suggestions and
ence, he will be useful on the SMect
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Committee, and Government may be
willing to include his name.

Pandit Thakur Das Bhargaya: No,
Sir, I am not placed in  this  Com
mittee.

Shri Velayudhan: It is rather un
fortunate.

Pandit Thakur Das Bhargava; It is
fortunate  for me,  and fortunate for
those who have  prepared  this  list.
Mr. Guha’s  name is  nowhere  put
down. I do not mind whether I am
in the Committee or not.  I am here
before you and I have got the right
to say what I have to say. I do not
care to sit on any committee.

I am glad that the Government has
come forward with this Bill, but at
the same time it should be enforced
in such a manner that innocent people
are not clapped in. The difficulty is
that when an evil is very great, people
do not distinguish between the right
man and the wrong man, and inno
cent people are troubled for nothing.
I would therefore like that all these
safeguards and provisions which  are
usually found in the penal laws should
be introduced in this Bill. It should
be seen  that the  sample  is  taken
rightly and the identity of the person
who signs the report is established, 
and we should be able to see that the
actual  guilty persons are  there. If
ordinary things are adulterated, per
haps the harm is not very great, but
there  are certain  things which are
poisonous. If these adulterated things
are taken, the consequences, I should
say, will be very great. In regard to
that punishment does not seem to be
commensurate with  the TiITencc.  I 
therefore think that if a person’s life
is endangered or other serious conse
quences follow as a result of taking
adulterated foodstuffs, the punishment
meted out to the offender should be
commensurate with the enormity of
the offence.

INDUSTRIAL FINANCE CORPORA
TION (AMENDMENT) BILL

Mr. Deputy-Speaker: I  understand
from the hon. Minister that with refer
ence to the Industrial Finance Cor
poration,  about 200 copies  of  the
report are now made available.  Fifty
copies will be placed in the Library,
and 150 copies will be available  in
the Notice Office. Any hon. Member
who wants to look into it and have a
copy will be furnished with a copy.

Shri S. S. More (Sholapur): Report
No. 4?
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Mr. Depaty-Speaker: Yet.

Pandtt  nnkar Dm  nuurgavft:
<Our(aon): We are very thankful to
you. Sir, lor the supply.

Mr.  Depaty-Speaker: In  addition
the hon. Minister has prepared a note
giving details of the louis that have
been given to various persons during
the last year.

The Depaty Mlatoter ot Flaaaee
(Shrl M. C. Shah): The various cate
gories of industries.

ShrlmatlRenaChakravartty(Basir- 
hat): That is not what we wanted.

Mr. Depaty-Speaker: True, but that
is what he is giving at this stage. Let
us see what more is available.

PanditThakur DasBkargava: May
I submit one point? Yesterday speaker
after speaker, especially  Mr. Guha,
brought out this point, tnat these loans
were being given to such persons who
are relatives and so on, which were
not justifiable. This is scandalous to
say the least. When Monber  after
Member says this, we want either the
Government should make an enquiry
•or they should give a list of those per
sons to whom these loans were given,
so that the House may be able to see
whether  these influences have  been
used for ulterior purposes or not I
~would request you to ask the SQnistry
to give us a list of the persons to whom
loans have been advanced.

Shri M. C. Sbah: The list of the
person, that is the loanees, cannot be
•given, for, if you will look at section
31 of the Industrial Finance Corpora
tion Act,  you  will  find  that  the
Bankers Books Evidence Act has been
applied, and as a convention on the
part of the banking institutions,  no
mention of the borrower can be made
to anybody outside. We have already
given in the statement that will be
•circulated, the names of the industries,
and for instance in the case of the
iextile industry, we have  motioned
the number of applications received,
the number sanctioned, how the distri
bution of the sum was made etc.  I
have already given over 500 copies to
the Notice Office, and all the informa
tion may be had from that statement

Mr. Depaty-Speaker: If  the  hon.
Minister wants to look iiito these tacts, 
•does the Bankers Books Evidence Act
stand in the way of his looking at
them? Suppose, the Minister in chaive
«f this wants to be  satisfied as  to
whether, there has been any jnroper
distribution, whether there has been 
«ny nepotism, or other irregularities

etc., is he prohibited from looUi« into
theae thizigs, by the Bankers Books
Evidence Act?

Shri BL C. Sbah: Government can
lode inio them.

Mr. Depoty-Speaker: Then, if  the
House wants to look into them, how
can it be prevented from looking into
them?

Shri M. C. Shah: It wUl be absolute
ly wrong in this way. Suppose- for
instance, a certain industrial concern
has borrowed Rs. 50 lakhs as a matter
of fact, under the Industrial Finance
Corporation Act, whenever there is a.
financial  accommodation, the proper
ties of that concern have to be hypo
thecated, or securities should be taken
from that concern. If this information
goes out, then there will be a rush on
that concern, and the safety of that
concern  will  be  immediately  jeo
pardized. In banking institutions, the
names of the  borrowers  are never
given. And that has been the conven
tion throughout After all, what is the
Industrial Finance Corporation? It is
reaUy speaking, in a sense a Bank,
which gives loans to certain persons.
Then it is a statutory coriwration, for
which a board of directors has been
appointed,  which  has  been  given
powers to grant loans. But Govern
ment has got the controlling power and
the power to give directives.  Gov
ernment has also got the power to just
inquire into the matter, but it cannot
disclose these facts to the House, be- 
ca  ̂it will be made public  to the
whole country. As a matter of fact,
no borrower will come forward, If his
Mme is disclosed to the public. That
has been the convention all over the
world and not only here. Even the
mtire management of the Corporation

been given to the board of direc- 
tore. A certain procedure has  been
laid down, and there is also a provi-
Mon in the Act to the effect that certain
dirê ves can be given by the Govem- 
moit to the board of directors, which
manges this Corporation. Under this
prpv̂on, we can just inquire or look
into toese matters, but tt>ese things can
not be given to the House.

ShriFeroieGandhi(Pratapgarh Distt.
—̂ West cum Rae Bareli Distt—̂ East):
These loans are acknowledged in the
balance-sheets of the concerns to which 
these loans are given. Now, a balance- 
sheet is a public document which is
available to anybody—leave alone a
M«nber of Parliament I cannot there
fore understand how the hon. Minister
says that there is something very
secret about this, and so it cannot be
dis(d08ed.
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Pmndtt  Thmknr  Das  Bhargava:
Moreover in the Act itself, it is laid
down that when a loan is taken and
the properties are subjected to the
conditions laid down in the Act so that
the Government can take them over,
the first charge being that of the Gov
ernment; so everybody  knows  that
whenever loan is advanced the  pro
perty is  under  mortgage  and  the
management can take it over. So, what
is the difficulty in disclosing the names?

Dr. 8. P. Mookerjee (Calcutta South
East): May I draw the attention of the
hon. Minister to the practice that is
obtaining in the United Kingdom? I
have got here one of the latest hooks
dealing with this matter, from which
I shall make some references later. In
this book, the names of some of the
well-known  British companies  have
been mentioned, which have received
loans from the Corporation.

With regard to the general oWectlon
even, let us take tor instance the case
of the SCOB. When it was given a
loan of about Rs. 2J crores, the mâ r
came up before Parliament, and it w.̂
disciissed also. So, even if you look
at it from the merits of the c .̂ how
will  these companies be  adversely
affected? On the other hand, I 
suggest that their reputaUon wiU be
even more ftnnly established, 
been hinted in this book itself. These
wUl be companies that have received
the patronage, recognition and support
from a Corporation behind whom the
Government is standing, so that it will
be possible for these companies to raise
money from the market, because people
will know that these are concerns
which  are well-managed  and have
received the support and recognition of
the Government itself. On the other
hand, if the names are not disclosed,
there will be unnecessary suspicions.
It may be that many of the allegations
that have been made on the floor of 
this House yesterday are not well- 
founded at all. In fact, if I may say
so, I have seen the list of the names
of many of the firms. If these were
properly disclosed and explained on the
floor of the House, I am sure any
spokesman on behalf of the Govern
ment can present a case generally in
support of what the Corporation has
done. But the hesitation on the part of
the  Government  in  disclosing  the
names, unnecessarily creates an atmos
phere of suspicion. I, therefore, appeal
to the Government that, since there is
no legal bar, there should be no hesita
tion in  taking Parliament into  con
fidence in this matter, for then alone it
can know whether things have been
properly done, and hon. Memben may

oiTer constructive suggestions as to the
proper administration of this organisa
tion in the future. I hope Government
wiU think over it and tell us tomorrow.

Shri Ferose Gandhi; On a point of
information. Are these loans granted
only to public limited companies?

Dr. S. P. Mookerjee: Yes.

Shri Feroie Gandhi: Then there can
be no difficulty in disclosing the names
of the concerns. If they are public
limited companies, the objection that
has been raised does not hold.

Shri K. K. Desai (Halar): When this 
question was being  discussed  here,
during interpellations, questions were
asked of the hon.  Finance Minister
whether he will be prepared to give the
names. The  Finance  Minister  then
replied twice or thrice that it was not
the convention of the Banks to give
the names of the loanees. But as Dr.
Mookerjee has just now stated, these
loans are after ̂1 being given to public
limited concerns, which  do  mention
the fact in their balance-sheets which
are generally available to the public.
Personally, therefore, I do not see any
objection in giving the names. If these
are disclosed, then the unnecessary
suspicion that has been roused about
these loanees  may be  immediately
removed, and there will be absolutely
no atmosphere of suspicion. If Parlia
ment can know the concerns to which
the loans have been given, the extent
of the loan, the  terms  under which
they  have t>een given, whether  the
terms have been exactly the same for
all the loanees etc., I think much of
the discussion will become limited.

The Minister of Revenue and  Ex
penditure (Shri Tyagi): I promise that
I will consider the proposal just made
in the House. Government will be in
a position to reply tomorrow. I shall
consider the request made here.

Shrimati Sucheta  Kripalani (New
Delhi): There is some confusion and
difference of opinion on  this  point.
May I make a suggestion? Further
information be given in the statement
tomorrow,  and there will  be some
difference of opinion. So this debate
be postponed to Monday, instead of to
tomorrow, so that there will be enough
time for the  hon.  Members  to  go
through the reports.

Mr. Deputy-Speaker: I would  like 
the hon. Minister to say what Gov- 
emmoit thinks about this suggestion.
If those copies are made available to
us only todaŷI am talking of the
report—then hon. Members may take
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some time'over it, and so I am in
clined to say that  this  matter will
stand aver till day after  tomorrow.
But day alter  tomorrow is a  non- 
ofRcial day. and there is enough other
Government work for tomorrow. So
this may be taken up on Monday.

An Hob. Member: Monday is a holi
day.

Mr. Depatjr-SpnkMr: In that case,
this matter will come up for consi<ter»>
tion again on Tuesday, instead of to
morrow.

FOOD ADULTERATION BILL—coiUd.

Mr. Deputy-Speaker: As regards the
Food Adulteration Bill, I think w«
have had sufficient discussion, and  I
think the Bill may be referred to the
Select Committee without any fur
ther  speeches.  I  understand  that
all that hon. Members are suggesting
on this Bill (Jntermptioiu).

Order, order. Hon. Members ought
not to show their backs to the Chair.
Hon. Members will be attentive  to
what is proceeding in the House. There
are some inevitable rules of decorum
In the Houses they will have to be
followed. One is not to show their
badcs to the Chair except when they
recede. That i« by the way.

What I would sugmt is this.  The
principle of the  seems to be
accepted.  Hon.  Members  are only
anxious to make it a little more rigoî
ous and more effective.

Shri N. SreekantsB Nair  (Quilon
cum Maveliickara): Only the Congress
Benches have spoken.

Mr, Depaty-Speaker: Other Members
also.

Sbrlmati Suoketa Kripafauii (New
Delhi): No, no.

Mr. Oepoty-Speaker: I will call lady
Members flwt.

Knnuuri Annie  Maacatene:  I had
sent in an amendment to this Bill to
send the Bill to elicit public opinion.
The hon. Minister while mov̂  the
motion said: “I am sure thkt thoe
will not be a single Member in this
House  who will  disagree with this
Bill.” She is quite correct. I do not
think there will be a single person In
this House who will say ‘no* to the
Food Adulteration Bill. But I had
sent In the amendment because  I
thought that the scope of . the Bill, was
very limited. This BOl has comi to

ttiis House, or rather we Indians have
taken up ttiis Bill rather too late in
the day. If you lo6k into the history
of such Bills, you will find that the
rest of the world has taken up this
question even from the 13th century.
The difference tetween their Bills and
ours is this, that this Bill refers only
to food in a particular fastiion while
the rest of the world took this Bill to
include drû as welL A Food and
Drugs Bill is really a comprehensive
Bill which will include all the adultera
ted articles' consumed by man. My
hon.  friend.  £3iri  Bhaigava, wbUa
speaking  said: ‘Not only food  but
medicine is also in it’. That is why
I had sent in an amendment to include
drugs in this Bill-Hiot to ofqpose this
BilL

Ever since  this  Government had
taken to control of food, o^K to
scarcity of food and dnnks m  ^
SUte, there was ample ^pe for toe
adulteration of  food,  that  is.  the
admixture of'false adulterated counter
feit articles of food hîily injurious
to public health against aU the ethi«
of  business  and  degeneratmg  to
national  character.  That  we  lag
behind in this Bill is clear when w
liave a cursory glance at similar Bills
all over the world. Records of Gov
ernment taking noUce of this adultera
tion of food can be seen as early M
the history of Home and Greece which
prevented the  adulteration  of wiM.
When wine-making, slaughtering and
bread-making became a regular busi
ness, it was natural for Government
to regulate it, and in England you see
the regulation  beginning from 1316,
from spice regulation, and ending in
1928 in the statutory offence of adult
eration of food and drinks. Selling
unwholesome food was a common law
offence in England in the beginning;
later on it became a statutory offence,
in 1028. In France, adulteration  of
food was forbidden, as early as 1292
and it ended in 1802 when there was
jurisdiction over food and drugs. In
Germany, it started as early as the 13th
century and in 1607  Frederic II  of
Russia appointed ditig inspectors. In
America it started as early as  1874 
when the first general food law was
passed at Illinois and it ended in 1938 
with the Regulation of Food and Drugs

So we see, that between 1874 and
1921  Sweden,  Austria,  Switzerland,
Denmark, Italy,  Japan  and  Russia
passed laws on food and drugs. It is
easy to see that this legislation is not
to be confined to food alone. The defi
nition of food does not confine itself
to the food that we take in for nourish
ment but the food that we take in ta
maintain our health and cure our dis
eases too. That is why, the two came*
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to be legUUeted M one Act, the Act 
•on Food and Orugs.

Kajkaaurl Awtt Kaw: May 1 jmt
joiy something. Sir, to clear  a  mis
apprehension  periiaps  in  the hon.
Member’s mind. A Central Dnics Act
is alreâr on the Statute Bock and I
propose to brine in certain amend
ments to that in due course. So tiwt
there is no point in asking for a FMd
and Drugs Act The Drugs Act already
•exists."

Kunari Aaaie lHaacareae: My sug-
.gestion is that a comprehensive law on
both the subjects will be more appli-
•cable to present-day conditions  be
cause it is very dilBcult to define food
and drugs. Of course, it is left to the
bon. Minister and tlie Government to
•consider my suggestion.

Mr. Depnty-Speaker: Even if  they
mre separate, if it is food it will not be
'  uid if it is not drug, it will be-drug
food.

Kuuri Aaaie Maacareae: I said I
leave it to the Govwnment. In India
4idulteration of food has been  going
^ at a dangerous speed. In 1946 I
remember when I was in this City it- 
sdf, there were many cases of death
resulting fran chalk  powder  being
added on to atto. I suppose it was
the British Government that was run
ning the administration. But I wish
to  point  out  that  that  very
gentleman who was in charge of Food
during th.-)se days is m the very good
■boolEs of the Government today.

ISmUarly, the other day I remember
to have given a bottle containing the
so-called essence to the hon. Minister.
I wonder what she has done with it—
whether she has used it or not. Anyway
that fact unhappily is still hanging in
doubt and so much propaganda is done
about that matter. I  remember to
have brought a letter—unfortunately,
it is not with me now—̂from a com-
^My,̂ he Travancore Sugar Company

•s
Mr.  Depoty-Speaker: Under  this

Bill, it will not be open to the hon.
Member to bring bottles  here. She 
has to send them to the Analyst.

Kimari Aaale Maacareae: I shall
not fall shbrt of your expectations.

I hope the fion. Minister will have
patience fior some time more. While
a convlaint was made to the Chief
Minister  of  the  Travanoote-Cochin
Stat0 that a c(Mnpany. that was pro-
-ducjiag the same thing  from  Qimon
and that it was highly injurious to
Jiealth has t̂een complained against by

the Madras Government, he pointed
out that the company is being givan
duty-free liquor  by the Oovenunent
itaaif. I am prepared to produce the
letter before the hoo. Minister tomorrow.
The man who runs the company is
high up in Government there also.

I should like to draw your attention
to another fact People in houses of
glass should n6ver throw stones. In
Trivandrum, just b̂ ore I came here,
we were given a mixed variety of rice,
white  quality mixed  a yellow
quality. The  yellow  quality  urtien 
boiled gives out the smell of lavatory
and this mix̂ rice is distributed to
us in Trivandrum. For tlie information
of the hon. Minister, I have brought a
specimen of her own sin.

BIr. Depaty-Speaker: The hon. Mem
ber need not be unnecessarily induced
by other hon. MembAs.

Komari Aanie  Maacareae: 1  have
confidence in myself.

Mr. Depnty-Speaker: Let her have
all the rice and send it to the Analyst
under the BilL

Komari Aniile Maacareae; I  want
to point.out that if this Bill is to be
passed with retrospective effect, the
mover of the Bfil and his  colleagues
will fall under  the mischief of  the
law. Perhaps, the Constitution will
prevent it I tell you, all are equal in
the eye of the law. If we are to have
democracy and if we are to have
equality, which we proclaim from the
top of our houŝ, I think the law must
be rigorously enfwvad. It is useless
legislating..............

Mr. Depaty-Speaker: Hon. Members
are waiting to know what concrete sug
gestions the hon. Member has got If
per chance her local Government is not
in a position to enforce it does the hon.
Member want to clothe the Central
Government with the powers to prose
cute these persons?

Kimiarl Annie Maacareae: There is
a ̂ UM at the end of the Bî that when
this Bill is passed all other laws become
tovalid. Therefore, it is for the Central
Government to app̂ it to themsdves
first and then to apply it to others.

Legislation is not complete unl̂ess the
executive carries it out I was )\ist 
listening to the details about vanatpaU
trvm the Ups of my hon. Triend close- 
by and I was surprised how, in' the face
 ̂law, in the face of the Committee
fieports, in the face of public opinion
and in the face of injury lb the nation,
that article is yet allowed to be sold and
d̂tributed in this country.
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I hope that this Government will take 
note of another tact whî I wish to 
brine before them. There is a clause in 
thê  ̂with reqiMct to inspectors and 
analysts. I am happgr that as far as 
that portion is concerned, the law is 
comprehensive except in one point 
The American  law on  the subject, 
section 90 of the Food and Drug Act, 
demands (Eat any inspector who is cor
rupt or receives any bribe should be 
punished.

“Any person. Arm or corporation 
or any agent or employee of any 
person, firm or corporation, who 
shall give, pay or offer directly or 
indirectly, to any person authorised 
by Govmmient to accept, any 
owney or other things of value 
with  intent  to  influence  such 
authority in the discharge of his 
duty shall be deemed to be guilty 
of  felony and  upon  conviction 
thereof shall be punished by sum- 
maty dismissal and a fine of not 
less than five thousand dollars or 
with one year’s imprisonment”

This section not only prevents that 
crime but allows the law to be enforced 
rigorously by inspectors. I wish the 
hon. Minister will  take note of this 
section of the American law and will 
include it in this Bill. It is necessary 
that deterrent punishment should be 
given for offences of this kind. In 
Travancore-Cochin State, we have the 
law preventing the adulteration of nuiir̂ 
but yet, what do we find? The offence 
is repeated.  The fundamental  prin
ciple of punishment is that it should 
be deterrent. I wish to suggest that 
the punishment given in this Bill is 
not sufRciently r̂orous. ̂ le adultera
tion of food and drugs means so much 
injury to humanity that it should be 
regarded  as  felony or  even  man
slaughter. In  England, if  any body 
dies of imwholesome food, it is punish-

snould be sdopû in our country too.

I  presenting this specimen of 
adultmt̂ food of this Government to 
the hon. Minister to be shown to her 
colleague. Some time back, I produced 
some broken rice which was distributed 
to me at how by way of ration, and 
the hon. M t̂er said, he made a soup 
of it and drank and came back to life 
strong enough to come to this Parlia
ment and ̂ e the failures of his Gov
ernment with ready wit and humour. I 
hope the same will not happen. I want 
the hon Minister to boU ttite ri«  ̂ 
enioy tlwt  noxious  smell which  is 
bdng enjoyed by all of us at home.

Mr. Deputy-Speaker: Order,  order. 
This is not a playground. The hoo.

Member will kindly resume her seat 
It is not a playsquare that this can be 
exhibited here. Once a  bottle  was 
brought here, and there is no meanine 
in exhibiting all these tilings here. It 
Is most irrelevant No doubt, it is 
exactly to prevent all these things that 
the Government is bringing this BUL 
How is the hon. Member' contributing 
towards the debate in coming and say
ing that the hon. Minister may eat the 
rice and not come to the House at allt

Knmari Aonie Masearaw: Who  is 
responsible?

Mr. Depâ-Speaker: Whoever is res
ponsible, let him be prosecuted and 
punished, but all that the hon. Member- , 
is saying is not relevant and on top 
of it another  hon. Member  taking 
charge of the  exhibit  seduces  the 
decorum in the House. I think a little 
more respect ought to be shown to the 
House.

Kimari  Annie  Mascarene:  This
Bill has been brought forward to end 
adulteration and I am  pointing out 
cases of adulteration.

Mr.  Depnty-Speaker:  Who  ever
denies that there  is adulteration of 
food? Everybody agrees that there is 
adulteration of food.  But on  that 
score,  all  the  adulterated artid.es 
ought not to be brought here and ex
hibited.

Knmari Annie Mascarene: But this 
is distributed by Government

Mr. Depnty-Speaker Whosoever may 
have distributed it, should we bring 
vanospati,  medicine  botties and all 
kinds of things here?

Shri V. P. Nayar (Chirayinkil): There 
is no provîon here for punishing the 
Government. There is only provision 
to punish companies and todividuals.

Mr. Deputy-Speaker: if that is so, 
then let the hon. Member make that 
point if he gets an opportunity.

I think the hon. Member  Kumart 
Mascarene has concluded her speech.

Kumari Annie Mascarene: No, Sir.

May I point out that there is no 
intention to defame anybody or flbtt 
fault with anybody, but once a person 
gets on to the Treasury Benches lie or 
she does not become an.ything other 
than a human being and he or she is 
as much subject to the common law of 
the land as anybody else. This is my 
intention in exhibiting these arti<des> 
Merely saying these things do not Im
press the House as much as supporting 
them with these articles. Adulteration 
has been going on for a long time and
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it will go on for a long time to come, 
but the fact ttiat this is dwoe by Qov- 
«mm«it does not frightea me and I am 
not going to liide tbc tacts. 1 am Miit 
here by lakhs and lakhs of p«0|4« to 
«ay that they are sufloring by' eating 
lice like tUs.

Am Ham.Am Ham. Measber: On a point of 
inforraattoo. Bas the boo. Member any 
«vidcnce to prove that it is adulterated 
lay GovmmmtT

Kumari Auiie Mascareae: 1  think 
the fault of the agent is the fault of 
the employer and thereto tiwre Is a 
vicarious liability.

Shri G. P. Staha:  (Palamau c«m
Hazaribagh cum Ranchi); Was it im
ported from China?

Mr. Depaty-Spcaker: Whoever  in
duces in adulteiailon shall be punished 
and the arm of the law must be long 
•cnoû  to reach  all  offenders. All 
these are instances she is pointing ««t. 
Let her proceed.

Kaaiari Aaale Mascaxcae: I am glad 
Sir. you have given me the credit for 
spetAdng about the law being applicable 
to all.  iitespecttve  of  personalities. 
"With these words, I support the Bill, 
■expecting the hon. Minister to make 
necessary changes to widen its scope.

Mr. Depn̂-Speaker: As  early  as 
1934, the President of the Legislative 
Assembly had ruled as follows:

"The  Chair  would  lilce  to 
announce that it strongly deprecates 
the practice of producing exhibits 
on the floor of the House. The 
Chair does not propose to dlow 
this practice in future. The Chair 
did not want to prevent the hon. 
Member from doing so before giv
ing due notice.”

In this case, I was also taken by sur
prise. This practice ought not to be 
Indulged in Ih future, whichever the 
■quarter may be.

Aa Boa. Meaiber; I  suggest  the 
Chair confiscates the property.

Mr. Oepnty-Speaker: Order,  order.

ShriiwM Beaa Chakravartty (Baslv- 
liat>: As far as the ttarinciplcs of Ibis 
Bill go. naittirally everybody supfiorts 
them, especially at a time when evary 
-dfty  during  question  hour we 
imormed mt the incidence of T.B. 
Is gpinii up, that Infant  and  ehlid 
mortality is Increasing, and even In 
places like  the UP. there  are 
tiiflUon cases of blindness due to mal

nutrition. At the  same time,  there 
are certain things which ought to be 
takm ijjito consideratica) and I think it 
would have been good U  the  hon. 
Minister had  prefaced Ker opening 
speech by some  remuxlu as  to why 
similar  legislation  promulgated  in 
various States have not achieved the 
results expected from them at the time 
when they were promulgated. As far 
as our experience goes, there are two 
tendencies even in the States where 
such laws exist. One Is that the inno
cents are made to suffer, and the other 
is that the very big  and  powerful 
people get off. without any punishment. 
ftt)m that point of view. I agree with 
Pandit Bhargava that certain  provi
sions should have been made tn the 
Bill to tighten up  things so  as  to 
avoid these two tendencies.

Now to go into the further details— 
while we support the principles of the 
Hn, we thiî ft is a pious wish that 
is expressed here. Thm are several 
other factors which are not envisaged 
here that have to be taken into con
sideration. First  and foremost,  we 
have to consider the existing economic 
condition 4>f the people. We find that 
a big proportion of the people who fall 
under this measure in Bengal are ê 
small vendors who sell their wares, 
bhajis or tea round abcut the mills 
and the office  quarters or the fpult 
sellns in the irtreets of Calcutta, parti
cularly in Clive Street,  one of  the 
biggest centres of offices. These  arc 
tlie people that fall under this measure 
most of aU. Then there  is a  big 
section of people that gains ite liveli
hood. by mddng parotos and rotis in 
conditions whî arc most xmhygienic. 
What are we going to do about this?

Mr. Deoaty-Speaker: But what are 
they adulterating?

Shrimati Kean Chakravartty: There 
aze certain clauses in the Bill which 
deal  with contamination,  insanitary 
ctmdltions and also unhygienic condi
tions and thus these people also fall 
under the purview of this Biu; Thdr 
educational status is also low.  They 
do not know what is  hygienic  and 
what is unhygienic.

Then there is  the  other question 
that if we want to glye the best food 
to people, we should make that food 
availaUe to them at a reasonable mice. 
We talk of vawspati  and ghee, but 
everybody knows that ifhee is better 
than vanatptM but the majority of the 
people are unable to buy ghee and fheV 
take vanoipatl. Tlien again, thiŝadUl- 
teration occurs ê  ̂in State under
takings.... Hetf is a dause laying down 
«t>ecial provinons for imposing rigor
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ous control over the production, distri
bution and sal* of milk and milk pro
ducts. With reference to these, we
know thsit  are a dead letter in
most States. Even in a case like ttie
State  enterprise in Calcutta,  people
are sâ ng that the article supplied is
unwhMesome. The question therefore
really is whether we are able to exer
cise this control effectively.

If we are going to protect these
small people, then the industrial con
cerns will have to open canteens whore
they must guaranty that proper and
good food is supplied to the workers.
Therefore, while the principles of the
Bill are good, we have yet to see how
far the provisioiis wtfOld be practicable.

The second point to which I would
like to draw the attention of Govern
ment is this. We want to be quite
sure that the small vendor or the small
person is not unnecessarily penalî.
On the streets of Calcutta, we have
seen  the police suddenly sweeping
down on the small sbeet vendors, tak
ing away all their wares and completely
confiscating them. We do not know
what happens next, whether it is paid
for, or not Here clause 10 says that
any article which appears to a food
inspector to be adulterated can be seized
and carried away. Sub<lause (4) of
the next dause (11) says;

“If the sample of the article is
reported by the public analyst to
be not adulterated, the article ghaii
be returned at the cost of the
Gk>vemmen{  to  the  owner  or
person from whose possession it
was seized.”

But when the whole stock is
and ultimatefy on analjrsis it is found
that it is not adulterated, there is no
provision to the effect that Government
will compensate the person. AĴ,  I
think there should be a provision to
the effect that an inspector who does
this too many times should be sub
jected to some punishment as a deter
rent against using his powers In a way
that will affect the small vendors.

There is a provision that if a party
is not satisfied with the analysis  of
the publk analyst, a sample may be
sent to the Central Food LabonUofr.
on payment of a fee. So far at any
rate as the small vendors are con
cerned, I am afraid this provision will
remain a dead letter.

Then, there is the question of big
companies, which was referred to by
my hon. friend Pandit  Thakur Das
Bhargava. The first part of dause 17 
says that a company may be proceeded
against, but if it is proved that the
offence was committed  without the
knowledge of the manager, or any

other person proceeded against, if he
proves that the offence was committed
without his knowlêe, he can go Scot- 
free. Sub-clause (4) of clause 19 says
that ‘̂ here an employer proves to
the satisfaction of the court that he
had used due diligence to enforce the
execution of this Act and that the said
other person committed tlie offence
without liis knowledge, the said othn
person shall be convicted and the em
ployer shall be acquitted.” In  this
case it may so happen that a small
placard may be put up that no contra
band should be used and that may be
dted as a proof that he has used due
diligence. All these thiî have to be
taken into consideration.

Then there is anottier, very serious
point to wliich I would ike to draw
the attention of Government. C.ause
11(6) (d) says:

“If it appears to the magistrate
on tniring such evidence as he may
deem necessary that the article of
food produced before him under
sub-section (5) is adulterated, he
may order It—

(d) to be returned back to the
owner for being sold under its
appropriate name, after taking a le- 
quate guarantee from the owner.”

Here I would like to mention a case
which came up recently in Calcutta u
connectioh with tea adulto-atlon.  A
very big European Firm—̂ Brooke Bonds
—̂ was involved in it. Finally the court's
decision was that the stalks of tea could
be used and that is now tdnx sold
under a particular name.  Ihese are
factors which we should take into con
sideration.

A question I would like to â in
this connection is:  why is it even
in States where these Food Adultera
tion Acts are in existence, the rice, atto 
etc., which are issued by Government
are rotten? There have been seven>l
instances where the attention of Gcv- 
emment has been drawn to this. While
(Soveramoit is taking upon itself the
power to prosecute persons who adul
terate food, what is to happen if Gov
ernment itself becomes the accused?
We would like to have an answer to
that.

Mr. Deputy-Speaker: The hon. Mem
ber must be a student of politics and
must be aware of the answer.  Ho.i 
Members can throw out the Govern
ment

ShrimatiBena Chakravartty: That
we shall do step by step.

One of the main  reasons why the
State legislation has remained a dead
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letter Is that the whole system is being
worked by a machinery which in itself
is incapable of putting into effect the
principles which we have enunciated in
the Bill and the whole system is so
cumbersome that it becomes impractic
able of administration. In that 1 am
absolutely at one with Pandit Thakur
Das Bhargava, in so far as his remarks 
about the ordinary villager are con
cerned. Are we going  to make  the
lielp of a public analyst available to
him? Will he be able to comply with
all the legal procedures  enumerated
here? How are we going to give them
an  opportunity  of  utilising  this
measure? Then again there is the
question of fees. All these have to
be thoroughly examined. Even then 1
am apprehensive whether within the
ŝ pe and framewoik of the s3rstem as
it exists today we will be able to work
this measure. It is not a question of
raising moral standards; it is a ques
tion of raising economic standards, the
educational standards, the entire social
structure. It is only in such a society
that we will be able to prevent effec
tively adulteration of food-stulTs.

Shri U. S. Malllah (South Kanara—
North): I beg to move:

“That the question be now put”

Shri H« N. Mnkerjee (Calcutta North
East): Mrs. Sucheta Kripalani, who is
the leader of a party in Opposition is 
anxious to speak. There  are other
Members as well who are anxious to
take part. May I  suggest  that we
should not proceed so precipitately in
the discussion of very important legis- 
laUon like this?

Mr.  Depttty-Speaker:  This  is  a
measure, about the wholesomeness of
which all people are agreed. A number
of suggestions have been made. The
Select Committee will certainly try to
improve  it When  the Bill  comes
from the Select Committee hon. Mem
bers will have another opportunity to
speak. This is a  measure  in which
there is no difference of opinion.

Shri H. N. Mukerjee:  The matter
would be expedited if the House has
an opportimity of adequate discussion
before thêSelect Committee goes into
the  measure. After all the whole
House cannot go into the Select Com
mittee and this is a piece of legislation
which affects the vital interests of the
people. The whole procedure would be
exp̂ ted if the House has an oppor
tunity of fuHy discussing it

Shrimati Maydeo  (Poona South):
You shotUd give  an opportunity to
women Members from this side as well.

Mr. Depoty-Speaker: The hon. Mem
ber is evidently forgetting that the hon.
Minister piloting tlds Bill is a woman.

Shrimati Maydeo: But let us support
her a little.

Mr. Deputy-Speaker: I will add the
names of Shrimati Sucheta Kripalani,
Shrimati  Indira  A.  Maydeo,  Shri
Hirendra Nath Mukerjee and Shri S. S.
More to the Select Committee, if the
hon. Minister has no objection.

Shri S. S. More: Of course, you do
not mean anything, but the inference
will be drawn from the other side that
we are gettî upon our legs to get into
the Select Committee.

5 P3C.

Bfr. Deputy-Speaker: Hon. Members
need not understand at all that way. 
As a matter of fact, this is a matter
where all hon. Members are interested.
Whatever others might think—I am
sure they afe not thinking that way—
when I made that suggestion I had
not the least such idea.

Shri H. N. Mukerjee: May I submit to
you. Sir, that we expect the courtesy
from the Government to say at least
somethirv; in answer to our request. I
wish Government does not procê with
this motion for closure. There is not
a word from the Government side.

Mr. Deputy-Speaker: She will  say
I believe it has been moved at the sug
gestion of the hon. Minister. I made
the suggestion to the House that the
other hon. Members who wish to con
tribute to CEe debate may as well sit
in the Select Committee so that they
may ̂ ve an opportunity of expressinf?
their views.

Shrimati Sucheta Kripalani: Sir. if
we are allowed \o give our views now,
it will save time. After all, this debate
started after Lunch and one hour was
taken up by tHe Industrial Finance
Corporation fAmendment) Bill.  This
is a Bill in wfrtCh everybody is interest
ed and it is therefore necessary that
people should have an opporturdty of
expressing their views now. I would
therefore request you to consider this
and give some more time to us.

Rajkamari Amrit Eaur: Sir, I have
no objection whatsoever to giving the
House further ilme. Let us have the
discussion tomorrow morning, that is
after Question Hour up to one o’clock
till the House adjourns for Lunch.

Mr. Deputy-Speaker: Very well.

The House then  adjourned  till  a 
Quarter to Eleven of  the  Clock  on
Thureday, the tith November, 1952.
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